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MINUTES of MEETING NUMBER 03/84- ALC3I2(]2[I Dt. 17.09.2020

| Case No.:1/9/84-ALC3/2017 i Party Name [ - Mectmg No. | Status: Approved |
| BUILDMET FIBRES PYVT. |  3/84-ALC3/2020 ;
; LTD. | Dated: 17.09.2020 |

| HQ File : [ RLAFile: | Lic.No. 0710111120 |

| 01/84/050/00103/AM18/ 07!241040f00369fAM17! | Date: 13.02.2017

. 'Declsmn Committee considered the case as per agenda a]ong with other relevant papers ‘and went
- through the details submitted in this case and decided to ratify the norms for above said Adv
1 |Authorization as under:

| | Export item Qty. S. Import item Qty.
1 No. Recommended
| FLEXIBLE INTERMEDIATE BULK 201961.00 | 1. | PP WOVEN FABRICS 200000 Kg.
| CONTAINERS CONTENT L.LPPWOVEN | Kg. WITH UV STABILISED
| FABRICS UV STABILISED
| 196079KGS 2. PP MULTIFILMENT 2. PP MULTIFILMENT 6000 Kg.
YARN 5882KGS YARN

i ERA concerned may take necessary action subject to compliance of other usual conditions.

] CaseNoSlleStl-A_LCSﬂOZO I Party Name ' Mee‘lmg No. | Status: Approved '
| ’ KUSUMGAR  3/84-ALC3/2020
| CORPORATES PVT. LTD. Date: 17.09.2020 |
" HQFile : . RLA File : ' Lie. No. 0310821657 |
2 01/84/050/00698/AM21/ | 03/87/040/00084/AM19/ Date: 13.06.2018

Decision: Committee considered the case as per agenda along with other relevant papers and went
ithrough the details submitted in this case and decided to ratify the norms for above said Adv
{Authorization as applied for.

RA conccmed may take necessary action subject to Compizance of other usual condltlons

Case No.:114/24/84-ALC3/2018 | Party Name © MeetingNo. | Status:
BHARAT EXPORTS | 3/84-ALC3/2020 | Deferred and
3 | Date:17.09.2020 | Re-indexed

" HQ File: RLA File: | Lic. No. 0610038986




= [_' e e e e e i

| 01/84/050/00538/AMI9/ | 06/24/040/00032/AM1S) | Date:25092018 | |

I Decision: The Committee considered the case as per the agenda and noted that a deficiency letter|
| |seeking certain information as raised by DPIIT was sent to the firm on 23.09.2020. However, no reply
i 'has been received yet. Hence, the committee decided to send a final reminder to the firm. '
. |The case stands deferred for re-listing

| | CaseNo.S/I8/84-ALC32018 | Party Name _MeetingNo. | Status: |

B [ BHARAT EXPORTS = 3/84-ALC3/2020 | Deferred and

! ! Date: 17.09.2020 Re-indexed
[ U HQEk: | RLAFile: [ Lic.No.061003%006 |
4| 01/84/050/00318/AM19/ | 06/24/040/00038/AM19/ | Date: 16.102018 |

. Decision: The Committee considered the case as per the agenda and noted that a deficiency letter
- seeking certain information as raised by DPIIT was sent to the firm on 23.09.2020. However, no reply
has been received yet. Hence, the committee decided to send a final reminder to the firm.

 |The case stands deferred for re-listing

| | CaseNo.:2/1985ALC32018 | Party Name i MeetingNo. | Status: |
| | | CREATIVE GARMENTS | 3/84-ALC3/2020 | Deferred and Re- |
|| PVT. LTD. | Date:17.09.2020 | indexed

| | | |

_‘- HOFe: [ RLARE: | Lo 0SiBSES

| OUBSISO/00183/AMIS/ |  03/94/040/00655/AM19 |  Date: 23102018 |

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter |
i iseeking certain information as raised by DPIIT was sent to the firm on 23.09.2020. However, no reply |
ihas been received yet. Hence, the committee decided to send a final reminder to the firm.
| [The case stands deferred for re-listing i

I Case No.: 1/19/85-ALC3/2018 Par_'ty Name | Meeting No. | Status:
AYANTI OVERSEAS PVT. 3/84-A1.C3/2020 | Deferred and

- LTD. Date: 17.09.2020 | Re-indexed

' HQ File RLA File Lic. No. 0510408227 | i

|| 01/85/050/00182/AM19/ :05/23/040/00333/AM19/ | Date:25.102018 |

_!6 Decision: The Committee considered the case as per the agenda and noted that case pertains to DPIIT. As

| per DPIIT, committee decided to ask the firm to furnish the following: i

i 1. CAD, CAM, Measurement chart for each type of export item.

u 2. Complete calculation for requirement of Fabric with import content in export item, giving
wastage separately.

- The case stands deferred for re-listing.

|| CaseNo:13324/84- |  PartyName | Meeting No. Status: Approved

|| ALC32018 | KORRUNINDIA | 3B4ALC32020 _' |
! ' PVT. LTD. ' Date: 17.09.2020 |
= |
e i e s e e e e e o e g o - = mice
|l HQ File : | RLA File : 5 Lic. No.
01/84/050/00557/AM19 (07/24/040/00193/AMI9 | 0710114149
/ | / | Date: 19.11.2018 |



' [Decision: The Commitice considered the case as per the agenda and noted that case pertains to DPIIT, |
. |Based upon written comments vide letter- P-47011/ 79/2020-TSW dated 02.11.2020 received from DPIIT,
! icumminee decided to ratify the norms for above said Adv. Authorization as under:

 [Export Item S. No-1 : Travel Bag (BACKPACK NH500 20L) |

' jQuantity : 49,054 Numbers _!
¥ |
Sl =
; | No Item Description Fabric GSM| UOM Quantity recommended
| | 5 |100g hexagonal mesh TCX-CARAFE
K M0101201 100Gsm [ sQM |Actual + 5% wastage
| 10mm hole EVA (PN-4966 left pad) DKT-
| 4 [NOBA GREY/TCX - APPLE CINNAMON - NOS [Net to net
M0101720
' s 10mm hole EVA (PN-4966 right pad) Grey N NOS Net to net
5 M0101721
8 10mm plastic hook (UTX) True Black a i Net to net
MO0500964
[ ] 170g pinhole elastic mesh DKT-NO6A GREY
I 0 M
| 10 M0101207 170Gsm | SOM |Actual + 5% wastage |
| " |
2.5mm elastic rope DKT-NO5A GREY/TCX - |
' 11 |appLE ciINNAMON MO300905 - MR [Hetio et
' 1 16 |200g AIR MESH TCX-CARAFE M0101199 200Gsm | SQM |Actual + 5 % wastage
! 17 [20mm double lockstitch fine waving webbing B sqm [Net to net
] DKT-NO6A grey M0400836
i 18 20mm elastic webbing DKT-NOGA GREY N o Net to net
{ M0400900
[ 51 [omm plastic famale buckle UTx Tcx- ~ nos [Net to net |
_- CARAFE M0500962 ,
[ | 53 20mm plastic male buckle UTX TCX-CARAFE B nos [Net to net |
i MO0500961 .
| | 26 |20mm plastic adjuster UTX TCX-CARAFE il Nos |Net to net
5 MO0500963
:' 27 22mm 600D binding tape True Black _ mrr [Net to net
[ ] M0400204
| 29 [22mm folded elastic binding DKT-NOGA GREY B vrr [Net to net 5
| =" ImM0400916
33 [22mm twill binding (HD) DKT-NO6A GREY N wirr [N€t to net !
M0401114 i
! 25mm 600D binding tape True Black Net to net i
[ [mos00147 .
1 37 25mm folded elastic binding True Black ” MTR Net to net
, M0401303
[ | 3# plain nylon zipper (SBS) True Black
! - MTR [Actual + 1
K 42 M0200109 ctua % wastage
|
| 3# slider + long puller SBS True Black Net to net
b - NOS
] ™ 0300062
- |L47_3Bmm elastic rope DKT-E05A orange - MTR |Net to net



M0400909

3mm pp cord DKT-NOGA Grey/TCX - APPLE

Net to net

8 lcinnamOoN M0400883 ) MIR
; 5# plain nylon zipper (SBS) Brown YKK508
| 52 [M0200411 - MTR Actual + 1 % wastage
] 56 5# reverse slider SBS MET-ANTIC SILVER NOS Net to net
f MO0300737
| _ 59 |5# slider SBS MET-ANTIC SILVER M0300736 - NOS |Net to net
[ 84# plain nylon zipper (SBS) Grey YKKO75
| 61 M0200096 - MTR |Actual + 1 % wastage
| 62 8# slider SBS MET-ANTIC SILVER M0300738 - NOS [Net to net
| 64 [Emboss logo DARK BROWN M0600480 - NOS [Net to net
65 |Hypalon True Black M0100317 -- SQM |Net to net
66 metal eyelet (include plastic gasket) MET- N NOS Net to net
ANTIC SILVER M0500818
; P/CD650D 69T 2TON WRPU1 58 PAT 1989-
] 69 QCHINE-GUN BLACK M0101282 243 Gsm | SQM |Actual +5 % wastage
P/CD650D 69T 2TON WRPU1 58 PAT 1989-
|7 8 S
| ”° |acHINE-GUN BLACK X022144008001 248Gsm | SQM (Actual + 5 % wastage
P200D 116T WRPU1 58 TCX-APPLE
f 1
i' 75 CINNAMON M0101594 00 Gsm | saQm Actual +5 % wastage
i P75D 185T WR PU1 DKT-F20A TURQUOISE
: 75G 5
. 85 X012144004035 5Gsm SQM |Actual+ 5 % wastage
; PA(600+200)D 131T DB WRPU2 57 DKT-
- 0 S
|8 lNOGA GREY TCX-CARAFE X012155005016 | 300 6™ | SQM (Actual+ 5 % wastage
i PA(600+200)D 131T DB WRPU2 57 DKT-
| |' aQ,
58 |N06A GREY TCX-CARAFE M0101065 300Gsm | SQM |Actual+ 5 % wastage
| 97 [Plastic plate(thicker) DKT-NOGA GREY/TCx - . wirr [Net to net
| IAPPLE CINNAMOON M0401302
| 94 Plastic rope buckle UTX TCX-CARAFE B o Net to net
L Imos00965
| | Export Item S No-2 : Travel Bag (BACKPACK NH500 30L NOIR)
| 'Quantity : 35,085 Numbers
| . uantity
{ | SL P Fabric
. . N, Item Description Gsm | YoM frecommended
| 1 [100g hexagonal mesh CATHAY SPICE
100G sam +5 t
[Mo101508 00 Gsm QM [(Actual % wastage
6 [L0mm hole EVA (PN-4967 |eft pad) Grey B NOS Net to net
M0101722
7 |10mm hole EVA (PN-4967 right pad) Grey i NOS Net to net
M0101723
8 [10mm plastic hook (UTX) True Black i NOS Net to net
MO0500964
| 11 |170g pinhole elastic mesh True Black
i 170 SQM |Actual+ 5 stage
[Mo100788 Gsm Q ctua % wastag
| 13 ]2.5mm elastic rope DKT-NOGA Grey/TCX - B MTR [Net to net

CATHAY SPICE M0400908




[ 200Gsm |

| 15 [200g air mesh CATHAY SPICE M0101600 5aM [Actualt + 5 % wastage |
17 [20mm double lockstitch fine waving webbing Net to net |
DKT-NOGA grey M0400836 SaM |
18 [20mm elastic webbing DKT-NO6A GREY Net to net -
M0400900 - | MR
[ 20 [20mm plastic famale buckle UTX CATHAY Net to net
| Ispice Mosoo9s2 s
22 [20mm plastic male buckle UTX CATHAY SPICE i \os |Nettonet |
|_[mos00961 ;
| 24 120mm plastic rectangle buckle UTX CATHAY N nos [Nettonet |
SPICE M0500768 ;
25 120mm plastic adjuster UTX CATHAY SPICE _ nos |[Net to net f
; M0500963
| 30 [22mm folded elastic binding True Black B mTr |Nettonet .
| |mM0400337 |
| 32 [22mm twill binding (HD) DKT-NO6A GREY ] v [Netto net =
M0400876
{34 [25mm 600D binding True Black M0400147 -- MTR |Net to net
| 36 [25mm double lockstitch fine waving webbing B vir [Netto net
| DKT-NO6A GREY M0400805
| 37 [25mm folded elastic binding True Black B vrr [Net to net
M0401303
' 38 [25mm plastic buckle UTX CATHAY SPICE ) Nos [Net to net
. MO0500761
| 39 [25mm plastic female buckle UTX CATHAY _ Nos [Net to net
SPICE M0500779
| 40 [25mm plastic male buckle UTX CATHAY SPICE
| MDSOO??l = NOS [Netto net i
42 :fopzalca;;]nl;gmn zipper (SBS) True Black B MTR [Actual + 1% wastage
[ 43 |3# slider + long puller SBS True Black ~ nos |Net to net
M0300062 |
| 47 [3mm elastic rope DKT-EOSA orange M0400909|  — MTR |Net to net "
| 49 [3mm pp cord DKT-NOBA Grey/TCX - CATHAY ) mTr |Net tonet
| SPICE MD4ADDR&S
| 54 ﬁozlggégglon zipper (SBS) Grey YKKO75 B MTR |Actual + 1% wastage
56 |5# reverse slider SBS MET-ANTIC SILVER N ik Net to net
| |MO0300737
| 59 [5# slider SBS MET-ANTIC SILVER M0300736 = NOS [Net to net
| 61 lﬁfoggérég;lon zipper (SBS) Grey YKK075 } MTR |Actual + 1% wastage
] 62 |8# slider SBS MET-ANTIC SILVER M0300738 - NOS |Net to net
| 63 |[Embaoss logo CATHAY SPICE MO600480 - NOS [Net to net
| 65 [Hypalon True Black M0100317 - 5QM |Net to net
_: 66 |metal eyelet (include plastic gasket) MET- 3 _— Net to net
| ANTIC SILVER M0500818
| | 67 |P/CD650D 69T 2TON WRPU1 58 PAT 1986- |
| lacHINE-PHANTOM BLAC M0101280 2% | SOM Bl 4 5% wistage |



| &8 |P/cD650D 69T 2TON WRPU1 58 PAT 1986.
' |___|QCHINE-PHANTOM BLAC X022144006001
| 76 |P200D 116T WRPUT 58 TCX-CATHAY SPICE
M0101039
| | 86 [P75D 185T WR PUZ 59 DKT-F20 ATURQUOISE
| [x012156002038
| 89 IPA{600+200}D 131T DB WRPU2 57 TCX- a'

250 Gsm | saQm L&ctual + 5 % wastage

100Gsm | sam |Actual + 5% wastage .

75Gsm | SQM [Actual + 5% wastage

CARAFE M01016 02 296 Gsm | SOM [Actual +5 % wastage
o ED 'PA{600+200}D 131T DB WRPU2 57 TCX-

296 Gsm | SQM |Actual + 5 % wastage

: CARAFE X012156002016
| | 92 [Plastic plate(thicker) DKT-NOGA Grey/TCX - ~ g |Nettonet
] CATHAY SPICE M0401337
| | 93 |Plastic rope buckle UTX CATHAY SPICE NOS Net to net
] MO0500965
Export Item S.No-3 : Travel Bag (DECATHLON STORE BAG)
[Quantity : 1,10,000 Numbers
[ | Sl e ;
| No Item Description FabricGSM| uoMm Quantity recommended
: 83 |P75D 185T WR PU1 DECATHLON BLUE M0100191 70 Gsm sam Actual +5 % wastage
Printing Inner pocket fabric DECATHLON BLUE
0 saQm
| % k022226001002 —— M Iactual + 5% wastage
[ Printing Main pocket fabric DECATHLON BLUE
| 4 G
1 %% Ix022226001001 206en M |ectual £ 5% wastage
Export Item S. No-4 : Travel Bag (Domyos TUBE S 20L)
{Quantity : 8,771 Numbers
| Sl - ntity recommended
. I:L Item Description FabricGSM | UOM Quantity recommen _
" | S |150g pinhole mesh True Black M0102373 150 Gsm sQM  |Actual +5% wastage ;'
| a5 32mm imitation nylon webbing True Black _ MTR Net to net
M0401568
38mm imitation nylon webbing True Black Net to net
- R
1% |moa01569 S
| 5# nylon plain waven zipper (SBS) True Black
| - MT -
| 51 M0200159 R |Actual + 1% wastage :
[ ] 5# reverse slider + DKL Plastic puller SBS |
| |7 |plack/Grey (N0sA) M0300931 Wah  [ettobet
! P600D DDY DTY 72T WR PU1 DKT-NO7A Black
78 X022188006001 215 Gsm SQM  fActual +5 % wastage
! 84 |P75D 185T WR PU1 DKT-A27A GREEN M0102292 70 Gsm sam Actual + 5 % wastage
| Export Item S No-5 : Travel Bag (Domyos TUBE S Black 20L)
' Quantity : 3,600 Numbers
i NSL Item Description Fabric GSM |UOM | Quantity recommended




| ., |Psooo pDY BTY 72T WR PU1 DKT-NO7A Black o _
| 7
L7 Imo100357 210 Gsm [ sQm

| !Ex port Item S No-6 : Travel Bag (Fitness Bag 20L grey Domyos)

| |Quantity : 5,171 Numbers '

Actual +5 % wastage

i' [Import items:
L sl o Fabric :
. 1
[ No. tem Description GSM UOM | Quantity recommended
|| PG00 DTY 72T WRPUL PRINT Heater Grey PAT576 |
| | 81 M0101963 220Gsm [ SQM |Actual +5 % wastage ;
| I |
! P600 DTY 72T WRPU1 PRINT Heater Grey PAT576 I
L 82 230G i
| X02218802001 OGSO i 5 % wastage '
P600D DDY DTY 72T WR PU1 DKT-NO7A Black
77
M0100357 ADTsm | SOM |yl 5% wastage

' Export Item S No-7 : Travel Bag (Kitbag KB100 Blue Black)
| |Quantity : 1,050 Numbers

Import items :
s tit
| | Item Description Fabric GSM | uOM gy
| | No. recommended
| P600D DDY DTY 72T WR PU1 DKT-NO7A Black .
| | iy M0100357 =10.85m i Actual +5 % wastage |
N P600D DDY DTY 72T WR PU1 DKT-NO7A BLACK
L 7 5 5

| 72 X022218001003 415G am Actual +5 % wastage

| Export Item S No-8 : Travel Bag (QUECHUA NH100 101) |
| Quantity : 5,03,832 Numbers '

i. Sl Fabric Quantity recommended

! Item Description uom
| | No. i GSM
i I 3 10mm double lockstitch fine waving webbing s MTR Net to net |
i DKT- L02B BEIGE M0401968 i
| 14 J2-5mm PP cord DKT-L02B BEIGE M0401975 ~ MTR [Net to net
17 20mm double lockstitch fine waving webbing . MTR Net to net
DKT-NOB6A grey M0400836
19 20mm plastic adjuster (UTX) DKT-NO1A GREY L pCS Net to net i
| M0501621 i
| 5g [22mm 600D binding tape DKT-NO6A GREY > mTr [Net tonet ;
| M0401744
[ | 5# plain nylon zipper (SBS) DKT-L02B BEIGE
' - M tual + 1 a e
53 M0200769 TR JActual + 1% wastag
| ss S# reverse slider SBS DKT-NO6A GREY = PCS Net to net
M0301165 !
; | 58 |5# slider SBS DKT-L02B BEIGE M0301164 - PCS |Net to net .
[ ]
| P150D FDY 135T WR PU1 58 DKT-NO6A GREY
7 100 Gsm | SQM |Actual + 5 % wastage
'™ mo102556 A 8
[ 1 P600D DTY 72T WR PU1 DKT-NOBA GREY
220G 5QM |Actual + 5 % wastage
1 B |Mo102297 S| SaM fhctual +5 % wastag
| Transfer sticker QUECHUA (2681289) DKT- PCs INet to
2 - net
; 57 L02B BEIGE M0604456 ¥

' | Export Item S. No-9 : Travel Bag (TUBE POCKET 30 L BLACK)

7




';d;'a"tit\' : 15,210 Numbers

|
[ 1 Sk . Fabric Quantity recommended
. Item Descriptio M
| No. ik asm |Y° |
5 22mm T-nylon binding tape True Black Net to net '
12 modo14sa o _
41 [3#double siede slider + SBS long puller True pcs [Net tonet 5
|| Black M0300855 N
! 32mm Fine waven webbing True Black Net to net
| E
1 * Imoaoo13a v
[ 5# nylon plain waven zipper (SBS) True Black
| 50 M0200036 - MTR |Actual + 1% wastage
| |60 _|5# slider + SBS long puller True Black M0300125 | - PCS [Net to net
| |
| P200D 116T WR PU1 DKT-NO7A BLACK 11
72 M0102227 . LA Gsri SQM JActual t + 5 % wastage
'3 P200D 116T WR PU1(inner) DKT-NO7A BLACK 115 |
|
.’ 73 022182001002 Gsm 5QM (Actual +5 % wastage
| P200D 116T WR PU1 (main) DKT-NO7A BLACK 110
| 74 X022182001001 Gsm | SQM JActual +5 % wastage i

' RA concerned may take necessary action subject to compliance of other usual conditions.

| [CaseNo.:13924/84-ALC32018 | PartyName | MeetingNo. | Stater ,

[ | | BHARAT EXPORTS | 3/84-ALC3/2020 | Deferred and Re- |
_ Date: 17.09.2020 indexed

; HQFile: [ RLAFile: Lic. No. 0610039042

8 01/84/050/00563/AM19/

06/24/040/00047/AM19/ Date : 29.11.2018
| it :

‘Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking
| certain information as raised by DPIIT was sent to the firm on 23.09.2020. However, no reply has been |

received yet, Hence, the committee decided to send a final reminder to the firm. i
| |The case stands deferred for re-listing i

|| Case No.:153/24/84-ALC3/2018 [ Purly Nawme [ Meeting No. | Status:

- | MAGNUM FOOTWEAR | 3/84-ALC3/2020 | Deferred and
! ' PRIVATE LIMITED | Date: 17.09.2020 | Re-indexed
! i | .
 HQFile: | RAFL. I T A L I E—

19 01/84/050/00577/AM19/ 06/24/040/00052/AM 19/ Date: 13.12.2018 -l

iDecision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking?
certain information as raised by DPIIT was sent to the firm on 23.09.2019 followed by reminders on|
15.10.2020. However, no reply has been received yet. Hence, the committee decided to send a final
rreminder to the firm.

[The case stands deferred for re-listing

| Case No.521/85-ALC32018 | Party Name | MeetingNo. | Status:

; | ARJAN IMPEX PVT.LTD. | 3/84-ALC3/2020 | Deferred and Re- |

- ! Date: 17.09.2020 i indexed

10 HQ File : : RLA File ; | Lic. No. 0510409099
01/85/050/00199/AM19/ | 05/23/040/00420/AM19/ | Date: 27.12.2018

;Decisidn; The Corﬁlﬁiﬁeé;on;i-dcred thé -cése as- per the agenda and noted thaf a deﬁéiency letter sécking
certain information was sent to the firm on 20.02.2019 followed by reminders on 23.09.2020. However, no

8




Ireply has been received yet. Herce, the committce decided to send a final reminder to the firm.
| The case stands deferred for re-listing
[ [ Case No.:14/14/84-ALC3/2019 [ PartyName | MeetingNo.  [Starus:
| |' TORAY KUSUMGAR 3/84-ALC3/2020 iDeferred and |
| {  ADVANCED TEXTILE | Date: 17.09.2020 |Re-indexed |
| | PRIVATELIMITED | | |
L HQ File : |' RLAFile: | Lic No.s2i00a2898 | |
111 01/84/050/00330/AM20/ i 52/24/040/00075/AM19/ | Date: 01.01.2019 | |

. The case stands deferred for re-listing

e S LT SRS,
|

JDecision: The Committee considered the case as per the agenda and noted that the copy of application has |
not yet been received from the firm and in this regard, a letter was sent to the firm on 20.02.2020 followed |
by reminders on 23.09.2020. However, no information has been received so far. Therefore, the Committee |
decided to send a final reminder to the firm.

|| CaseNo:aziss-ALC3nOIS |

Mee!_ijié I;J(;_ o ‘Status. —— _I
VARAHAMURTIFLEXIRUB  3/84-ALC3/2020  Deferred and

| ' INDUSTRIES PVT. LTD. Date: 17.09.2020 'Re-indexed

| {

L HQFile: | " RLAFie: " Lic. No. 0510409344 b ]
120 01/85/050/00198/AM19/ | 05/24/040/00583/AM 19/ _ Date: 15.01.2019

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking
certain information was sent to the firm on 23.09.2019. However, no reply has been received yet. Hence, |
the committee decided to send a final reminder to the firm. '

| |The case stands deferred for re-listing. |

| |Case No.:192/24/84.ALC3 2018 | ~ PartyName | Meeting No. _ ‘Status: Rejected |
| | SURE SAFETY (INDIA) | 3/84-ALC3/2020 ! ;
- ; LIMITED | Date: 17.09.2020 '

[ ] HQ File : [ RLAFik: | Lic.No. 3410044865 |

13 01/84/050/00616/AM19/ | 34/24/040/00341/AM19/ | Date: 08.02.2019 ' |

igl_]_l;(':'ision: The-éo_m}nittcé_éonsidgl;éd the c_a.:v.eas pé_r"the agénaa and noted aét_a d:.:ﬁc;,nc;letter séeki-ﬂé'
icertain information was sent to the firm on 16.12.2019 followed by reminders on 11.01 2020, 23.09.2020. |

}However, no reply has been received yet. Hence, the committee decided to reject the case

| |RA concerned may take necessary action subject to compliance of other usual conditions.

| CaseNo:19324584 | Party Name | MeetingNo. | Status: Rejected |
ALC3/2018 | SURE SAFETY (INDIA) | 384ALC32020 | .-

| | LIMITED | Date: 17.09.2020 | !
Ll HQEe: o RaAR— [ LicNo3ticossses |
141 0UB4N050/00617/AM19/ | 34724/040/00343/AMIS) | Doe 08.02.2019 | '

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking |
certain information was sent to the firm on 16.12.2019 followed by reminders on 11.0 1.2020, 23.09.2020.
However, no reply has been received yet. Hence, the committee decided to reject the case
RA concerned may take necessary action subject to compliance of other usual conditions.



 [Case No2062484-ALCI2018 | PartyName [ Meeting No.  Status: ’

] | SALEHA INTERNATIONAL | 3/84-ALC3/2020  Deferred and
|| j | Date: 17.09.2020 Re-indexed i

e RN, [ e W e = b FHNTRGE.
| [ HQ File - ‘ RLA File : | Lic. No. 0610039117 !

15| OUBYOSO00G30/AMIY | 0624/040/00071AMIY | Dater 1309 9019 | i'

|
[ S DTN SR o o = SR T st IO (SR N
- Decision: The Committee considered the case as per the agenda and noted that firm has submitted their
reply vide email dated 03.08.2020 and same has been sent to DPIIT on dated 15.1 0.2020. However, no
information has been received yet. Therefore, the Committee decided to wait of their comments,

| The case stands deferred for re-listing

| CaseNo.21324588-

_ T PartyName | MeetingNo, | Status: Rejected |
|| ALC3/2018 | ENKAY EXPORTS INDIA | 3/84-ALC3/2020 ,f '
|| ; LTD ' Date: 17.09.2020 , ;
- E— e s e e i il o T
HQ File : | RLA File: | Lic. No. 0610039119 |! I
161 01/84/050/00637/AM19/ | 06/24/040/00073/AM19/ | Date: 14.02.2019 |

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking '
certain information was sent to the firm on 11.06.2019 followed by reminders on 23.09.2020. However, no |
rreply has been received yet. Hence, the committee decided to reject the case

. |RA concerned may take necessary action subject to compliance of other usual conditions,

!_"i'Ea'sé"iﬁism}sxx-}iféiﬁﬁi?i"'" ~ PartyName [ MeetingNo. | Status: Approved
n 'RAGHUVIR EXIM LIMITED | 3/84-ALC3/2020 !
| | . Date: 17.09.2020 ’ f
HQFile: | RLAFile: ~ Lic. No. 0810145070 D

. 01/84/050/00034/AM20/ | 08/24/040/00019/AM20/

Date: 25.04.2019 ,
Decision: The Committee considered the case as per the agenda and noted that firm is manufacturing |
| Made Ups from Dyed Fabric but in his letter dated 22/09/2020, firm has claimed wastage from yarn to f
| fabric weaving (4%) .dyeing of fabric (5%), Stitching (5-6%) , Washing (2-3%)- Total - Over 16%. In !
i application itself, the firm has claimed 7.5% wastage. '
- The applicant had appeared for PH before the Norms Committee on 05.03.2020 wherein he was advised |
that since his product is Dyed Fabric to Made Ups, he cannot claim wastage of manufacturing process
117 which he is not doing, Still, vide his letter dated 22/09/2020; he has claimed more than 16% wastage, _
. Taking cue from SION J-1 19, committee decided to ratify the norms for above said Adv. Authorization as |

' lunder: ]
l S.N. | Details of Export Items Qty (InKg.) | Details of Import Qty. Recommended |
| Items '
; |1 Made ups made from 100% Flax | 3154 Flax Fabrics Dyed 3217.08 Kgs. |
al Fabrics Dyed Textile Made ups GSM 100-700
[ 12 Made ups made from 100% Flax | 4613 Flax Fabrics Dyed 4705.26 Kgs
| Fabrics Dyed Textile Made ups GSM 100-700
i3 Made ups made from 60% & | 3359 Flax Blended Fabrics | 3426.18 Kgs
| Cotton 40% Textile Made ups Dyed Flax 60% & .
| Cotton 40% |

RA concerned may take necessary action subject to compliance o

f other usual conditions. :

| CaseNo.4/SBSALC32019 | Party Name  MectingNo.  [Status:
" | ORIENT CRAFTLIMITED | 3/84-ALC3/2020  |Deferred and

Date: 17.09.2020 _’ Re-indexed
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- HQ File : | 'RLA File - [ Lic. No. 0510410567 | ;'
|| OUBS/0S0/00033/AM20/ | 05/24/040/00079/AM20/ | Date: 14.05.2019 I g‘

jDecisEon: The (ic_mmmittee consi'dered the case as per the agenda z;nd noted that"ﬂtm has_;ﬁgmifted the hard

i to refer the case to DCMSME for examination.
' The case stands deferred for re-listing,

| CaseNo:26/84ALC32019 | Party Name MeetingNo. | Status: Rejected |
- | SRICHERAN SYNTHETICS | 3/84-ALC3/2020 | |
| | INDIA PRIVATE LIMITED |  Date: 17.09.2020 |'
[ HQ File : *  RLAFile: | Lic.No.3210078968 | ]

| 01/84/050/00081/AM20/ | 32/24/040/00012/AM20/ Date: 24.05.2019 | |

Decision: The Committee considered the case as per the agenda. Based upon written comments of
'DCMSME ,committee noted that vide their letter dated 04.03.2020 firm has given the reply to the queries
19 raised by O/o DGFT and cl arified that the export item is Viscose yarn/cotton blended yarn and firm has
. |obtained two different Authorisations for the same export item i.e. 1) Advance Authorization

| N0.3210078960, dated 17.05.2019 for Viscose Yarn under Norms category and 2) Advance Authorization |

| RA concerned may take necessary action subject to compliance of other usual conditions.

|| CaseNo.:4/6/85-ALC3/2019 | Party Name Meeting No.  Status:

' . ORIENT CRAFT LIMITED | 3/84-ALC3/2020 Deferred and
[ | , Date: 17.09.2020 Re-indexed

! |

| [ HQFie: — I RLAFiE: | Lic.No. 0510410717 | ;
20| 01/85/050/00039/AM20/ | 05/24/040/00111/AM20/ | Date: 24.05.2019 |

I ;'Decision: The Committee considered the case as per the agenda and noted that firm has submitted the hard |
copy of application. Committee went through the details submitted in this case decided to refer the case to
DCMSME for examination.

| |The case stands deferred for re-listing.

| Case No.:9/6/84-ALC3/2019 | PartyName | MeetingNo.  [Status:
i | LUNA APPARELS PRIVATE | 3/84-ALC3/2020 ‘Approved -
|| | LIMITED | Date:17.092020 |
. | | |
. HQFile [ RLAFie | Lie.No.0210209201 |

'01/84/050/00088/AM20/ :02/24/040/00023/AM20/ Date: 28.05.2019

iD&isﬁ_it-:m; Commift;e c;mlderéd the case as”per_ agenda a!ohg with other relevant papers. Based on written 5
comments of DCMSME , Committee decided to ratify the norms as under: ’

i'2] S.No. Export item Export Import Item Qty. |
: Qty. recommended ||
[ 1 Industrial Knitted T- | 1350 Knitted Fabric 75% Polyester & 25% Cotton, 448 Kegs. '
i Shirt (half) Nos. GSM: 2004+10% !

; Knitted Fabric 94% Polyester & 6% Spandex, 28 Kgs.
[ GSM : 300+ 10%

. Silver Segmented Reflective heat transfer Tape | 4158 Meter
i L 25 cycles washing capacity, width Sem
|

1 Wi——“ﬂ



1

2 Industrial Knitted T- | 5400 ] Knitted Fabiie 759 o] yester & 25% Cotton, | 2052, Kgs, i
Shirt (Full) Nos. GSM: 20010%

Knitted Fabric 94% Polyester & 6% Spandex, 113. Kgs. '
GSM : 300 + 10%

Silver Segmented Reflective heat transfer Tape | 19332 Meters
25 cycles washing capacity, width Sem

3 Industrial Men’s 3200 Knitted Fabric 92% Nylon & 8% Spandex, 2720 Kgs.
Trouser Nos. GSM: 209 + 10%

Trimmings Jeans button Antique Brass, 1 7mm Net to net

| Trimming Zipper Puller Net 1o net
! | Trimming 8912 Piping 2720 kg
| 4 Industrial Women's | 2200 Knitted Fabric 92% Nylon & 8% Spandex, 1848 Kgs.

! Trouser Nos. GSM: 209 + 10%

Trimmings Jeans button Antique Brass, 17mm 2200 Set

! 17 mm Nylon Surface Jeans button with logo 2200 Nos.

Trimming 3M Scotchlite reflective fabric, width | 902 Meters
S5cm

RA concerned may take necessary action subject to compliance of other usual conditions.

| | Case No.:6/6/84-ALC3/2019 | Party Name | MeetingNo.  [Status: |

|| | ARJAN IMPEX PRIVATE 3/84-ALC3/2020  Deferred and Re- |

| LIMITED Date: 17.09.2020 lindexed

| L :

| | HQFle: | RiAFie: | Lic. No. 0510410767 | j

22 O1/B4/0S0/00085/AM0/ | 05/23/040/0009%AM20/ |  Date: 29.052019 | |
T digshecil e

pre———s - e — e S |
Decision: The Committee considered the case as per the agenda and noted that the copy of application has
!not yet been received from the firm and in this regard, a letter was sent to the firm on 20.02.2020 followed |
|by reminders on 23.09.2020. However, no information has been received so far. Therefore, the Committee |
!decided to send a final reminder to the firm.
|The casc stands deferred for re-listing

_ Party Name Meeting No.  [Status:

| Case No.:58/3/84-ALC3/2020 | ;’ |
! EMMBI INDUSTRIES i 3/84-ALC3/2020 Deferred and |
' LIMITED. | Date: 17.09.2020 [Re-indexed

! i i

! | | ;
' HQFile: i  RLA File : | Lic.No. 0310829380 | |
| 01/84/050/00705/AM21/ | 03/94/040/00153/AM20/ i Date: 31.05.2019 !

‘Decision: The Committee considered the case as per the agenda and noted that the copy of application has|
!not yet been received from the firm. Therefore, the Committee decided to send a reminder to the firm for:
furnish the complete three sets of application for fixation of norms.
‘The case stands deferred for re-listing.
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|| Case No.:13/6/84-ALC3/2019 | PukgName Meeting No. Status: |
B | TANGERINE DESIGN PVT. | 3/84-ALC3/2020 Deferred and |
I LTD. | Date: 17.09.2020 [Re-indexed '

RLAFile: | Lic No. 0510410789 | !
05/24/040/00125/AM20/ | Date: 03062010 | z-

!!Decision: Decision: The Committee considered the case as per the agenda and noted that a deficiency letter |

. [seeking certain information as raised by DPIIT was sent to the firm on 20.02.2020. Followed by reminder on
23.09.2020. However, the firm vide their email dated 15.09.2020 has requested to grant them more time to
'submit their applications/reply. Therefore, the Committee decided to wait for firm’s reply.

| [The case stands deferred for re-listing

{
01/84/050/00092/AM20/ |

24

|| CaseNo.:16/6/84-ALCI2010 | _PartyName | MeetingNo, [status: |
|| | TANGERINE DESIGN PVI. | 3/84-ALC32020 [Deferred and Re- |
| | f LTD. | Date: 17.09.2020 lindexed ;
(] HQ File : ' RLA File : | LicNo.0si0410812 |
| 01/84/050/00095/AM20/ | 05/24/040/00124/AM20/ Date: 04.06.2019 ! i

' Decision: Decision: The Committee considered the case as per the agenda and noted that a deficiency letter |
- iseeking certain information as raised by DPIT was sent to the firm on 20.02.2020. Followed by reminder on |
i ;23.09.2020. However, the firm vide their email dated 15.09.2020 has requested to grant them more time to |
i submit their applications/reply. Therefore, the Committee decided to wait for firm’s reply. |
| [The case stands deferred for re-listing

| Case No.:17/6/84-ALC3/2019 [ Party Name ~ MeetingNo. | Status: Deferred |
- | TANGERINE DESIGN PVT. | 3/84-ALC3/2020 | and Re-indexed
| LTD. Date: 17.09.2020
|| HQFile: | RLA File: ~ Lic. No. 0510410813 |
26| OU/B4/050/00096/AM20/ | 05/24/040/00123/AM20/ |  Date: 04.06.2019

! Decision: Decision: The Committee considered the case as per the agenda and noted that a defi ciency letter |

sseeking certain information as raised by DPIIT was sent to the firm on 20.02.2020. Followed by reminder on |
| 123.09.2020. However, the firm vide their email dated 15.09.2020 has requested to grant them more timeto |
| |submit their applications/reply. Therefore, the Committee decided to wait for firm’s reply.
. The case stands deferred for re-listing

|| CaseNo.:28/6/84-ALC3/2019 | PartyName | Meeting No. | Status: Rejected |
[ | PRET INTERPRET 3/84-ALC3/2020 i

, ' CLOTHING PRIVATE Ltd. Date: 17.09.2020 ;
[ i f ! :
b e e S st |
(] HQ File : [ RLA File : ' Lic. No. 0710115039 | :,
| 07/24/040/00052/AM20/ Date: 11.06.2019 ; I

01/84/050/00107/AM20/

. Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking
certain information was sent to the firm on 13.09.2019 followed by reminders on 02.12.2019, 20.02.2020,
23.09.2020, 15.10.2020. However, no reply has been received yet. Hence, the committee decided to reject
the case . :
'RA concerned may take necessary action subject to compliance of other usual conditions.

| CaseNo.2784.ALC32019 | Party Name | Meeting No. Status:
g |  RAGHAV HOME FASHIONS | 3/84-ALC3/2020  Deferred and Re.

PVT. LTD. E' Date: 17.09.2020 indexed
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|
{29

, * HQ File : | CRLAFile: [ Lie.No.3310030554 |
| OUBHOSD/00TIZAM20/ | 33/24/040/00010/AM20/ | Date: 12.06.2019 |

[Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking
icertain information was sent to the firm on 11.06.2020 followed by reminders on 23.09.2020, 15.10.2020. |
However, no reply has been received yet. Hence, the committee decided to send a final reminder to the firm.

The case stands deferred for re-listing. |

CaseNo.:7/7/84-ALC32019 | Party Name Meeting No. | Status: Rejected |
CREATIVE GARMENTS | 3/84-ALC32020 | |

PRIVATE LIMITED | Date: 17.09.2020
HQFile: [ RLAFile: | Lic.No 0310829782 |
01/84/050/00117/AM20/ | 03/94/040/00230/AM20/ | Date: 19.06.2019

|
| — e b T I T L IS
Decision: The Committee considered the case as per the agenda and noted that a deficiency letter secking |
icertain information was sent to the firm on 23.09.2020 followed by reminder on 15.10.2020. Committee also

noted that import items and export items are of same type therefore committee decided to reject the case. i

RA concerned may take necessary action subject to compliance of other usual conditions.

[31 ;

32

| Case No.:3/15/84-AL.C3/2019 g Party Name |' Meeting No. \Status: Approved |
; | TORAY KUSUMGAR | 3/84-ALC3/2020 _ |
| | ADVANCED TEXTILE | Date: 17.09.2020 ;
: PRIVATE LIMITED [
| | |
HQ File : '; RLA File : - Lic.N0.5210043108 | |

01/84/050/00357/AM20/ | 52124/040/00016/AM20/ | Date: 09.07.2019 | ’

Decision: The Committee considered the case as per the agenda and noted that firm has submitted a .
jamended copy of Adv. Authorization by email dated 28.09.2020. Committee went through the details !
'submitted in this case and decided to ratify the norms for above said Adv. Authorization with 10% wastage |
'on net content as under.

Export item Qty. Import item Qty. Recommended '

100% Nylon Airbag Fabric (Condition: Technical | 43487 KGs Nylon 66 Filament 47835.7 Kg. |

| specification in both import & export should be Yarn 470 Dtex
iven).

RA concerned may take necessary action subject to compliance of other usual conditions. !

Case No.:59/8/87-ALC1/2019 | Party Name ;  Meeting No.  Status:
TANGERINE DESIGN PVT. | 3/84-A1.C3/2020 'Deferred and i
i i LTD. 17.09.2020 Re-indexed |
 HQFile: B RLA File: [ Lic.No.0s10411360 |
01/87/050/00246/AM20/ | 05/24/040/00245/AM20/ 5 Date: 25.07.2019 .

Decision: The Committee considered the case as per the agenda and noted that this case was transferred
{from NC-VI for fixation of norms but hard copy of application has not yet been received from the firm.
‘Therefore committee decided to send a reminder a reminder to the firm to furnish the complete three sets of |
\application for fixation of norms. '
"The case stands deferred for re-listing.

| CaseNo.:61/3/84-ALC3/2020 |  Party Name | MeetingNo.  [Status: |
[ : ORIENT CRAFT LIMITED | 3/84-ALC3/2020 Deferred and
' Date: 17.09.2020 ‘Re-indexed

HQ File : RLA File : ' Lic. No. 051041 1571

14 '



| OUB4/050/00708/AM21/ | 0s/24/040000085AM20, Date: 20.082019 | !

r el L — e e S v ————— e ]

_ |Decision: The Committee considered the case as per the agenda and noted that hard copy of application has |

| ‘ot yet been received from the firm, Therefore committee decided to send a reminder a reminder to the firm
o furnish the complete three sets of application for fixation of norms.

‘The case stands deferred for re-listing.

- | CaseNo.:62/3/84-ALC3/2020 | 7 PartyName | Mecting No.  [status: |
i: MODELAMA EXPORTS PVT J 3/84-ALC3/2020 {Deferred  and
|| | LTD. | Date:17.092020  [Re-indexed
e R (S o S, SR S
| HQ File ; ; RLA File : ]_ Lic. No. 0510411587 | |
331 0UB4050/00709/AM21/ | 05/24/040/00297/AM20/ | Date:21082019 | |
|’ Decision: The Committee considered the case as per the agenda and noted that firm has submitted the hard |
| [copy of application. Committee went through the details submitted in this case decided to refer the case to
| Sh. RA Lal for examination.
| |The case stands deferred for re-listing, :
[ Case No.:11/10/84-ALC3/2019 |  PartyName | ‘Meeting No.  'Status: a
|  MODELAMA EXPORTS PVT | 3/B4-ALC32020  Deferred and Re- |
- | LTD. | Date: 17.09.2020 /indexed i
' i! - S— i — | - I.. I |
|| HQ File : :’ RLA File : | Lic. No. 0510411665
340 01/84/050/00231/AM20/ | 05/24/040/00315/AM20/ | Date: 28.08.2019

Decision: The Committee considered the case as per the agenda and noted that firm has submitted their
reply by email dated 27.10.2020. Committee went through the details submitted in this case decided to refer
the case to Sh. RA Lal for examination. |

| [The case stands deferred for re-listing.

" [ Case No.:12/1084-ALC3/2015 [ PartyName | MeetingNo. | Status: Rejected
[ | ASHUTOSH FIBRE PVT. 3/84-ALC3/2020 i
? LTD. , Date: 17.09.2020
| |
i "Hd File: _' T RLA File: _' -"I;i-c_._i\'lé:'(}sl0146062_ _ i
35 ! 01/84/050/00232/AM20/ | 08/24/040/00166/AM20 Date: 29.08.2019 ?

I!Decision: The Committee considered the case as per the agenda and noted that the copy of application has |

| |not yet been received from the firm and in this regard, a letter was sent to the firm on 02.12.2019 followed by |
‘reminders on 20.02.2020, 24.09.2020, 15.10.2020. However, no information has been received so far. |
Therefore, the Committee decided to reject the case.

| |RA concerned may take necessary action subject to compliance of other usual conditions.

| Case No.:23/1084-ALC32019 | Party Name , ‘MeetingNo. | Status:
| | RECKITTBENCKISER | 384-ALC32020 | Deferred and |
[ | | HEALTHCAREINDIA | Date: 17092020 | Rejndercd
- | PRIVATE LIMITED | ;_ |
36 [ HQFile: | ~ RLAFile: | Lic.No. 0510411721 | -

| ;
| O/84/050/00243/AM20/ | 05/24/040/00322/AM20/ | Doate: 03.09.2019

fDééis_inn: The Committee cons:deredthe case as ”]..;er t_f_le“égcnd;é-longwi!h others rele\;'ant"papers and noted
that firms reply has been sent to DPIIT, and decided to wait for their comments.
| |The case stands deferred for re-listing,
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[ Case No.:24/10/84-ALC3/2019 | _partyName | Meeting N, | Status: Rejected
: | FRONTIER PROTECTIVEWEAR | 3/84-ALC3/2020 | ;'

|
|
i

i i PRIVATE LIMITED | Date: 17.09.2020

i | I
N HQ File ; RLA File : ~Lic.No.021020%9416 | '
37| :0U/B4/0S0/00244/AM20/ | 02/24/040/00088/ AM20/ Date: 04.09.2019 !

' iDecisiou: The Committee considered the case as per the agenda and noted that a deficiency letter sc:eking;fi
I‘ :certain information was sent to the firm on 02.12.2019 followed by reminders on 20.02.2020, 24.09.2020,i
| [15.10.2020. However, no reply has been received yet. Hence, the committee decided to reject the case ;:
| IRA concerned may take necessary action subject to compliance of other usual conditions. i

-

| | CaseNoa2710B4-ALCY2019 | Party Name MeetingNo. | Status: Rejected
|| - RAINBOW FABPACKLLP = 3/84-ALC3/2020

[ ' Date: 17.09.2020 {
| |

] HQ File : | RLA File : . Lic.No.2410042849 | |
38| OUB405000247/AM20) | 24/24/040/00023/AM20/ Date: 04.09.2019 | *

Decision: The Committee considered the case as per the agenda and noted that the copy of application has |
| Jnot yet been received from the firm and in this regard, a letter was sent to the firm on 02.12.2019 followed by |
' jremindcrs on 20.02.2020, 24.09.2020. However, no information has been received so far. Therefore, the |

‘Committee decided to reject the case.

RA concerned may take necessary action subject to compliance of other usual conditions.

" | Case No.:25/10/84-AL.C3/2019 |"_ ~ Party Name D Meeting No. | Status: Rejected |
[ | | OPERA GLOBAL PRIVATE | 3/84-ALC3/2020 ; _
| ! LIMITED | Date: 17.09.2020 ;

L momwe: RLAFlle: | LioNo OGidiim | —————
391 01/84/050/00245/AM20/ 05/24/040/00325/AM20/ | Date: 05.09.2019

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking

| |eertain information was sent to the firm on 02.12.2019 followed by reminders on 20.02.2020, 24.09.2020.
:However, no reply has been received yet. Hence, the committee decided to reject the case I
RA concerned may take necessary action subject to compliance of other usual conditions.

| Case No.:4/11/84-ALC3/2019 § Party Name f Meeting No. Status: Approved |

| | AMARYLLIS HEALTHCARE i 3/84-A1L.C3/2020 g '
PRIVATE LIMITED  Date: 17.09.2020 ; '
"~ HQEde:  RLA File: ~ Lic. No. 0710115387 .

01/84/050/00251/AM20/ | 07/24/040/00112/AM20/ Date: 05.09.2019

'Decrsn;n Thc 'C_oh'lmit“tee cons_ic_iércd the case : as pef the agenda“amd_ _Base& uj)o; w_ri_tfeﬁ_ébm;r;cnﬁ_ffb_ﬁi_ i
| [DCMSME dated 19.1 0.2020, committee decided to ratify the norms for above said Ady., Authorization as

| lunder:
*rs. Export item Qty.(Pes.) | Import item Qty. |
| Ne. Recommended ||
T MC.DE1-60641 EXTREMITY DRAPE, SMS 63IN 1980 NON WOVENS 282.22 Kg. i
, x100IN, RUBBER 1.5IN CIRCLE SMS
! FENESTRATION,ABSORBENT 21IN x 31IN, FABRIC {
| MADE OUT OF NONWOVENS SMS FABRIC IN GSM 45 (+/- 10%) ]
[ KGS8362.10 GSM 45 (+/-10%) .
i 2. MC.GN1-1001 SURGICAL GOWN, 1050 NON WOVENS 118.13 Kg. |
[ ] NONREINFORCED,SMS, MEDIUM, SMS
. MADE OUT OF NONWOVENS SMS FABRIC IN FABRIC |
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| KGS124.70 GSM 45 (+/-10%) GSM 45 (+/- 10%) _]
|3 | MC.GNI-1002 SURGICAL GOWN, 9600 NON WOVENS 1145.00 Kg. j
|| NONREINFORCED,SMS, LARGE, SMS g
| MADE OUT OF NONWOVENS SMS FABRIC IN FABRIC '
{ KGS 1230.30 GSM 45 (+/-10%) GSM 45 (4/- 10%) 1
|4 | MC.GN1-1003 SURGICAL GOWN 6000 NON WOVENS 772.20 kg. |
I NONREINFORCED,SMS, X-LARGE, SMS I
! MADE OUT OF NONWOVENS SMS FABRIC IN FABRIC l’
| KGS 820.80 GSM 45 (+/-10%) GSM 45 (+/- 10%) |
| 3 | MC.GN1-1004 SURGICAL GOWN, 800 NON WOVENS 134.0 Kg. i
[ | NONREINFORCED,SMS, XX-LARGE, SMS |
(| MADE OUT OF NONWOVENS SMS FABRIC IN FABRIC |
[ KGS138.20 GSM 45 (+/-10%) GSM 45 (+/- 10%)
i I's. MC.GRI-2001 SURGICAL GOWN, 360 NON WOVENS 41.0 Kg. !
5 REINFORCED,SMS, MEDIUM, SMS :
| | MADE OUT OF NONWOVENS SMS FABRIC IN FABRIC _'
| ] KGS 42.80, GSM 45 (+/-10%) GSM 45 (+/- 10%)
| 7. | MC.GR1-2002 SURGICAL GOWN, 2000 NON WOVENS
[ ] REINFORCED,SMS, LARGE, SMS 238.50 Kg
| MADE OUT OF NONWOVENS SMS FABRIC IN FABRIC
- KG8256.30. GSM 45 (+/-10%) GSM 45 (+/- 10%)
. |8 | MC.GRI-2003 SURGICAL GOWN, 1125 NON WOVENS ;
[ ] REINFORCED,SMS, X-LARGE, SMS 145.0Kg, ;
[ MADE OUT OF NONWOVENS SMS FABRIC IN FABRIC i
[ KGS 154.70, GSM 45 (+/-10%) GSM 45 (+/- 10%)
| |9 | MCGRI-2004 SURGICAL GOWN, REINFORCED, | 280 NON WOVENS |
] SMS, XX-LARGE, SMS 40.0Kg. |
| MADE OUT OF NONWOVENS SMS FABRIC IN FABRIC
[ ] KGS 48.60 GSM 45 (+/-10%) GSM 45 (+/- 10%) i
|| 10. [ MC.WR1-2424 WRAPPER, SMS, 24INCH x 15000 NON WOVENS |
] 24INCH, MADE OUT OF NONWOVENS SMMMS SMMMS N 240.0 Kg. i
[ | FABRIC IN KGS 244.70 GSM 43 (+/-10%) FABRIC |
£ GSM 43 (+/- 10%) |l
| | 11. | MC.DP1-45001 PATIENT DRAPE, SMS, 42IN 1200 NON WOVENS
[ X38IN, HALF, MADE OUT OF NONWOVENS SMMMS N 29.1 Kg. |’
- SMMMS FABRIC IN KGS 87.30 GSM 43 (+-10%) FABRIC f:
[ GSM 43 (+- 10%) i
| 12. | MC.DP1-57001 PATIENT DRAPE, SMS, 53IN 2700 NON WOVENS |
X77IN, THREE-QUARTER. SMMMS N 65.47 Kg.
MADE OUT OF NONWOVENS SMMMS FABRIC FABRIC
[ IN KGS 326.10 GSM 43 (+/-10%) GSM 43 (+/- 10%) |
! 13. | MC.DP1-70001 PATIENT DRAPE, SMS, 701N 2600 NON WOVENS |
i x100IN, FULL, SMMMS N 63.04 Kg. :
.' MADE OUT OF NONWOVENS SMMMS FABRIC FABRIC _
! IN KGS 527.80 GSM 43 (+/-10%) GSM 43 (+/- 10%) f
|| 14 | MCDU1-12521 UTILITY DRAPE, SMS, 15IN x26IN 57600 NON WOVENS 5
L] WITH ADHESIVE, MADE OUT OF NONWOVENS SMMMS N 656.36 Kg. |
- SMMMS FABRIC IN FABRIC I
i 4 KGS 652.80 GSM 43 (+/-10%) GSM 43 (+/- 10%)
| RA concerned may take necessary action subject to compliance of other usual conditions.
|| Case No.:3/11/84-A1.C3/2019 [ Party Name Meeting No. \Status:
| | | DASSTYLE PVT.LTD. 3/84-AL.C3/2020 Deferred and Re-
[ [ | Date: 17.09.2020 lindexed
i@ ! HQ File : ! RLA File : Lic. No. 0210209424 |
L1 01/84/050/00250/AM20/ Date: 06.09.2019

02/24/040/00090/AM?20/

;:ﬁécision:- ;I‘he Comrr;ttcc; Cé).l'_];iderl‘:d thr:‘ case as per.the agenda and noted that a deficiency letter seeking
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certain information was sent to the firm on 24.09.2020. However, no reply has been received yet, Hence, the
. [committee decided to send a final reminder to the firm. |
' [The case stands deferred for re-listing.

| Case No.17/11/84-ALC32019 | ~ Party Name T Meeting No. | Status: Rejected l
| | | GLOBALATTIRE PRIVATE | 384-ALC32020 | ;
|| LIMITED | Date:17.092020 |

TR e T e mme—

Decision: The Committee considered the case as p_er the agenda and noted that a deﬁcien;ietter seekin.g_i
certain information was sent to the firm on 18.12.2019 followed by reminders on 19.06.2020, 24.09.2020. ;!

However, no reply has been received yet. Hence, the committee decided to reject the case ;
| |RA concerned may take necessary action subject to compliance of other usual conditions.

|

i42! 01/84/050/00254/AM20/ | 32/24/040/00049/AM20/ |  Date: 12.09.2019 ; i
H

|

|

| Case No.:9/11/84-ALC3/2019 | Party Name a MeetingNo.  [Status: |
; . TANGERINE DESIGN PVT. | 3/84-ALC3/2020 Deferred and ;
! 53 LTD. ; Date: 17.09.2020 'Re-indexed !
i e. ik e g — ..I - R —— i —s e - —— .I.. - —— e - { - SR . |
| 4 HQ File : ! RLA File : . Lic.No. 0510411817 |
43| O1/B4/050/00256/AM20/ | 05/24/040/0033UAM20/ | Dates 12.09.2019
| ———————— - —— - - - - - !
|

Decision: Decision: The Committee considered the case as per the agenda and noted that a deficiency letter
seeking certain information as raised by DPIIT was sent to the firm on 20.02.2020. Followed by reminder on
23.09.2020. However, the firm vide their email dated 15.09.2020 has requested to grant them more time to

. submit their applications/reply. Therefore, the Committee decided to wait for firm’s reply.

| The case stands deferred for re-listing !

|| Case No.:11/11/84-ALC3/2019 | Party Name [ Meeting No. status: -
[ | | GAINUP INDUSTRIES INDIA } 3/84-ALC3/2020 Deferred and Re- |
| | PRIVATE LIMITED . Date: 17.09.2020 indexed

| | HQ File : =' RLA File : | Lic. No, 3510045601

44 01/84/050/00258/AM20/ | 35/24/040/00021/AM20/ | Date: 16.09.2019

Decision: The Committee considered the case as per the agenda and noted that firm has submitted their

. reply. Committee went through the details submitted in this case and decided to refer the case to Sh. RA Lal
for examination,

| [The case stands deferred for re-listing,

| Case No.:19/11/84-ALC3/2019 | Party Name ! Meeting No. | Status: Rejected |
- é HRITIK EXIM 3/84-ALC3/2020
| , . Date: 17.09.2020 | g
e el b ]
| HQ File : g RLA File : | Lic. No. 2610012882 |
45| OUB4/0S0/00266/AM20/ | 26/24/040/00007/AM20/ | Date: 19.09.2019 ,.

' !rl)ecision: The Committee considered the case as per the agenda and noted that firm has submitted their reply |
| |on dated 26.10.2020. Committee has gone through the details submitted by firm and noted that there is no!
. proper justification for import huge quantities claimed for making the export product, therefore decided to

| Ireject the case.

RA concerned may take necessary action subject to compliance of other usual conditions.
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!'r'(f}i_s_é'NB:fﬁﬁ_fsél-.ifCi}'z_dT;M[' ~ PartyName | ,_Mécz..i;]?ﬁ;_......._:%gma;...__w__ i
| FLOOR DECOR | 3B4-ALC32020  Deferred and Re- |
E ' i Date: 17.09.2020 lindexed |

L HQFile: | | Lic.No. 3510045603 |
461 01/84/050/00267/AM20/ | 35/24/040/00022/AM20/ | Date: 20.09.2019

i..-_..
i
|
|
|
|

1 I
i [D cision: The Committee considered the case as per the agenda and noted that firm has submitted their reply }
| |vide email dated 24.06.2020 and same has been sent to DPIIT on dated 28.07.2020. However, no information |
! has been received yet. Therefore, the Committee decided to wait of their comments,
| [The case stands deferred for re-listing

|| Case No.:22/11/84-ALC32019 |  PartyName | MoctingNo. | Status Rejected
| ASHUTOSH FIBRE PVT. LTD, 3/84-ALC3/2020 |
i [ . Date: 17.09.2020 !
] RN T | |
f RLA File :

" HQFile : ; " Lic. No. 0810146221
01/84/050/00269/AM20/ | 08/24/040/00165/AM20/ | Date: 23.09.2019

i %‘Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking
certain information was sent to the firm on 19.12.2019 followed by reminders on 22.06.2020, 24.09.2020,
115.10.2020. However, no reply has been received yet. Hence, the committee decided to reject the case

' RA concerned may take necessary action subject to compliance of other usual conditions.

|47 |

— S S—
H

|| CaseNo.S63/84-ALC32020 | PartyName ; MeetingNo.  [Status: )
[ | WELSPUN FLOORING ' 3/84-ALLC3/2020 iDeferred and
[ - LIMITED ; Date: 17.09.2020 ‘Re-indexed

I .
RLAFile: | Lic.No.0910068011 |
01/84/050/00703/AM21/ | 09/24/040/00298/AM20/ ' Date: 23.09.2019
Decision: The Committee considered the case as per agenda along with other relevant papers and decided to
. ask the firm to furnish complete two sets of application. The case stands deferred for re-listing. '

|| CaseNo.:6/15/85-ALC32019 | Party Name | Meeting No.  [Status:

i | ORIENT CRAFT LIMITED ‘ 3/84-A1.C3/2020 {Deferred and
E i I’ Date: 17.09.2020 [Re-indexed
| i r i
49| HQFile: ~ RLAFile: | Lic.No. 0510412061

| 01/85/050/00097/AM20/ | 05/24/040/00378/AM20/ | Date: 10.10.2019

' [Decision: The Committee considered the case as per the agenda and noted that firm has submitted the hard
| copy of application. Committee went through the details submitted in this case decided to refer the case to |
DCMSME for examination. The case stands deferred for re-listing.

| Case No.:8/15/85-ALC32019 | Party Name | Meeting No. Status:Rejected
[ |  CREATIVE GARMENTS 3/84-AL.C3/2020
[ ] | PRIVATE LIMITED Date: 17.09.2020
| |
130 { HQ File : RLA File | Lic. No, 0310832283
01/85/050/00099/AM20/ ! 03/94/040/00562/AM20/

Date: 17.10.2019

5 frj)ecisio;i: The'_Committee consi.r.:lgr;ci if{e casc as [;;r {gaééga and noted that this case is transferred from:
| INC-VI for fixation of norms but the copy of application has not yet been received from the firm. Therefore,
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| [the Committee decided to reject the case,
RA concerned may take necessary action subject to compliance of other usual conditions.

|| Case No.:1/14/84-ALC3/2019 | PartyName | Meeting No.  [Status: |
| | KORRUNINDIAPVTLID | 3B4ALCH2020  Deferred and Re.
[ | Date: 17.09.2020 indexed ;
| r—— O e o L e S i e S
il HQ File : ! RLA File ; | Lic. No.0710115612 | ;
: _! 01/84/050/00317/AM20/ | 07/24/040/00160/AM20/ Date: 28.10.2019 i :
jDecision: The Committee considered the case as per the agenda and noted that firm has submitted their
reply vide email dated 26.09.2020 and same has been sent to DPIIT on dated 14.10.2020. However, no g
- |Information has been received yet. Therefore, the Committee decided to wait of their comments, i
\The case stands deferred for re-listing
| CaseNo.:2/14/84-ALC32019 | PartyName | Meeting No. Status: |
| KORRUN INDIA PVT LTD | 3/84-AL.C3/2020 Deferred and Re- |
Date: 17.09.2020 ;irldexed |
sl .. HOEDe: | RiADR | Lie. No. 0710115613 N
521 01/84/050/00318/AM20/ 07/24/040/00161/AM20/ | Date: 28.10.2019
éDecision: The Committee considered the case as per the agenda and noted that firm has submitted their :
reply vide email dated 26.09.2020 and same has been sent to DPIIT on dated 14.10.2020. However, no i
iinformation has been received yet. Therefore, the Committee decided to wait of their comments,
The case stands deferred for re-listing
|| CaseNo.3/14/84-ALC32019 | _ PartyName | MeetingNo. | Status: _
i i ' KORRUN INDIA PVT LTD . 3/84-ALC3/2020 |Deferred and Re- |
{ Date: 17.09.2020 I indexed
| 2 HQ File : [ REAFile: [ Lio Ne.0710115614 — B B
[33 | 01/84/050/00319/AM20/ | 07/24/040/00159/AM20/

Date: 28.10.2019

Decision: The Committee considered the case as per the agenda and noted that firm has submitted their :
reply vide email dated 26.09.2020 and same has been sent to DPIIT on dated 14.10.2020. However, no '
linformation has been received yet. Therefore, the Committee decided to wait of their comments, |
‘The case stands deferred for re-listing

| CaseNo:snasaaLcszo | PartyName | MeetingNo, ' Status: Rejected |
|
|

‘ PALLAVA TEXTILES ; 3/84-ALC3/2020
i PRIVATE LIMITED Date: 17.09.2020

|  HQFile: | RLA File : " Lic.No. 3210079186
5 01/84/050/00321/AM20/ | 32/24/040/00063/AM20/ Date: 29.10.2019

34 Decision: The Committee considered the case as per the agenda and noted that firm has submitted their
| reply vide email 24.09.2020. Committee noted that firm has obtained two Advance Licenses, one under
""Norms" category and other under "No norms' category, one for Cotton yarn and other for blended yarn.
| Inthe application under consideration, both the export products are blended yarn. The total weight of both
| the export products is 148148 kgs each and content of cotton yarn in both the export products is also 148148
lkgs each. Committee felt that reply is not proper, therefore decided to reject the case. RA concerned may
take necessary action subject to compliance of other usual conditions.
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|| Case No.:10/14/84-ALC3/2019 Ji" PartyName [ MeetingNo.  [Statuss |
N | MATRIXCLOTHING PVT. |  3/84-ALC3/2020  |Deferred and Re- |
| | | LTD. . Date:17.09.2020  indexed |
[ ] | | .
el . HQBIR: g e Lic. No. 0510412305 | ]
P3| OUBKOSO00I6/AM20/ | 05/24/040/00424/AM20/ | Date:31.10.2019

| Decision: The Committee considered the case as per the agenda and noted that the copy of application has |
' i:nol yet been received from the firm and in this regard, a letter was sent to the firm on 21.02.2020 followed by |
,[ ireminders on 24.09.2020. However, no information has been received so far, Therefore, the Committee |
| |decided to send a final reminder to the firm, The case stands deferred for re-listing

[ @’&éﬁ&ﬁﬁikﬁﬁ&w&)ﬁi?{ 5" u § "EEJEEEE_“_""_{  MeetingNo.  [Status: ]
| | GOLITE INDUSTRIES i 3/84-ALC3/2020 iDeferred and Re-
[ . Date: 17.09.2020  lindexed
is6 [ ~ HQFile : _RLAFile: | Lic. No. 0510412315
' ! 01/84/050/00329/AM20/ | 05/23/040/00300/AM20/ . Date: 31.10.2019
i‘])ecision: The Committee considered the case as per the agenda and noted that firm has submitted the hard
| icopy of application. Committee went through the details submitted in this case decided to refer the case to
. [DPIT for examination. The case stands deferred for re-listing.
| CaseNo.:16/14/84-ALC3/2019 | Party Name . MeetingNo.  IStatus:
g ENVOGUE WOODWORKING 3/84-ALC3/2020 Deferred and Re-
| | PVT. LTD. Date: 17.09.2020 ;indexed
NN N M7 T e | Lic.No. 0510412332 'S N
ST 01/84/050/00332/AM20/ | 05/23/040/00297/AM20/ |  Date:01.11.2019 |
| P2t — — = : ——— e e e NSt 1) S

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking |
| !certain information was sent to the firm on 21.02.2019 followed by reminders on 24.09.2020. However, no |
:? reply has been received yet. Hence, the committee decided to send a final reminder to the firm. !
. [The case stands deferred for re-listing,

| Case No.:17/14/84-ALC3/2019 | Party Name | Meeting No.  IStatus: )
; . ASHOKA TESSILES 3/84-ALC3/2020  Deferred and
| . Date: 17.09.2020 |Re-indexed
| i ’
~ HQFile: [ RLAFile: | Lic. No. 0510412335 |

1 01/84/050/00333/AM20/ | 05/23/040/00302/AM20/ |  Date: 01.112010 _ .
58 [Decision : The Committee considered the case as per the agenda and based on comments from DC MSME,
| committee decided to ask the firm to furnish the following :
| 1. Dimension of each export product.
2. CAD/Lay marker / cutting plan for each import item to be used in export product, which should
- indicate how to arrive at the required qty. -
' 3. To indicate the uses of each import material in the export product.

I
. The case stands deferred for re-listing

| Case No.:21/14/84-ALC3/2019 | ~ PartyName | MeetingNo. |Status: )
|| MODELAMA EXPORTS PVT ~ 3/84-ALC3/2020  Deferred and

159 ] ] LTD. | Date:17.09.2020  Re-indexed

| | ! | ]

| i .| | |
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. HQFile: | RLAFile: [ Lig No.0SToaiz37s |
|| OVB4OSOO0IIVAMZO) | 0S24/040004SSAM20/ | Date: 05112010 |

I !Decisiun: The Committee considered the case as per.l;ﬁ-;"ﬁgenda and noted that ﬁﬁﬁ-ﬁé:s_subm{tted their _
. reply. Committee went through the details submitted in this case and decided to refer the case to Sh. RA Lal |
| |for examination. The case stands deferred for re-listing.

i: | Case No.:25/14/84 ALC3/2019 [ PartyName | Meeting No, | status:

| REINFORCED EARTH INDIA | 3/84-ALC3/2020 | Deferred and Re. ;
[ | PRIVATELIMITED | Date:17.092020 |  indexed |
N | |

- HQ File : | RLA File : | Lic.No. 0510412399 |

L

i60 01/84/050/0034 1/AM?20/ Date: 06.11.2019

Decision: The Committee-c(;r;s"ic-léred tﬂé“;a-sc as per the ageﬁd_ﬁ and notedthatadeficn_ency_le:terseacmg
certain information was sent to the firm on 21.02.2019 followed by reminders on 24.09.2020. However, no |

f?rcply has been received yet. Hence, the committee decided to send a final reminder to the firm.
'The case stands deferred for re-listing.

05/24/040/003 54/AM20/

|| CaseNo.26/14/84ALC32019 | Party Name | MeetingNo. | Status:

| | WEARWELLINDIAPVT. | 3/84ALC3/2020  Deferred and |
LTD. | Date:17.09.2020 | Re-indexed

L 1 T TR . S RN SR e

i | HQ File : RLA File : | Lie-No. 0510412426 | !

| 0UB4/0S0/00342/AM20/ 05/24/040/00447/AM20/ | Date: 08.11.2019 |

Decision: The Committee considered the case s per the agenda and noted that firm has submitted their
reply. Committee went through the details submitted in this case and noted that application has been sent to :
' IDCMSME and decided wait for their comments. The case stands deferred for re-listing.

INDIA PVT LTD |

|
el IO EE
N ...
|

| Case No:31/1484-ALC32019 | Party Name | MeetingNo. | stams: |
| | FREUDENBERG ' 3/84-ALC3/2020 'Deferred and Re- |
PERFORMANCE MATERIALS | Date: 17.09.2020 indexed '

TI———— .
. [ Lic. No. 0410166256 i I
[ | 01/84/050/00347/AM20/ 04/24/040/00123/AM20/ | Date: 11.11.2019 |

e:

!]’_)ecisib;:“"rh_e Comn?[‘rtee considered the case as per the agéhda and riz)a--that firm hass;bm itted their [
reply on dated 24.02.2020. Committee went through the details submitted in this case and decided to refer
the case to DCMSME for examination. The case stands deferred for re-listing.

' [ Case N&féjzfl'&fsh-'XLEifzo1'9"{ © Party Name j MeetingNo. | Status: |

[ | SHANKARPACKAGINGS | 3/84-ALC32020 | Approved.

o ; LIMITED | Date:17.092020 | |

;' l . J-

63  HQ File: | RLA File : ' Lic. No. 3410045597 -
|

34/24/040/00230/AM20/ | Date: 11112019 |

|| 01/84/050/00348/AM20/ . S
' Decision: The Committee considered the case as per the agenda and decided to approve the case as per SION
' published already and also decided to delete input item Conductive black as no Justification is provided.
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Case No.:33/14/84-ALC32019 | Party Name | Meeting No. . Status: |

i
|

, . KORRUN INDIAPVTLTD | 3/84-ALC3/2020 | Deferred and Re- |
| | | Date:17.09.2020 | indexed |
: i i ,I
I SR, e e =

HQ File : RLA File Lic.No. 0710115670 | |

| |

if"*_! 01/84/050/00349/AM20Y 07/24/040/00172/AM20/ | Date: 13.11.2019 ;

Decision: The Committee considered the case as per the agenda and noted that firm has submitted their
| reply vide email dated 26.09.2020 and same has been sent to DPIIT on dated 14.10.2020. However, no i
| |information has been received yet. Therefore, the Committee decided to wait of their comments. '
| |The case stands deferred for re-listing |

| | Case No.:34/14/84-ALC3/2019 [ PartyName | ‘Meeting No. . Status:

|' } | KORRUN INDIA PVT LTD i 3/84-ALC3/2020 | Deferred and Re- .I
l’ |[ Date: 17.09.2020 I indexed !

L. more: = RLA File: | Lic. No. 0710115671 |

65 ousansoo03soama 07/24/040/00173/AM20/ | Date: 13.11.2019

Decision: The Committee considered the case as per the agenda and noted that firm has submitted their reply |
| |vide email dated 26.09.2020 and same has been sent to DPIIT on dated 14.1 0.2020. However, no information
has been received yet. Therefore, the Committee decided to wait of their comments. [
'The case stands deferred for re-listing

|| CaseNo.3714/84-ALC32019 | Party Name | " MeetingNo. | Statas: 1
» MIRA EXIM LIMITED | 3/84-ALC3/2020 | Deferred and Re. |
| | ! | Date: 17.09.2020 _ indexed '
| ~ HQFile: RLAFile: | Lic. No. 0510412474 L ;
66 01/84/050/00353/AM20/ | 05/24/040/00477/AM20/ | Date: 14.112019 | !

iDecision_:“ The Committee considered the case gpcr the agenda and noted that a deﬁgenc-:;-]ctter s;e_kmg_ |
! certain information was sent to the firm on 21.02.2019 followed by reminders on 24.09.2020. However, no |
' [reply has been received yet. Hence, the committee decided to send a final reminder to the firm, |

|The case stands deferred for re-listing.
| Case No.:1/15/84-ALC3/2019 | PartyName | MeetingNo, | Status:
; - AGAMYA PACKAGING | 3/84-ALC3/2020 Deferred and  Re- |
, SOLUTIONS PRIVATE | Date: 17.09.2020 | indexed ;
L ! LIMITED _I
.3 i’ """"" ~ HQFe: |  RaARe [ Lic. No. 0710115685 f -
67 01/84/050/00355/AM20/ 07/24/040/00149/AM20/ |  Date:14.11.2019 |

|
Decision: The Committee considered the case as per the agenda and noted that the copy of application has |
not yet been received from the firm and in this regard, a letter was sent to the firm on 22.06.2020 followed by |
Irc:n‘lim:_iers on 24.09.2020. However, no information has been received so far. Therefore, the Committee |
decided to send a final reminder to the firm. The case stands deferred for re-listing .

|| CaseNo:2/1584-ALC32019 | ~ PartyName ; MeetingNo. | Status: |
] | SUNNYINTERNATIONAL | 3/84-ALC3/2020 Deferred and Re-
| . ! LIMITED | Date:17.092020 | indexed |
] HQ File : RLA File : ~ Lic.No. 3310030613 |
. 01/84/050/00356/AM20/ 33/24/040/00025/AM20/ Date: 15.11.2019 _
1]
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| Decision: The Committee considered the case as per the agenda and noted that the copy of application h:aasiF
| |mot yet been received from the firm and in this regard, a letter was sent to the firm on 22.06.2020 followed by |
| |reminders on 24.09.2020. However, no information has been received so far. Therefore, the Committee|
| |decided to send a final reminder to the firm. The case stands deferred for re-listing

|| CaseNo.:5/15/84-AL.Car2019 kT Y Party Name ' Meeting No. . Status:
- ESSENN EXPORTS, | 3/84-ALC3/2020 | Deferred and Re- |
- i | Date: 17.09.2020 indexed |
| | | |

| | i | |
] HQ File ; ! RLAFile: [ LicNo. 3210079240 | T
|69 01/84/050/00359/AM20/ | 32/24/040/00077/AM20/ | Date: 19112019 | !

Decision: The Committee considered the case as per the agenda and noted that the copy of application has |
not yet been received from the firm and in this regard, a letter was sent to the firm on 22.06.2020 followed by |
reminders on 24.09.2020. However, no information has been received so far. Therefore, the Committee |
decided to send a final reminder to the firm. The case stands deferred for re-listing

| CaseNo:6/1SB4ALCIZ019 [ Party Name L MeetingNo. [ sams
| 1 - JNG FOOTSTEP PRIVATE | 3/84-ALC3/2020 Deferred and Re- |
|| LIMITED | Date:17.092020 indexed

i I i
—— b ST

] HQ File : | RLA File Lic. No. 0510412553

;70 | 01/84/050/00360/AM20/ ; 05/23/040/00289/AM20/ _ Date: 20.11.2019

- Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking |
certain information was sent to the firm on 22.06.2019 followed by reminders on 24.09.2020, 27.10.2020. |

| However, no reply has been received yet. Hence, the committee decided to send a final reminder to the firm. |

| The case stands deferred for re-listing. 5

|| Case No.:7/15/84-ALC3/2019 | Party Name Tk ~ Meeting No. T St _

| ! | OM LEATHER ARTDECO (P) | 3/84-ALC3/2020 'Deferred and Re- |
; LTD. Date: 17.09.2020 ' indexed '

| |

L HQEe: T maEe Lic. No. 0210209557

TLL 01/84/050/00361/AM20/ | 02/24/040/00119/AM20/ | Date: 21.11.2019

i Decision: The Committee considered the case as per the agenda and noted that a deficiency letter secking!
icenain information was sent to the firm on 22.06.2019 followed by reminders on 24.09 2020. However, no
ireply has been received yet, Hence, the committee decided to send a final reminder to the firm.

The case stands deferred for re-listing.

| CaseNo.9/1S/84-ALC32019 | Party Name | Meeting No.  Status:
- | S.K. SHOES AND BOOTS 3/84-ALC3/2020 Deferred and Re- |
| ; PVT. LTD. | Date: 17.09.2020 indexed i
| i | |

| J ! |
I e e ———— —
L] HQ File : j RLA File ; | Lic.No. 0610039352 | .
72| 01/84/050/00363/AM20/ | 06/24/040/00066/AM20/ | Date: 21.11.2019

Decision: The Committee considered the case as per the agenda and noted that firm has submitted their reply :'
'vide email dated 29.10.2020 and same has been sent to DPIIT on dated 02.] 1.2020. However, no information i
ihas been received yet. Therefore, the Committee decided to wait of their comments. !
The case stands deferred for re-listing
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 Case No.:11/15/84-ALC32019 | Party Name . Meeting No., Status: |
- |  JAYANTHI TEXTILE ; 3/84-ALC3/2020 Deferred and  Re- |
; . PRODUCTS Date: 17.09.2020 lindexed ;
[ e e A — ST e ]
- HQ File : j RLA File : | Lie.No.3210079248 | '
73 OUS4/0S0/0036S/AM20/ | 32/24/040/00080/AM20/ ,

Date: 21.11.2019

pet the agenda and noted that the copy of application hasi
not yet been received from the firm and in this regard, a letter was sent to the firm on 22.06.2020 followed by |
i reminders on 24.09.2020. However, no information has been received so far. Therefore, the Committee
' decided to send a final reminder to the firm. The case stands deferred for re-listing !

|| CaseNo:16/15/84-ALC3/2019 | Party Name Meeting No. Status:

[ | S.K. EXPORTS | 3/84-ALC3/2020 ‘Deferred and Re- |

i | . Date: 17.09.2020 indexed |

B PRSI & SEUNEE. SO

|74 ; HQ File : ; RLA File : | Lic.No. 0610039355 | ;
i 01/84/050/00370/AM20/ | 06/24/040/00068/AM20/ | Date: 25.11.2019 |

] — e = e e i §
Decision: The Committee considered the case as per the agenda and noted that firm has submitted the hard ;

icopy of application and same has been sent to DCMSME. Committee decided to wait for their comments.

The case stands deferred for re-listing,

" | Case No.:18/15/84-ALC3/2019 Party Name . Meeting No. Status: |

| ? GLOBAL ATTIRE PRIVATE | 3/84-A1L.C3/2020 ;EDeferred and Re- |

| | ; LIMITED Date: 17.09.2020 iindexed !

|| i | '

- I HQFie: | RlAFl. | Lic.No. 3210079254 |

! ! 01/84/050/00372/AM20/ 32/24/040/00082/AM20/ ' Date: 25.11.2019 I

i iDecision: The Committee considered the case as per the agenda and noted that the copy of application has not !

| yet been received from the firm and in this regard, a letter was sent to the firm on 22.06.2020 followed by |

j I:31'e:n"1in<:lers on 24.09.2020. However, no information has been received so far. Therefore, the Committee |

| |decided to send a final reminder to the firm. The case stands deferred for re-listing ;

|| Case No.:20/15/84-ALC3/2019 Party Name MeetingNo.  |Status:

i | S.P. APPARELS LIMITED 3/84-ALC3/2020 {Deferred and  Re- |

- | Date: 17.09.2020 lindexed '
| |

;7 HQ File : : RLA File : Lic. No. 3210079256 | .

176 | 01/84/050/00374/AM20/ | 32/24/040/00083/AM20/ Date: 26.11.2019 ! |

! Decision: The Committee considered the case as per the agenda and noted that the copy of application hasf

| not yet been received from the firm and in this regard, a letter was sent to the firm on 22.06.2020 followed byi

i reminder on 24.09.2020. However, no information has been received so far. Therefore, the Committee decided

| to send a final reminder to the firm. The case stands deferred for re-listing |

I - _E disé-Nu.:21!15!34-ALC3;2619“” - . Party Name . Méeting No. Status:

| - TANGERINE DESIGN PVT. | 3/84-ALC3/2020 Deferred and |

" ! | LTD. | Date: 17.09.2020 ‘Redndexed

177 1 i |

j‘ | HQFile: |  RLAFile: | Lic.No. 0510412650 |

|| OI/84/050/0037S/AM20/ | 0S/24/040/00S10/AM20/ | Date: 26.11.2019 |
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- Decision: Decision: The Committee considered the case as per the agenda and noted that a deficiency letter
seeking certain information as raised by DPIIT was sent to the firm on 22.06.2020. Followed by reminder on |
| 24.09.2020. However, the firm vide their email dated 10.09.2020 has requested to grant them more time to -
'submit their applications/reply. Therefore, the Committee decided to wait for firm’s reply. |
| |The case stands deferred for re-listing

| | Case No.:28/15/84-AL.C3/2019 | Party Name ; Meeting No. . Status: "
E 3 PAN GUJARAT : 3/84-ALC3/2020 | Deferred and

| SPORTSWEAR PRIVATE Date: 17.09.2020 Re-indexed

LIMITED - ; :
| | ] |
| e —— v — T u—— — ——— —— = - [r———————— — e ——— e e —. |
o HQ File : ; RLA File : | Lic.No. 3410045661 | ;
78 01/84/050/00382/AM20/ | 34/24/040/00266/AM20/ | Date: 28.11.2019 i i

. Decision: The Committee considered the case as per the agenda and noted that the copy of application has |
. not yet been received from the firm and in this regard, a letter was sent to the firm on 22.06.2020 followed by!
\reminder on 24.09.2020. However, no information has been received so far. Therefore, the Committee decided |
to send a final reminder for requisite information alongwith CAD, Image, measurement chart of export items
. tothe firm. The case stands deferred for re-listing

|| CaseNo.29/1584-ALC32019 | Party Name | MeetingNo. |Status: |
| | ARJAN IMPEX PRIVATE | 3/84-ALC3/2020  |Deferred and Re- |
i |
|

| LIMITED s Date: 17.09.2020 Iindexed

 HQFile: _ RLAFile: | Lic No.0s10413721 [ ;
791 01/84/050/00383/AM20/ | 05/23/040/00340/AM20/ Date: 29.11.2019 f

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking |
certain information was sent to the firm on 22.06.2019 followed by reminders on 24.09.2020. However, no
reply has been received yet. Hence, the committee decided to send a last and final reminder to the firm.

[The case stands deferred for re-listing.

|| CaseNo:31ISB4ALC3019 | PartyName | ‘Meeting No.  Status: ;
- . MASTERGARMENTS | 3/84-ALC3/2020  Deferredand |
b _ | Date: 17.09.2020 {Re-indexed i
- ~ HQFile: E CRLAFile: | Lic. No. 3210079263 ]
| 01/84/050/00385/AM20/ | 32/24/040/00087/AM20/ Date: 02.12.2019

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seekingf
l certain information was sent to the firm on 22.06.2019 followed by reminders on 23.09.2020. However, no|
| Ireply has been received yet. Hence, the committee decided to send a final reminder to the firm alongwith |
| isample of the export product and specification. The case stands deferred for re-listing. ?

| Case No.:32/15/84-ALC3/2019 | ~ Party Name | MeetingNo. | Status:
| TANGERINE DESIGN PVT. | 3/84-ALC3/2020  Deferred and
| | LTD. ~ Date: 17.09.2020 Re-indexed
| | | |
. HQFile: | RLAFile: | Lic.No. 0510412755

S| 0184/050/00386/AM20/ | 05/24/040/0053 AM20/ . Date: 03.12.2019

iDecision: Decision: The Committee considered the case as per the agenda and noted that a deficiency letter |
| |seeking certain information as raised by DPIIT was sent to the firm on 22.06.2020. Followed by reminder on
28.09.2020. However, the firm vide their email dated 10.09.2020 has requested to grant them more time to

. submit their applications/reply. Therefore, the Committec decided to wait for firm'’s reply.
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TheCasestands d_gi?en-éd f'orre:]lsmﬁng S R e }

| [caser No:3Y1SB4LALCIR019 | PartyName | MeetingNo, | Status: |
L | TANGERINE DESIGN PVT. | 3/84-ALC3/2020 . Deferred and |
- i LTD. | Date: 17.09.2020 i Re-indexed
~ HQ File - _ RLAFile: | LicNo.0Siodizng |—
182 | 01/84/050/00387/AM20/ 05/24/040/00530/AM20/ ? Date: 03.12.2019 : !
' Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking |
| [certain information as raised by DPIIT was sent to the firm on 22.06.2020. Followed by reminder on r'
| 28.09.2020. However, the firm vide their email dated 10.09.2020 has requested to grant them more time to |
| |submit their applications/reply. Therefore, the Committee decided to wait for firm’s reply "
| |The case stands deferred for re-listing

Case No..34/1584-ALC32019 | Party Name | MeetingNo.  [Status:Surrendered |

' | DRISHTI LIFESTYLE 3/84-ALC3/2020

! i Date: 17.09.2020 =

| ! :I |
| i._ B = :__V.,__ e ——— —— _..“.l.__ e !__ — —r———
83 f HQ File : ! RLA File ; | Lic. No. 0510412764 [
! 01/84/050/00388/AM20/ [ 05/23/040/00337/AM20/ | Date: 04.12.2019 |

Decision: The Committee considered the case as per the agenda and noted that firm has informed by email
dated 28.09.2020 that above said Adv. Auth has been surrendered at CLA-Delhi. Therefore committee

| |decided to withdrawn the case from the agenda and close the case.
' | RA concerned may take necessary action subject to compliance of other usual conditions.

|| CaseNo.:41/1584-ALC3/2019 | Party Name _ Meeting No. 'Status: Approved |
[ . KORRUNINDIAPVTLTD | 3/84-ALC3/2020 i
o | ; Date: 17.09.2020 :

|
I
S o R

§ CHQFile: | RLAFile: | Lic.No. 0710115798 |
|| OI/B4/050/0039S/AM20/ | 07/24/040/00205/AM20/ | Date:05.122019 |

- Decision: The Committee considered the case as per the agenda and noted that case pertains to DPIIT. Based '
; |upon written comments vide letter- P-47011/79/2020-TSW dated 02.1 1.2020 received from DPIIT, committee |
. idecided to ratify the norms for above said Ady. Authorization as under: i
.| Export Product (Sl no 1) : Travel Bag - Back pack Dell Essential Sleev 13
| ;!Quantity :10,000 Numbers

! i
84| '-

, Sl. No. Item Description F;:;;c uom Quantity recommended —‘ :
' Pile Fabric (Lycra Velvet Fabric)

: 778 Net content + 5 %

P 1 Lycra paste SBR& Velvet 3mm WR G sam wastage _
i (M0103048) ?
I # Pile Fabric (Lycra Velvet Fabric)

| 767 Net content +5 %

| || 2 | iLycra paste SBR& Velvet 3mm WR il sQm s
| i‘ (X016014001A001 & X016015001A001) |
[ 3 Warp Pile Fabric Uncut (Velvet Fabric) 143 sam Net content + 5% i
| 130g Velvet (reverse) (M0103049) Gsm wastage

[ Zip Fastner

= - MTR Actual + 1% wastage
L | s#nylon twill zipper (M0200029) g
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Slide Fastner & parts !

f’ - |
j 9 St reverse slider+logo puller (M0301277) N5 PR Bt i
|
|
!

H
Labels of textile materials :
f

6 -
Sewing label (M0707516 & M0707517) NOS Net to net

gExpnrt Product (Sl no 2) :Travel Bag - Back pack Dell Essential Sleev 15 5
f!anntitV : 10,000 Numbers

|> :L Item Description Fabric GSM uom Qty. Recommended

[ Pile Fabric (Lycra Velvet Fabric)
" || 1 | Lycra paste SBR& Velvet 3mm WR 778 Gsm sQm Net content + 5 % wastage
n (M0103048)

4 Pile Fabric (Lycra Velvet Fabric)
| Lycra paste SBR& Velvet 3mm WR
(X016014001A001 &
X016015001A001) -
Warp Pile Fabric Uncut (Velvet i
3 Fabric) 143 Gsm sam Net content + 5 % wastage
130g Velvet (reverse) (M0103049)
i 3 Zip Fastner

| | 1_* | s#nylon twill zipper (M0200029) B ik AckEL+ TR et
Slide Fastner & parts
; 5 5# reverse slider+logo puller = NOS Net to net
? (M0301277) i
|| Labels of textile materials _
| | 6 | Sewinglabel (M0707516 & - NOS Net to net |
|| M0707517) |
. |RA concerned may take necessary action subject to compliance of other usual conditions.

767 Gsm SQM Net content + 5 % wastage

|| CaseNo.37/15B4-ALC3/2019 | Party Name | MeetingNo. | Status:
| | SIVSHREEMEDITTEX |  3/84-ALC3/2020 Deferred and
' (INDIA) PRIVATE LIMITED, | Date: 17.09.2020 . Re-indexed
~ HQFile: RLAFile: " ["Lic No.3210079276 |

185 | 01/84/050/00391/AM20/

32/24/040/00079/AM20/ | Date: 06.12.2019 i ;
;Decision: The Committee considered the case as per the agenda and noted that the copy of application has |
not yet been received from the firm and in this regard, a letter was sent to the firm on 22.06.2020 followed

\by reminder on 28.09.2020. However, no information has been received so far. Therefore, the Committee |
decided to send a final reminder to the firm. The case stands deferred for re-listing i

— e - e e — Lt

|| CaseNo.:38/15/84-ALC3/2019 | ~ Party Name | MeetingNo. | Status:
| | KORRUNINDIAPVTLTD |  3/84-ALC32020 | Approved
|
{

. Date: 17.09.2020
86| HQFile: | RLAFile: Lic.No. 0710115810 |
01/84/050/00392/AM20/ | 07/24/040/00207/AM20/ Date: 06.12.2019

,"]-)-ecisi.l;m: '-]:hé-.Coﬁrﬁi.nc;_éénsid;red"l;-l-l.e céét-:_as p;the z.i-é-enc.!.a an& noted_that ﬁ-rrﬁ ha§ ;ubml_tted !Heir
reply vide email dated 01.10.2020 and same has been sent to DPIIT on dated 14.10.2020. Based on written |
| |comments vide F.N. P-47011/79/2020-TSW dated02.1 1.2020, committee decided to ratify the norms as
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o . P S .
Taking cue from G-33, following norms are recommended:

Export Item (SIno1) : Travel Bag - Backpack Dell Pro BP 15

jQuantity - 20,000 Nos.

limport items List:

I sl i Fabric Quantity

- It [ i
! No. em Description GsM | YOM Recomimended |
! 1 100% Polyester PVB Coated Fabric 365 sQM Net content + 5% ;
: 600D*300D*68T RPVB WR reverse fabric (M0103010) wastage j
; 100% Polyester PVB Coated Fabric 408 EE—— |
| 2 | 600D*300D*68T RPVB WR reverse printed fabric sam | "¢ :" ‘: . 5
; (X016009001001) i
i 100% Polyester PVB Coated Fabric 841 T
' | 3 |1260D*1680D*52T Poly Solution dyed W/R RPVB sQm e ,
| coating (M0103006) R |
4 | 100% Polyurethene Coated Fabric 210 saMm Net content + 5 % |
| Reflective fabric WR (M0103011) wastage
5 100% Polyester PU Coated Printed Fabric 88 sam Net content+ 5 %
210D HD PU/DN printing (M0101125) wastage
6 100% Polyester PU coated Printed fabric 87 sQM Net content+ 5 % i
. 210D HD PU/DN (Printing) (M0101125) wastage I
|| 7 | Mesh Fabric (air) air mesh DN 230g (M0103209) 20 | sgpg | Wercontent+5% | |
i wastage i
{
| 0 N t 5%
' | 8 | Mesh Fabric (Flat) 150g flat mesh (M0100041) 150 | som | Neteontent+
wastage
9 Mesh Fabric (Elastic) 170g elastic mesh DN 170 sQm Net content +5 % ,
(M0101032) wastage
Polyethylene Foam (Cross Linked) XPE Foam 5mm -- .
S t
| 10 (207) (M0101744) am Net to Ne
i Polyethylene Foam (Cross Linked) -- :
| M Net to N |
' | ™ | XPE Foam 10mm (40T) (M0101745) i BN
i EVA (1 No. per export item) - 5
| NOS Net to Net |
'2 | Molding EVA 8mm (ON-1415) (M0604698) i
[ EVA -
M Net to Net
' | 2 | eva smm (60) (Mo101689) ! S
i - +19
| 14 Zip Fastner o MTR Actual + 1%
g 8# nylon twill zipper (M0200091) Wastage
.'; Zip Fastner = Actual + 1% ;
R |
: " 5# nylon twil zipper (M0200029) il Wastage '
16 Zip Fastner_ _ -- MTR Actual + 1%
5# nylon twill zipper (M0200087) Wastage
17 Zip Fastner . - MTR Actual + 1%
5# nylon twill zipper (M0200080) Wastage
Webbing Woven Fabric (32mm width in running linear - :
MTR Net to Net -
@ 1 meter)32mm imitation nylon tublar (M0400695) ! s e '
; Webbing Woven Fabric (38mm width in running linear = '
. MTR Net to Net
12 meter) 38mm twill webbing (M0401190) |
20 Wel:?bing an-en. Fal?ric (20mm width in runmpg linear -- MTR Nt o Net 5
fabric) 20mm imitation nylon fine wave webbing
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T (M0400592)

21

22

Webbing Woven Fabric (13mm width in running linear
meter)
13mm reflective imitation nylon webbing (M0401042)

Narrow woven fabrics of man made fibre for binding
(22mm width in running linear meter)
22mm twill binding tape (M0400978)

MTR

Net to Net

MTR

Net to Net

| | 23

Narrow woven fabrics of man made fibre for binding
(22mm width in running linear meter)
22mm twill binding tape (M0402143)

MTR

Net to Net

| 24

Narrow woven fabrics of man made fibre for binding
(20mm width in running linear meter)
20mm twill nylon binding tape (M0401027)

MTR

Net to Net

25

Narrow woven fabrics of man made fibre for binding
(25mm width in running linear meter)
25mm 300D binding tape (M0400439)

MTR

Net to Net

Narrow woven fabrics of man made fibre for binding
(22mm width in running linear meter)
22mm 300D binding tape (M0400461)

MTR

Net to Net

27

Narrow woven fabrics of man made fibre for binding
(20mm width in running linear meter)
20mm 600D binding tape (M0402284)

MTR

Net to Net

28

Webbing Woven fabric (20mm width in running linear
meter)
20mm elastic webbing (M0400713)

MTR

Net to Net

29

Slide Fastner & parts (2 Nos. per export item)
8# reverse slider + plastic puller (M0301222)

NOS

Net to Net

30

Slider Fastner & parts (2 Nos. per export item)
84# reverse slider + long puller/DN (M0300550)

NOS

Net to Net

|
|
|| 31

Slide Fastner & parts (3 Nos. per export item)
S5# reverse slider + plastic puller (M0300423)

NOS

Net to Net

32

Slide Fastner & parts (1 No. per export item)
S# reverse slider + long puller/DN (M0300380)

NOS

Net to Net

33

Slide Fastner & parts (2 Nos. per export item)
Molding puller (M0301237)

NOS

Net to Net

34

Plastic Buckle (2 Nos. per export item)
20mm plastic adjuster (M0500789)

NOS

Net to Net

35

Labels of textile materials (1 No. per export item)
Dell Woven Label /DN (M0604704)

NOS

Net to Net

36

Labels of textile materials (3 Nos. per export item)
Charge Woven Label/DN (M0600579)

NOS

Net to Net

| 37

Labels of textile materials (1 No. per export item)
Eco-friendly woven label (Ecoloop) (M0605960)

NOS

Net to Net -f

38

Labels of textile materials (1 no. per export item)
Sewing label (Dell Pro BP 15 2J9XN) (M0605048)

NOS

Net to Net

30

|RA concerned may take necessary action subject to compliance of other usual conditions. |

pereie=r



Case No.:39/15/84-ALC3/2019

01/84/050/00393/AM20/
Decision: The Committee considered the case as per the agenda and noted that case pe?tamsto DPIIT.
{Based upon written comments vide letter- P-47011/79/2020-TSW dated 02.11.2020 received from DPIIT,
committee decided to ratify the norms for above said Adv. Authorization as under:

i_ Pn;'_tf( Name
|
i

HQ File ;

KORRUN INDIA PVT LTD

07/24/040/00206/AM20/

Meeting No.
3/84-ALC3/2020
Date: 17.09.2020

‘Lie. No. 0710115819
Date: 06.12.2019

[
|
|
|
ok

[Export Product (Sl no 1) : Travel Bag - Back Pack Dell Pro BC 14

i
‘Quantity : 20,000 Numbers

31

sl = Fabric Qty. Recommended
No. Item Description GSM uom
100% Polyester PVB coated Fabric 843
1 | 1260D*1680D*52T POLY SOLUTION DYED W/R G SQM | Actual + 5 % wastage
RPVB COATING (M0103006)
100% Polyester PU coated fabric 370
2
600D/PU (M01000436) gem | XM | Actial S X wastage
100% Polyester PVB coated fabric 367
3 | 600D Reverse fabric 600D8*300D*68T RPVB WR G SQM | Actual + 5 % wastage
(M0103010) sm
100% Polyester PVB coated Printed panel 353
4 | 600D Reverse Fabric 600D*300D*68T RPVB WR Gsm SQM | Actual + 5 % wastage
(X016007001001 & X016008001001)
100% Polyurethane coated fabric 210
> | Reflective fabric WR (M0103011) gan | SOM | Actual + 5% wastage
’ 100% Polyester PU coated Printed fabric 86
I
| ® | 210D HD PU/DN (Printing) (M0101125) Gsm | DM | Actusl 5% wastage
100% Polyester PVC coated fabric 843
.: 7 Vinyl PU (M0101074) it SQM | Actual +5 % wastage
Mesh fabric (flat) 150
| ® | 150g flat mesh (M0100041) gun | Y [AGHAN-5% Wshge
f Warp Pile Fabric Uncut (Velvet Fabric) 130
3 Embossed velvet (M0103019) Gsm SQM | Actual + 5 % wastage
I A " =
| Warp Knit Fabric Dyed (Neoprene Fabric) 130
1 39 | Sieien Sine face Neoopen (M0103122) e | oM | Aol ¥ 3% wastage
: Polyethylene Foam (Cross Linked)
1 | XPE foam 8mm (40T) (M0101134) il e
EVA (1 No. per export item) -
0Ss N t
| *2 | Moulding EVA 8mm (M0B04706 & M0605015) ; ctiohe
/ EVA (1 No. Per Export item) -
| | Moulding EVA 8mm (M0604706 & M0605016) ol olemsend
i EVA (1 No. per export item) -
f 0
| ** | Moulding EVA 8mm (M0604702 & M0604700) el
: Polypropylene board (1 No per export item) a
NOS tt 1
13 | 1.0mm moulding PP board (M0604676 & M0G04677) et e
Polypropylene board (1 No. per export item) - \
NOS Net t t i
| *® | 0.6mm moulding PP board (M0604678 & M0602675) sl

grS"tatus: Ap]:-:.i-.nvcd .



Zip Fastner .

17| 8# nylon twill zipper (M0200091) MTR | Net +1% wastage
Ir 18 Zip fastner = i | & i
| 5# nylon twill zipper (M0200087) eh® e wanage
! Zip fastner o
| 19 | 54 nylon twill zipper (M0200029) MTR [ Net +1% wastage
20 Zip fastner “* \ETR o i
5# nylon twill zipper (M0200080) nEL¥ L wistage
Webbing Woven fabric (38mm width in running -
| 21 [ linear meter) MTR | Net to net
‘f 38mm twill webbing (M0401190)
i Webbing woven fabric (25mm width in runnin -
' & linear miter] 25mm thII webbing {M0401186$ MTR | Net tonet
I Narrow woven fabrics of Man-made fibre for Binding -
| 23 (22mm width in running linear meter) MTR | Net to net
22mm twill binding tape (M0400978)
Narrow woven fabrics of Man-made fibre for Binding -
24 | (20mm width in running linear meter) MTR | Netto net
| 20mm 300D binding tape (M0400174)
i Narrow woven fabrics of Man-made fibre for Binding -
25 | (20mm width in running linear meter) MTR | Net to net
20mm 300D binding tape (M0402285)
. Narrow woven fabrics of Man-made fibre for Binding -
| 26 | (22mm width in running linear meter) MTR | Net to net
22mm 300D binding tape (M0400461)
Narrow woven fabrics of Man-made fibre for Binding -
| 27 | (25mm width in running linear meter) MTR | Net to net
| 25mm 300D binding tape (M0400439)
Narrow woven fabrics of Man-made fibre for Elastic -
| 28 | Binding (22mm width in running linear meter) MTR | Net to net
22mm folded elastic binding tape (M0400972)
| Polypropylene rope (3mm width in running linear --
| 2 me::;r) 3mm PP p?pe (M0600642) WILR: | DL
Slide fastner & parts (2 Nos per export item) --
a0 8# reverse slider +plastic puller (M0301222) NOS | Nezta net
I Slide Fastner & parts (2 Nos per export item) -
: - 8# reverse slider+long puller/DN (M0300550) NES | Biettrneg
| Slide fastner & parts (3 Nos. per export item) -
| 32 5# reverse slider+plastic puller (M0300423) NS | Negtonne
. Slide fastner & parts (1 Nos per export item) -
|38 S# reverse slider+long puller/DN (M0300380) NOw | Netloast
Plastic buckle (1 nos per export item) --
| 3% | 3amm glasue triglidepbur:kie (M0300640) MR | e
35 | Plastic hook (2 nos per export item) - Nos | Nettonet
38mm plastic hook (M0501705)
| 36 Plastic hook ( 2 Nos per export item) B NOS Net to net
| 25mm plastic triangle buckle (M0501706)
| 37 | Slide fastner & parts (2 nos per export item) - Nos | Netto net
i Molding puller (M0301237)
; 38 | Pins == Net to net

NOS
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33

Pipe joint pin (M0500735)
19 Labels of textile materials ( 1 No per export item) - Nos | Nettonet
Dell waven label/DN (M0604704)
20 Labels of textile materials (1 No per export item) - NOS Net to net
Charge woven label/DN (M0600579)
a1 Labels of textile materials (1 No per export item) -- NOS Net to net
Eco-friendly woven label (M0605960)
Labels of textile materials (1 No per export item) - Net to net
| 42 | Sewing label (Dell pro BC 14 8NW0J) (MO605040 & NOS
l M0605044)
[Export Product (S no 2) : Travel Bag - Back Pack Dell Pro BC 15
Quantity : 20,000 Numbers
::. Item Description F;:;c uom Qty. Recommended
| 100% Polyester PVB coated Fabric 843 Actual + 5 % wastage
. 1 | 1260D*1680D*52T POLY SOLUTION DYED W/R Gt el Y|
| RPVB COATING (M0103006)
! , | 100% Polyester PU coated fabric 370 sqm | Actual +5 % wastage
600D/PU (M01000496) Gsm
100% Polyester PVB coated fabric 367 Actual + 5 % wastage
3 | 600D Reverse fabric 600D8*300D*68T RPVB WR Barmi sam
(M0103010)
100% Polyester PVB coated Printed panel 353 Actual + 5 % wastage
4 | 600D Reverse Fabric 600D*300D*68T RPVB WR B sam
(X016007001001 & X016008001001)
5 100% Polyurethane coated fabric 210 sam Actual + 5 % wastage
Reflective fabric WR (M0103011) Gsm
e 100% Polyester PU coated Printed fabric Actual + 5 % wastage
| ® | 2100 HD PU/DN (Printing) (M0101125) SRt | S
;| 100% Polyester PVC coated fabric 843 sam Actual + 5 % wastage
| Vinyl PU (M0101074) Gsm
, g | Mesh fabric (flat) 150 sqm | Actual +5% wastage
150g flat mesh (M0100041) Gsm
8 Warp Pile Fabric Uncut (Velvet Fabric) 130 sQM Actual + 5 % wastage
Embossed velvet (M0103019) Gsm
| 10 Warp Knit Fabric Dyed (Neoprene Fabric) 130 sQM Actual + 5% wastage
! 2mm Single face Neopen (M0103122) Gsm
| Polyethylene Foam (Cross Linked)
1 | XPE foam 8mm (40T) (M0101134) B il d
| 12 EVA (1 No. per export item) i NOS Net to net
I Moulding EVA 8mm (M0604706 & MO0605015)
5 13 | EVA (1 No. Per Export item) B Nos | Nettonet
! Moulding EVA 8mm (M0604706 & M0605016)
| 14 | EVA (1 No. per export item) ] Nos | Nettonet
Moulding EVA 8mm (M0604702 & M0604700)
15 Polypropylene board (1 No per export item) N NOS Net to net
1.0mm moulding PP board (M0604676 &
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16

Polypropylene board (1 No. per export item)
0.6mm moulding PP board (M0604678 &
M0604675)

17

NOS

Net to net

Zip Fastner
8# nylon twill zipper (M0200091)

MTR

Actual + 1% wastage

| 18

Zip fastner
5# nylon twill zipper (M0200087)

MTR

Actual + 1% wastage

19

Zip fastner
5# nylon twill zipper (M0200029)

MTR

Actual + 1% wastage

| 20

Zip fastner
5# nylon twill zipper (M0200080)

MTR

Actual + 1% wastage

21

Webbing Woven fabric (38mm width in running
linear meter)
38mm twill webbing (M0401190)

MTR

Net to net

| 22

Webbing woven fabric (25mm width in running
linear meter)
25mm twill webbing (M0401186)

MTR

Net to net

| 23

Narrow woven fabrics of Man made fibre for
Binding

(22mm width in running linear meter)
22mm twill binding tape (M0400978)

MTR

Net to net

24

Narrow woven fabrics of Man made fibre for
Binding

(20mm width in running linead meter)
20mm 300D binding tape (M0400174)

MTR

Net to net

25

Narrow woven fabrics of Man made fibre for
Binding

(20mm width in running linear meter)
20mm 300D binding tape (M0402285)

MTR

Net to net

26

Narrow woven fabrics of Man made fibre for
Binding

(22mm width in running linear meter)
22mm 300D binding tape (M0400461)

MTR

Net to net

27

Narrow woven fabrics of Man made fibre for
Binding

(25mm width in running linear meter)
25mm 300D binding tape (M0400439)

MTR

Net to net

28

Narrow woven fabrics of Man made fibre for Elastic
Binding (22mm width in running linear meter)
22mm folded elastic binding tape (M0400972)

MTR

Net to net

29

Polypropylene rope (3mm width in running linear
meter) 3mm PP pipe (M0600642)

MTR

Net to net

530

Slide fastner & parts (2 Nos per export item)
8# reverse slider +plastic puller (M0301222)

NOS

Net to net

|31

Slide Fastner & parts (2 Nos per export item)
84 reverse slider+long puller/DN (M0300550)

NOS

Net to net

32

Slide fastner & parts (3 Nos. per export item)
5# reverse slider+plastic puller (M0300423)

NOS

Net to net

34




i 13 Slide fastner & parts (1 Nos per export item) Nog | Nettonet
S# reverse slider+long puller/DN (M0300380)
- Plastic buckle (1 nos per export item) ~ Nos | Nettonet
| 38mm plastic triglide buckle (M0300640)
a5 Plastic hook (2 nos per export item) N NOS Net to net
38mm plastic hook (M0501705)
36 Plastic hook ( 2 Nos per export item) B Nds Net to net
25mm plastic triangle buckle (M0501706)
37 Slide fastner & parts (2 nos per export item) n NOS Net to net ;
Moulding puller (M0301237) g
Pins Net to net [
38 Pipe joint pin (M0500735) - NOS
| 39 | Labels of textile materials ( 1 No per export item) B Nos | Nettonet
! Dell woven Iabel/DN (M0604704)
40 Labels of textile materials (1 No per export item) N NOS Net to net
; Charge woven label/DN (M0600579)
J 41 Labels of textile materials (1 No per export item) - NOS Net to net
i Eco-friendly woven label (M0605960)
i Labels of textile materials (1 No per export item)
| 42 | sewing label (Dell pro BC 14 8NWOJ) (M0605040 & i NOS | Netto net
M0605044)
|RA concerned may take necessary action subject to compliance of other usual conditions,

| Case No.:40/15/84-ALC322019 | Party Name ; Meeting No.  Status: |

5 LEX INDUSTRIES | 3/84-ALC3/2020 Deferred and |

i |' Date: 17.09.2020 Re-indexed |

|

| . ’ L | ) = I_ S e _j

88 HQ File : | RLA File : | Lic. No. 0610039363 ;'

| I | i
01/84/050/00394/AM20/ | (06/24/040/00070/AM20/ | Date: 06.12.2019

i
|
|

i.l.)ecision: The Committee considered the case as per the agenda along\;riih__ﬁfher relevant pi;l;;:l:s_ and
decided to ask the firm to furnish the CAD, Image, Measurement chart of export items to the firm.
The case stands deferred for re-listing

B e e

Case No.:42/15/84-ALC3/2019 | © Party Name . MeetingNo. | Status:
| ADIL TEXTILES PRIVATE | 3/84-ALC3/2020 | Deferred and
LIMITED, | Date: 17.09.2020 ' Re-indexed
.  HQFile: [ " RLA File : Lic. No. 3210079275
| 01/84/050/00396/AM20/ |  32/24/040/00090/AM20/ | Date: 06.12.2019 !

89 Decision: The Committee considered the case as pcr the agenda alongwith other _l'élevant--péperé and noted

]

ithat firm has furnished the application copy. Committee went through the details submitted in this case and
based on recommendation of Sh. RA Lal , committee decided to ask the firm to furnish the following :
‘. 1. CAD, Image and Measurement Chart .
2. Calculation sheet reflecting requirement of inputs in squarc meters per piece of export product along
with stage wise wastage.
The case stands deferred for re-listing
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| Case No.:43/15/84-ALC3/2019 | PartyName | MeetingNo. | Status: |

5 | KORRUN INDIA PVT LTD | 3/84-ALC3/2020 { Deferredand |
| Date: 17.09.2020 ' Re-indexed |
i i ' f

U mQFile: | T RiAFe. © Lic.No. 0710115827 |

| 01/84/050/00397/AM20/ | 07724/040/00204/AM20/ | Date: 09.12.2019 |

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking
«certain information as raised by DPIIT was sent to the firm on 22.06.2019 followed by reminders on |
28.09.2020. However, no reply has been received yet. Hence, the committee decided to send a final reminder |
P;o the firm for requisite information and also decide to ask the firm to furnish complete two sets of
applications. |
The case stands deferred for re-listing. '

[Case No..15/16/84-ALC32019 | Party Name | MeetingNo.  [Status: N
? [ AUTOLIV INDIA PRIVATE | 3/84-AL.C3/2020 {Deferred and Re- |
! :. LIMITED 5: Date: 17.09.2020 indexed :
[ " HQFile: [ RLAFile: | Lic. No. 0710115853 | -
l 01/84/050/00412/AM20/ | 07/24/040/002 14/ AM20/ Date: 13.12.2019 J

‘Decision: The Committee considered the case as per the agenda alongwith other relevant papers and notedg
that firm was asked to furnish the following:
1. Weight of export product in kg terms , indicating manufacturing process using ram material
2. Complete calculation for requirement raw material for manufacturing of export product.
3. Function of each coating chemical in the export product.
i However, no reply has been received yet. Hence, the committee decided to send a final reminder to the firm. |
[The case stands deferred for re-listing :

| CaseNo:1/1784-ALC32019 | Party Name | MeetingNo. | Status: |
| \SMF&G TRADING PRIVATE 3/84-ALC3/2020 = Deferredand |

i LIMITED - Date:17.09.2020 | Re-indexed |

| | |

| { | | |
.~ HQFile : '\ RLAFik: | Lic.No. 0710116013 | |

| 0724/040/00233/AM20/ | Date: 10.01.2020 ; !

01/84/050/00458/AM20/
iDecision: The Committee considered the case as per the agenda alongwith other relevant papers and noted i
that firm was asked to furnish the following: :
' 1. CAD, Image, Measurement chart. ;
,‘ 2. Complete two sets of hard copy of application. I
i’ However, no reply has been received yet. Hence, the committee decided to send a final reminder to the firm.
The case stands deferred for re-listing

| Case No.:4/17/84-ALC3/2019 . ©Party Name ' MeetingNo. | Status:

| | RICHA GLOBAL EXPORTS | 3/84-ALC3/2020 | Deferred and

i ' PRIVATE LIMITED  Date: 17.09.2020 | Re-indexed |
i |’ | |
[ HQFile: ] RLA File : Lic. No. 0510413289

01/84/050/0046 1/AM20/ 05/24/040/00646/AM20/ Date: 10.01.2020 ' '

'Dec_i;ion:-"_l"-hehd:;mrﬁ.i-ttee cdh-s;a;red the case as per the agenda and noted that a deficiency letter seeking;
certain information was sent to the firm on 28.09.2020. However, no reply has been received yet. Hence, the |

committee decided to send a final reminder to the firm. The case stands deferred for re-listing |
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P_xirty Narr:;

MeetingNo.  [Status: |

.: | KERALA BALERS PRIVATE | IBEALCI2020  Deferredand

f! | LIMITED . Date: 17.09.2020 ‘Re-indexed |

[ { i

I T T e SR L

il HQ File : [ RLA File : | Lic No. 1010060365 | i

| 01/84/050/00463/AM20/ | 10124/040/00085/A M20/ | Date:13.01.2020 | il

!Decision: The Committee considersd the case as per the agenda and noted that a deficiency letter seeking |

certain information as raised by DPIT was sent to the firm on 28.09.2020. However, no reply has been |

received yet. Hence, the committee decided to send a final reminder to the firm. |

'The case stands deferred for re-listing '

| Case No..71784-ALC3/2019 | PatyName Meeting No. [ status: |

_' | TANGERINE DESIGN PVT. | 3/84-ALC312020 | Deferred and |

|' | LTD, i Date: 17.09.2020 | Re-indexed |

I | | |

| ! . : !

| Fothe T A | LieNoosioaizziz i

| 01/84/050/00464/AM20/ : 05/24/040/00652/AM?20/ | Date: 13.01.2020 |
Decision: The Committee considered the case as per the agenda alongwith other relevant papers and noted

' !

93 that firm was asked on 28.09.2020 to furnish the following:

1. To give net import content of each input in the export product. !

i 2. Complete calculation for requirement of raw material/input indicating separately wastage withf

justification. !

- Specification of import item from 13, 15to 19. .f
However, the firm vide their email dated 15.09.2020 has Tequested to grant them more time to submit their

_!applications/reply. Therefore, the Committee decided to wait for firm’s reply.

The case stands deferred for re-listing,

|| Case No.:8/17/84-ALC3/2019 | Party Name | MeetingNo. | Status: _i
| | SAMSONITE SOUTH ASIA | 3/84-ALC3/2020 | Deferred and |
| ; |; PRIVATE LIMITED | Date: 17,09,2020 ' Re-indexed

| il i i | f
96 | HQ File : [ RLA File : | Lic.No. 0310834117 | _!
{ | |

| [Therefore, the Committee decided to w

01/84/050/00465/AM20/ i 03/95/040/01003/AM20/ ' Date: 14.01.2020

fDeéision: The Committee considered the case as per the agenda and noted that firm has submitted the |
‘application copy and same has been sent to DPIIT. However, no information has been received yet. |
ait of their comments. The case stands deferred for re-listing,

| | CaseNo.:101784ALCI2019 "— ~ PartyName |  MeetingNo. | sams
! i { PINNACLE CLOTHING CO | 3/84-ALC3/2020 | Deferred and
! { .I ' Date: 17.09.2020 | Re-indexed
| [ HQEe: [  RLAFile: | Lic.No.O510a13338 | |
197 l 01/84/050/00467/AM20/ | 05/24/040/00659/AM20/ Date: 15.01.2020 = !

Is'Del;:isiml: The Committee considered the case as per the agenda and noted that firm has submitted the

‘application copy. Committee observed that attached copy of CAD of export item is not proper. Therefore |
decided to send a final reminder to the firm to furnish the proper CAD. 5
eferred for re-listing,
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| Case No.:11/17/84-ALC3/2019 l Pa;rty Name | Meet-in-g_I;Io. o ;_Qts;tus
Pl | PINNACLE CLOTHING CO | 3/84-ALC3/2020 ; Deferred and
i | Date: 17.09.2020 | Re-indexed
| [ |

- HQ File: g 4
981 01/84/050/00468/AM20/

{

§ RLAFile: | Lic.No.0510413335 |
| 05/24/040/00660/AM20/ | Date: 15.01.2020 |

Decision: The Committee considered the case as per the agenda and noted that firm has submitted the
‘application copy. Committee observed that attached copy of CAD of export item is not proper. Therefore
. decided to send a final reminder to the firm to furnish the proper CAD.

| | The case stands deferred for re-listing.

| |CaseNo.:12/17/84-ALC3/2019 | PartyName |  MeetingNo. |  Status. |
. | MIRA EXIM LIMITED | 3/84-ALC3/2020 } Deferred and |
| Date: 17.09.2020 | Re-indexed |
G R e S
; HQ File : ; RLA File : Lic. No. 0510413338 |
99 01/84/050/00469/AM20/ | 05/24/040/00658/AM20/ Date: 15.01.2020

{Decisiun: The Committee considered the case as per the agenda and noted that the copy of application has |
%not yet been received from the firm and in this regard, a letter was sent to the firm on 28.09.2020. However,i
jno information has been received so far. Therefore, the Committee decided to send a final reminder to the |
firm. The case stands deferred for re-listing '

(Case No.:14/17/84-ALC3/2019 | PartyName | MeetingNo.  [Status: |
. ' KATMANDU APPAREL PVT ~ 3/84-ALC3/2020  Deferred and Re-
|

LTD Date: 17.09.2020 iindexed |

| HQ File : RLA File : | Lic.No. 0310834158 | |
100 01/84/050/00471/AM20/ | 03/94/040/00858/AM20/ | Date: 15.01.2020 .

Decision: The Committee considered the case as per the agenda and noted that the copy of application has |
not yet been received from the firm and in this regard, a letter was sent to the firm on 28.09.2020. However, |
no information has been received so far. Therefore, the Committee decided to send a final reminder to the |
firm. The case stands deferred for re-listing '

| CaseNo.:16/21/85-ALC3/2019 |  Party Name | MeetingNo.  Status:
. RADNIK EXPORTS | 3/84-ALC3/2020 |Deferred and

! ‘ | | Date: 17.09.2020 Re-indexed |
.| HQFile: [ RLA File : Lic. No. 0510413384 '

i 01/85/050/00157/AM20/ 05/24/040/00677/AM20/ i Date: 20.01.2020 .

Decision: The Committee considered the case as per the agenda alongwith other relevant papers and noted
| that case is transferred from NC-V] for fixation of norms. After detailed deliberation, Committee decided to
lask the firm to furnish the following:
| 1. CAD, Image, Measurement chart.

| 2. Complete two sets of hard copy of application.

| | The case stands deferred for re-listing.

|
|
|
1

o e e
| ; Case No.:24/21/85-ALC3/2019 Party Name i Meeting No. |Status: :
! 5 | AVANTI OVERSEAS PVT | 3/84-ALC3/2020 [Deferred and
102 LTD Date: 17.09.2020 Re-indexed

|
CHQFile: | RLAFile: | Lic.No.0510413482 |

e e e e e it LA A ¥ - i
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01/85/050/00165/AM20/ | 05/23/040/00419/AM20/ |  Date: 30.01.2020 |

iDecision: The Committee considered the case as per the agenda alongwith other relevant papers and noted |

that case is transferred from NC-VI for fixation of norms, After detailed deliberation, Committee decided to
. ask the firm to furnish the Complete two sets of hard copy of application alongwith CAD, Image.
. Measurement Chart. The case stands deferred for re-listing

|| CaseNo:222/85-ALC32019 | PartyName | MeetingNo.  [Statuss |

' ORIENT CRAFT LIMITED E 3/84-AL.C3/2020 | Deferred and |
| * Date: 17.09.2020 | Re-indexed i

| | T BEQFie: |  RLAFile: | Lic No, 0510413517 |

| OUBS/OSON00I6B/AM20/ | 05/24/040/0070/AM20/ |  Date: 04022020 |

10 wrnp SR PR e st _ " -

_ D Decision: The Committee considered the case as per the agenda alongwith other relevant papers and noted |
| that case is transferred from NC-VI for fixation of norms. After detailed deliberation, Committee decided to |
iask the firm to furnish the following:
| 1. CAD, Image, Measurement chart. I
2. Complete two sets of hard copy of application. |

| The case stands deferred for re-listing,

| Case No.:59/3/84-ALC3/2020 | ~ Party Name  MeetingNo.  |Status:

| | OPERA GLOBAL PRIVATE | 3/84-ALC3/2020  Deferred and

i | LIMITED | Date: 17.09.2020 [Re-indexed

|

| | I I
L HQ File : .i RLA File :  Lic.No. 0510414460 | B
‘104 | O1/84/0S0/00706/AM21/ | 05/24/040/00114/AM21/ Date: 22.06.2020 -
| : e

‘Decision: The Committee considered the case as per the agenda alongwith other relevant papers and |
'decided to ask the firm to furnish the following: '
! 1. CAD, Image, Measurement chart.
. 2. Complete two sets of hard copy of application.
'The case stands deferred for re-listing.

|__ | Case No.:60/3/84-ALC3/2020 | Party Name | MeetingNo.  Status:

[ | RICHA GLOBAL EXPORTS | 3/84-ALC3/2020 [Deferred and |

| PRIVATE LIMITED | Date: 17.09.2020 ERe-indexed i
i % ? |

_ P e L R G Y

105 | 01/84/050/00707/AM2 1/ i 05/24/040/00121/AM21/ | Date: 22.06.2020

. Decision: The Committee considered the case as per the agenda alon
| decided to ask the firm to furnish the following:
.| 1. CAD, Image, Measurement chart.
| 2. Complete two sets of hard copy of application. ;
The case stands deferred for re-listing.

gw1th other relevant pépe;;s_é-.-nd

| CaseNo.:1/3/84-ALC3/2020 | Party Name Meeting No. Status: -
. |  HIGH PERFORMANCE | 3/84-ALC3/2020 Deferred and |
| ‘ TEXTILES PRIVATE I Date: 17.09.2020 'Re-indexed

7, R \  vwmep L .
I HQ File : g RLA File : i Lic. No. 0510414605 ;
‘ | OL/84/050/00648/AM21/ | 05/23/040/00074/AM21/ ; Date: 10.07.2020 | |

[Deciéibml;_ The Com;‘iuttgé_considcrcd the case as per the .Maéelida alongwith other relevant papers and |

r
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declded to ask the firm to furnish the followmg
1. Net content of HDPE and indigenous material in export product.
2. Complete two sets of hard copy of application.

Thc case stands deferred for re-llstlng

|

|| CaseNo:3B4-ALCY220 | PartyName | Meeting No. Status: |
| | KORRUNINDIAPVTLTD |  3B4-ALC32020  Deferred and
. _ : Date: 17.09.2020 Re-indexed

[ | |

107 | HQFile: | RLAFile: | Lic.No.0710116748 |
' OVB4OSOI00G4YAM2L/ | 0724/040/00108/AM21/ | Date: 1407.2020 |

|
e e . _l

‘Deelsmn' The Commmee conmdered the case as per the agenda alongwrth other re]cvam papers and‘
| |decided to ask the firm to furnish the Complete two sets of hard copy of application. .
The case stands deferred for re- llstmg l

T e — P SRS ST e —— — e ——

Case No.:3/3/84-ALC3/2020 Pa:rty Name ' Meeting No. Status:
| | ' WEAR WELL INDIA | 3/84-ALC3/2020 Deferred and
i | PRIVATE LIMITED. Date: 17.09.2020 Re-indexed
sl HQFie: o, " RLA File : | Lic. No. 0510414641 ]
| [ 0]!84!050!00650!AM2|/ | 05/24/040/00170/AM21/ | Date 16.07.2020

'D_eclswn The Committee considered the case as per the agenda and noted that firm has submitted the hard |
copy of application. Committee went through the details submitted in this case decided to refer the case to
DCMSME for exammat;on The case stands deferred for re- lzstmg

| CaseNo.:4/3/84-ALC3/2020 | ~ PartyName | MeetingNo. Status:

_ ! FLSMIDTH PRIVATE | 3/84-A1.C3/2020 |Deferred and 4
i | |’ LIMITED | Date: 17.09.2020 gne-indexed ;;
I | i f_ ;
b ! " HQFile : ’ RLA File : " i Lic. No. 0410166898 | '

01/84/050/00651/AM21/ | 04/24/040/00038/AM21/ Date: 17.07.2020

Dec1310n. The Committee con51dered the case as per the agenda alongwrt.h- other relevant papers and
‘decrded to ask the firm to furnish the Complete two sets of hard copy of application.
The case stands deferred for re- llstmg !

—— A SIS e o == L e e ——— |

| Case No.:5/3/84-ALC3/2020 ‘ Party Name Meeting No. Status: ;
| STRAWBERRY STUDIO | 3/84-ALC3/2020 Deferred and
| 1 EXPORTS PRIVATE LTD. ;' Date: 17.09.2020 Re-indexed .
| i | | |
i HQ File : | RLA File : | Lic. No. 0510414658 | ?
01/84/050/00652/AM21/ \ 05/24/040/00177/AM21/ | Date: 21.07.2020

! |Dec1$1on. The Committee cdn51dered the case as per the agenda and noted that firm has submitted the i
hard copy of application. Committee went through the details submitted in this case decided to refer the
|case to DCMSME for exammat:on The case stands deferred for re- llstmg 5

LR — 2 —— - C—— e P R S

" Case No.:6/3/84-ALC3/2020 Party Name Meetmg No. ‘Status:
|| PEARL APPARELS | 3/84-A1.C3/2020 {Deferred and i
111 | ' Date: 17.09.2020 Re-indexed |
| | i ! |
| [ HQFile: | RLAFile: | Lic No. 0510414666 |
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01/84/050/00653/AM21/ [~ "05/24/040/00187/AM21/ | Date:21.07.2020 | ]

: Declsmn. The Comrmttee considered the case as per the agenda alongwith other relevant papers and

| decided to ask the firm to furnish the following:

I 1. CAD, Image, Mcasurement chart. ‘
2. Complete two sets of hard copy of application.

.The case sta.nds deferred for re-listing.

NAS——

i

| Case No.:7/3/84-ALC3/2020 | Party Name Meeting No. Status: ;
; | WEARWELLINDIA | 3/84-ALC3/2020  Deferredand |
| ‘ PRIVATE LIMITED. | Date: 17.09.2020  [Re-indexed
| | | ¢
| ! = e IR R | | S—. |
2| HQ File : RLA File : | Lic.No. 0510414669 | ?
| 01/84/050/00654/AM21/ 05/24/040/00184/AM21/ | Date: 21.07.2020 i

Decmmn‘ The Committee considered the case as per the agenda and noted that firm has submitted the
hard copy of application. Committee went through the details submitted in this case decided to refer the |
case to DCMSME for examination. The case stands deferred for re-listing. i

Case No.:8/3/84-ALC3/2020 | Party Name | Meeting No. Status:Rejected |
| JINDAL YARNS PVT.LTD. | 3/84-ALC3/2020
| . Date:17.092020 | |

HQ File : RLA File : " Lic. No. 3310030712 |
01/84/0S0/00655/AM21/ | 33/24/040/00007/AM21/ | Date: 21.07.2020 .

|
3|
|
‘Decmon Committee considered the case as per agenda along with other relevant papers and decided that
no norms can be worked out on the base of waste import. Therefore committee decided to reject the case.
RA concemed ‘may take necessary action subject to compli iance of other usual conditions.

-— R S

_ Party Name Meeting No. Status
1 GRAND INTERNATIONAL 3/84-ALC3/2020 *Deferred and
| Date: 17.09.2020 %Re-indexed !

" | Case No.:9/3/84-ALC3/2020

| |
| i
[ |

[ ] HQ File : ; RLA File ; Lic. No. 0610039553 |
14| 01/84/050/00656/AM2L/ | 06/24/040/00022/AM21/ | Date: 21.07.2020

.Decmon' The Committee considered the case as per the agenda aiongwnh other relevant papers and'
.dec1ded to ask the firm to furnish the following:

| 1. CAD, Image, Measurement chart.

! 2. Complete two sets of hard copy of application.
The case stands deferred f'er re»llstmg

" Case No.:10/3/84-ALC3/2020 Party Name "~ Meeting No. ‘Status: _
| CHHAPERIA INTERNATIONAL 3/84-ALC3/2020  Deferredand |
| COMPANY | Date: 17.09.2020  |[Re-indexed |
| HQ File : I RLA File : " | Lic.No.0710116777 | i
' 01/84/050/006ST/AM21/ | 07/24/040/00110/AM21/ | Date:22.07.2020 | '

115 |Decision: The Committee considered the case as per the agenda alongwith other relevant papers and'

i 'decided to ask the firm to furnish the following:
| | 1. Complete technical specifications of import and export items.
2. Complete two sets of hard copy of application.

3. Name of the material.

4. Net Welght of bobms in export 1lem
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The case stands deferred for re-listing. ek - ' i
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| CaseNo:lI/3/84-ALC32020 | Party Name " Meeting No. . Stats:
[ANAX INDUSTRIES PRIVATE | 3/84-ALC3/2020 | Deferred and
‘ ; ! LIMITED Date: 17.09.2020 . Re-indexed
t [ HQFle: ~ RLAFile: | Lic No 3110067793 | |
01/84/050/00658/AM21/ ; 31/83/040/00030/AM21/ ' Date: 23.07.2020 ; !

Decision: The Committee considered the case as per the agenda alongwith other relevant papers and |
116 decided to ask the firm to furnish the following: |
| Content of each import item in making of export product.
| Complete two sets of hard copy of application.
Number of layers. .
Each layer constituent and GSM f
Export item does not say how many layers or constituents clarify how accountability will be :
|| ensured. g
. |The case stands deferred for re-listing.

Lh B La b —

| Case No.:12/3/84-ALC372020 | Party Name 5' Meeting No. [ Status:
- |  SCORPIOS APPARELS | 3/84-AL.C3/2020 'Deferred and
| : PVT.LTD., | Date: 17.09.2020 | Re-indexed |
{ i | |
17| HQ File : ; RLA File : | Lic. No. 0510414717 | ‘
| 01/84/050/00659/AM21/ | 05/24/040/00173/AM21/ | Date: 24.07.2020 'J

_ %Decision: The Committee considereﬁe case as per the agcndé and noted that ﬁrm_has submitted .the hard |
; ‘copy of application. Committee went through the details submitted in this case decided to refer the case to |
DCMSME for examination. The case stands deferred for re-listing.

|| CaseNo.il3/3/84-ALC3/2020 | Party Name Meeting No. | Status: |
| ' RAHMAN INDUSTRIES LTD 3/84-ALC3/2020 | Deferred and |
L] ! Date: 17.09.2020 i Re-indexed |
! | | | i
!1 18 | HQ File : RLA File : | Lic.No. 0610039558 | |
\ 01/84/050/00660/AM21/ | 06/24/040/00024/AM21/ |  Date: 24.07.2020 |

i ;Decision: The Committee considered the case as per the agenda alongwitﬂ other relevant papers and :
! \decided to ask the firm to furnish the Complete two sets of hard copy of application.
. |The case stands deferred for re-listing

| | CaseNo:14384-ALC32020 | Party Name ; Meeting No. . Status:

, KABADI SHANKARSA & 3/84-ALC3/2020  Deferred and |
i Co., _ Date: 17.09.2020 {  Re-indexed ;
n - _ | |
19 | HQ File : RLA File : | Lic.No. 0710116801 | :
01/84/050/00661/AM21/ 07/24/040/00099/AM21/ Date: 27.07.2020 | g

Decision: The Committee considered the case as pér the agénda and noted that firm has submitted the

hard copy of application. Committee went through the details submitted in this case decided to refer the
ccase to DCMSME for examination. The case stands deferred for re-listing,
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|| CaseNoslS3/84-ALCI2020 | PartyName | MeetingNo, | Status ]
|| ; RADNIK EXPORTS , 3/84-AL.C3/2020 | Deferred and |
i | | Date: 17.09.2020 s Re-indexed

| e . |

120 | HQ File : { RLA File - | Lic.No. 0510414756 | i‘
|| 01/84/050/00662/AM21/ I 05/24/040/00175/AM21/ | Date: 28.07.2020 | !

| Decision: The Committee considered the case as per the agenda and noted that firm has submitted the |
| |hard copy of application. Committee went through the details submitted in this case decided to refer the |
| caseto Sh. RA Lal for examination. The case stands deferred for re-listing.

| CaseNo:16/3/84ALC32020 | PartyName | MectingNo. | Status: |
! ; RADNIK EXPORTS | 3/84-ALC3/2020 | Deferred and |
(] i | Date: 17.09.2020 Re-indexed |
| ! ’
1210 HQFile: | RLAFie: | Lic.No. 0510414757 |
i 01/84/050/00663/AM21/ i 05/24/040/00197/AM21/ f Date: 28.07.2020 |

Decision: The Committee considered the case as per the agenda and noted that firm has submitted the

‘hard copy of application. Committee went through the details submitted in this case decided to refer the

«case 10 Sh. RA Lal for examination, The case stands deferred for re-listing,.
| CaseNo.:17/3/84-ALC3/2020 | ~ Party Name | MeetingNo. | Status: B
: | SAGAR METALLICS . 3/84-ALC3/2020 | Deferred and |

t‘ PRIVATE LIMITED | Date: 17.09.2020 | Re-indexed |

e — - SRR S : - N
122 HQ File : .l RLA File : Lic. No. 5210043477

01/84/050/00664/AM21/ ' 52/24/040/00033/AM21/ Date : 28.07.2020

; Decision: The Co-mmitteé"conﬁ'dered the case as ]:-ae-r-the dgenda alongwith other relevant papers and
s decided to ask the firm to furnish the Complete two sets of hard copy of application. "
The case stands deferred for re-listing |

|| CaseNo:8BBEALC32020 | PamyName | MeetngNo. | Statuss |
| f BHARTIYA 3/84-ALC3/2020 | Deferred and |
L | INTERNATIONALLTD. |  Date: 17.09.2020 | Re-indexed |
;3 HQFile: |  RLAFile: © Lic.No. 0710116811 |

| Ol/B4/050/00665/AM21/ | 07/24/040/00112/AM21/ | Date : 29.07.2020 i

;fDecision: "I‘he“C{:-;n;litteé cons:dered thecaseasper thc_agcndﬁ;{d noicdwth-a.t_f-'l-l-'m has submitted the hard |
copy of application. Committee went through the details submitted in this case decided to refer the case to
DPIIT for examination. The case stands deferred for re-listing.

1

|| CaseNo:19/3/84-ALC32020 | PartyName | _ MeetingNo. | Status: |
- ' AKHANDJYOTI FLEXIBLE 3/84-ALC3/2020 | Deferred and |
| | | PACKAGING PRIVATE Litd. Date: 17.09.2020 | Re-indexed
24|  HQFile: | RLAFile: | Lic.No. 5610005912 |
| 01/84/050/00666/AM21/ | 56/24/040/00011/AM21/ Date : 29.07.2020 |

| !Bemsm;l _T-l'l_e_Committee wco?sidére(i_ the case as E);' fhc.ajgénd.a él_o_:;gwi}h other relevant papers andi
. |decided to ask the firm to furnish the Complete two sets of hard copy of application. ;
‘The case stands deferred for re-listing
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| Case No.:20/3/84-ALC3/2020 | PartyName | Meeting No. | Status: |
[ | GAINUP INDUSTRIES INDIA | 3/84-ALC3/2020 Deferred and |
| | PRIVATELIMITED | Date: 17.09.2020 Re-indexed |
has | HQ File : RLA File : | Lic.No. 3210079630 |
; 01/84/050/00667/AM21/ 5 32;’24;"040!0003{‘11'»\?\42]/ | Date : 30.07.2020
1

Decision: The Committee considered the case as per the agenda and noted that firm has submitted the hard |
|copy of application. Committee went through the details submitted in this case decided to refer the case to
lSh Shaish Kumar for exammatlon The case stands deferred for re-listing. |

L | case No.:21/3/84-ALC3/2020 |  Party Name .f * Meeting No. | status: |
= ARJAN IMPEX PRIVATE |  3/84-ALC3/2020 | Deferred and |
_ LIMITED | Date: 17.09.2020 Re-indexed |
, ,
a | - |
126 | HQ File : . RLAFile: | Lic.No. 0510414833 | |
.l 01/84/050/00668/AM21/ | 05/23/040/00118/AM21/ Date : 07.08.2020 ; |

i Dec1smn. The Commlttee con51dered the case as per the agenda alongwrth other relevant papers and |
‘ Fdeelded to ask the firm to furnish the Complete two sets of hard copy of application.
|The case stands deferred for re-hstlng

| Case N0.:22/3/84-ALC3/2020 | Party Name | MeetingNo. | Status: |
| . ARJAN IMPEX PRIVATE = 3/84-ALC3/2020 | Deferred and |
' | LIMITED i Date: 17.09.2020 | Re-indexed
| | | |
i [ e e nne
| 01/84/050/00669/AM21/ | 05/23/040/00119/AM21/ |  Date : 07.08.2020

i |
i | | i S I\
I Decision: The Committee considered the case as per the agenda aJongwrth other relevant papers and
decided to ask the firm to furnish the Complete two sets of hard copy of application. |
;The case stands defen'ed for re-listing

|| CaseNo.:23/3/84-ALC3/22020 =~ Party Name |  MeetingNo. | Status: |
| SHAMIMSONS -f 3/84-ALC3/2020 Deferred and |
|| , INTERNATIONAL | Date: 17.09.2020 | Re-indexed |

| HQ File : RLA File : | Lic. No.:0610039573 | |

128 | 01/844’050)’00670/4&1\421.’ | 064’24;’040/00028{!\1\/121/ Date : 11.08.2020 | i

. Declsmn The Committee considered the case as per the agenda alongwlth other relevant papers and |
l dec1ded to ask the firm to furnish the following:
.| 1. CAD, Image, Measurement chart.

. 2. Complete two sets of hard copy of application.

|The case stands deferred for re- lrstmg

|| Case N0.:24/3/84-ALC3/2020 | Party Name | Meeting No. Status: |
{ _i G.S. EXPORTS E 3/84-ALC3/2020 Deferred and |
: Date: 17.09.2020 | Re-indexed |
129 | | |
| HQ File : i RLA File : | Lic. No.3310030722 | |
5 01/84/050/00671/AM21/ | 33/24/040/00009/AM21/ | Date : 11.08.2020 |

W
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Decision: The Committee ;:onsidered the case as per the agen&n glongv‘_ri;h other relevant paper; and%
decided to ask the firm to furnish the Complete two sets of hard copy of application. i
| The case stands deferred for re-listing i

| CaseNo.25/384-ALC3R020 | Party Name  MeetingNo. | Status: |
o | ABHIKRITI IMPEX PVT, | 3/84-ALC3/2020 | Deferred and |
[ 1 |% LTD. | Date: 17.09.2020 | Re-indexed

| | | ..

‘\ ! Q File: RLA File : Lic. No. 0210210038 |
130 | 01/84/050/00672/AM21/ 02/24/040/00058/AM21/ Date : 13.08.2020 | !

_ﬁ)ecision: The Committee considered the case as per the agenda alongwith other relevant papers and |
| decided to ask the firm to furnish the following: |
| 1. CAD, Image, Measurement chart. i
|| 2. Complete two sets of hard copy of application. |
. The case stands deferred for re-listing, I

|| CaseNo..26/3/84-ALC32020 | Party Name '_’_ Meeting No. [ Status:

-" SALEHA INTERNATIONAL 3/84-ALC3/2020 Deferred and |
\ r Date: 17.09.2020 | Re-indexed

| | |
L] HQ File : RLA File : ' Lic. No. 0610039580 |

|| O/B4/050/00673/AM21/ | 06/24/040/00027/AM21/ | Date: 14.08.2020 |

! Decision: The Committee considered the case as per the agenda alongwith other relevant papers and
131 |decided to ask the firm to furnish the following:

! I. CAD, Image, Measurement chart.

| | 2. Complete two sets of hard copy of application

I | 3. Netimport content in the export product giving separate wastage of raw material

' 4. Calculation for requirement of raw material both imported, indigenous for manufactured and |
I product i
5. lustification for wastage claimed

| | Case No.:27/3/84-ALC3/2020 ' Party Name | Meeting No. | status: |
| |! : BOX MUSE . 3/84-ALC3/2020 | Deferred and |
. | . Date: 17.09.2020 l Re-indexed |
| | |

[ : e r—— o e e e R 1 e
1132 | HQ File ; RLA File : Lic. No. 0710116890 | !

01/84/050/00674/AM?21/ , 07/24/040/00134/AM21/ Date : 17.08.2020

iDecision: The .Commitlee“;o.nsic-lered. the case as ber the agei_'ldé"a-ioﬁg\#ith other relevant papéfs andj
decided to ask the firm to furnish the Complete two sets of hard copy of application. 5

| |The case stands deferred for re-listing.

- Case No.:28/3/84-ALC3/2020 | Party Name Meeting No. | Status: |
_ CAMPARI EXPORTS ' 3/84-ALC3/2020 | Deferred and |
[ , PVT.LTD. . Date: 17.09.2020 ' Re-indexed
L] | |
= HQ File : | RLA File ; | Lic.No. 0510414897 | |
L .! | Date: 17.08.2020 ; |

| 01/84/050/00675/AM21/ 05/23/040/00131/AM21/

i Decision: The Committee considered the case as per the agenda alongwith other relevant papers and |
| decided to ask the firm to furnish the following: 'f
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1 L CAD, Image, Measurement chart.
| 2. Complete two sets of hard copy of application. g
! [The case stands dcferrcd for re- listing. i

_________ == ST e r————— )
2 . ,_-Case No0.:29/3/84-ALC3/2020 | ; Part_y-'Name 'Meeti.ng No. !_—Sta;us ]
| | ROYALE SPORTSWEAR 3/84-ALC3/2020 'Deferred and
|l ] , Date: 17.09.2020 ' Re-indexed I
| | 5 !
! HQ File : ; RLA File : . Lic.No.0510414899 |
134 OUB4/050/00676/AM21/ |  05/24/040/00230/AM21/ | Date: 17.08.2020 i

Declsmn' The Commlttee con51dered the case as per the agenda alongwith other rc]evant papers a.nd
decided to ask the firm to furnish the following:

1. CAD, Image, Measurement chart.

| 2. Complete two sets of hard copy of application.
| [The case stands dcferred for re-hstmg

Case No.303B4-ALC32020 | Party Name | MectingNo. | Statas: |
| 'BHARTIYA NTERNATIONAL | 3/84-ALC3/2020 Deferred and |
i : . LTD. | Date: 17.09.2020 | Re-indexed
135 | HQ File : i RLA File : | Lic.No. 0710116893 |
444

|
01/84/050/00677/AM21/ | 07/24/040/00127/AM21/ |  Date:17.082020 | |
=1

Decision: The Committee considered the case as per the agenda and noted that firm has submitted the
hard copy of application. Committee went through the details submitted in this case decided to refer the
|case to DPHT for examlnatlcn The case stands deferred for re—I:stmg

| CaseNo.:31/3/84-ALC3/2020 |  Party Name . MeetingNo. | Status: |
! ! GAURAV INTERNATIONAL ; 3/84-A1.C3/2020 i Deferred and |
; | ' Date: 17.09.2020 | Re-indexed
1136 e lI_Q lll]é 1 N :_ S RLA Fl]c_ e _LIC No. 05"}.-04].4610" i S
01/84/050/00678/AM21/ : 05/23!’0401'00127;’/—\]\/[21{ Date ; 17.08.2020 |

Decision: The Committee considered the case as per the agenda and noted that firm has submitted the | i'lard
ccopy of application. Committee went through the details submitted in this case decided to refer the case to
Sh. RA Lal for examination. The case stands deferred for re-listing.

| Case No.:32/3/84-ALC3/2020 | Party Name ; Meeting No. |r Status:
| MAGSONSEXPORTS | 3/84ALC3/2020  Deferred and
i I Date: 17.09.2020 | Re-indexed |
| |
- HQ File : f RLA File : | Lic. No. 0510414921 i
137 OVB4/0S0/00679/AM21/ | 05/24/040/00233/AM21/ Date : 18.08.2020 |

Declsmn The Committee considered the case as per the agenda 3longw1th other relevant papers and
decided to ask the firm to furnish the following:

1. CAD, Image, Measurement chart.

2. Complete two sets of hard copy of application.
[The case stands deferred for re-listing.

poo P
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| CaseNo.:33/3/84-ALC3/2020 | PartyName | MeetingNo. | Status: |
| 'RISHI FIBC SOLUTIONS PVT | 3/84-ALC3/2020 | Deferred and |
| LTD | Date: 17.09.2020 | Re-indexed j
| | ! i

S ————— PP I e e - s . R |
138 | HQ File : ! RLA File : | Lie.No.0710116%00 | ,
|| 01/84/050/00680/AM21/ 07/24/040/00139/AM21/ | Date:18.08.2020 | '

—— = A W B b ARl

Decision: The Committee considered the case as per the agcnda and noted that firm has submitted the hard |

. copy of application, Committee went through the details submitted in this case decided to refer the case to
| DPIIT for examination. I‘he case stands def'errcd for re-listing,

[ ‘ Case No.:34/3/84-ALC3/2020 [ Party Name 8 Meeting No. | Status:
| I AMARYLLIS HEALTHCARE | 3/84-AL.C3/2020 | Deferred and i
] | ’ PRIVATE LIMITED | Date: 17.09.2020 | Re-indexed
]
L e e L T, S— W S
- HQ File ; L " RLA File : | Lic.No. 0710116904 |
139 | 01/84/050/00681/AM21/ | 07/24/040/00137/AM21/ | Date : 18.08.2020 ;
| SR = i - < e R e —— e L e i
! 'Demsmn. The Commmee considered the case as per the agcnda alongwrth other relevant papers and
decided to ask the firm to furnish the following:
i 1. CAD, Image, Measurement chart.
i 2. Complete two sets of hard copy of application.
} The case stancls defcrred for re-hstmg
= e o o
| Case No.:35/3/84-ALC3/2020 | Party Name _ Meeting No. Status: Approved
| i | AYM SYNTEX LIMITED | 3/84-ALC3/2020 ; !
| ; | Date: 17.09.2020 |
| | i . |
| s ———eeeee — S — — . - — e —— — v .
140/ HQ File : . RLA File : © Lic. No. 0310837726 | !
! ! 01/84/050/00682/AM21/ | 03:’94;’0401'00309;‘AM21/ i Date : 18.08. 2020 | i
I ‘Deusmn Committee considered the case as per agenda along with other relevant papers and went through
' 'the details submitted in this case and decided to ratify the norms for above said Adv Authorization as ,
uappllcd for. RA concerned may tal take necessary actmn subject to compltance of other usual condltmns ;
|| CaseNo:37/3/84-ALC32020 | PartyName | MeetingNo. | Status: |
[ ! | CLEAR EDGE FILTRATION 3/84-ALC3/2020 | Deferred and |
‘ . INDIA PRIVATE LTD Date: 17.09.2020 | Re-indexed |
i |
| e e EeaXl —_——— e S ——
‘]41 [ HQ File : ; RLA File ; | Lic. No. 1310049647 |
| 01/84/050/00684/AM?21/ ]3;’24."040}’00030!AM21! [ Date : 18.08. 2020
r IDeclsmn‘ The Committee considered the case as per the agenda alongwlth other relevant papers and
| Idecided to ask the firm to furnish the Complete two sets of hard copy of application. :
| The case stands deferred for re-]:stmg '
|| CaseNo.36/3/84ALC32020 | PartyName | _“""""Mﬁz}”ng"ri{"'_"""; ~ Status:
| . D.DECOREXPORTS |  3/84-ALC3/2020 Deferred and |
! .[ : PRIVATE LIMITED. | Date: 17.09.2020 | Re-indexed |
| ! < :
%142 {_ """ HQ File : ! RLA File : | Lic. No. 0310837760 | i
f 0]/84:‘050(006831}%1\42 1/ I 03;’94!040;‘[)0338;"AM2 | Date : 19.08.2020 | |

: Demsmn The Commlttce con51dered the case as per the agenda and noted that firm has submitted the hard |
[copy cf apphcatlon Commmcc went thmugh thc detalts submlttcd in thls case declded to ret‘er the case to
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| Sh. RA Lal for éxamination. _
f The case stands deferred for re-listing. i

|| CaseNo.:38/384-ALC372020 - Party Name | MeetingNo. | Status:
| | COTTON WORLD 3/84-ALC3/2020 | Deferred and |
I : Date: 17.09.2020 : Re-indexed
i | |

! HQ File : ) i RLA File: |  Lic. No. 07101 16910_5“ T _?
5.]43 01/84/050/00685/AM21/ [ 07/24/040/00138/AM21/ | Date : 19.08.2020 : I
1 — singye - -- = .' - e — .._.__\....v e —— |
‘ Decision: The Committee considered the case as per the agenda alongwith other relevant papers and |

| |decided to ask the firm to furnish the following:

| _ 1. CAD, Image, Measurement chart.

| 2. Complete two sets of hard copy of application.
. |The case stands deferred for re-listing,

| Case No..39/3/84-ALC3/2020 |  Party Name | MeetingNo. | Status: |

|| LOYAL TEXTILE MILLS LTD 3/84-AL.C3/2020 | Deferred and |

|| s Date: 17.09.2020 | Re-indexed |

.f ; .r

144 | HQ File : ! RLA File : | Lic.No. 3210079646 | |
| |

01/84/050/00686/AM21/ 32/24/040/00033/AM21/ Date : 19.08.2020

Decision: The Committee considered the case as per the agenda alongwith other relevant papers and |
decided to ask the firm to furnish the Complete two sets of hard copy of application.

. The case stands deferred for re-listing. |

|| CaseNo.:40/3/84-ALC32020 | PartyName |  MeetingNo. | Statuss
| GAINUP INDUSTRIES INDIA ! 3/84-ALC3/2020 i Deferred and |
' PRIVATE LIMITED ’ Date: 17.09.2020

|
f HQFile: [ "RLAFile: | Lic No.3210079647 |
1451 01/84/050/00687/AM21/ | 32/24/040/00037/AM21/ Date : 19.08.2020 i
Decision: The Committee considered the case as per the agenda and noted that firm has submitted the !
| {hard copy of application. Committee went through the details submitted in this case decided to refer the
| |case to Sh. Shaish Kumar for examination.
. |The case stands deferred for re-listing.

Re-indexed !

!_'; Case No.:41/3/84-ALC3/2020 | PartyName |  MeetingNo. |  Status: |
L MARKLON TEX IN PRIVATE | 3/84-ALC3/2020  Deferred and |
o 8 ; LIMITED | Date:17.09.2020  Re-indexed

1 ~ HQFile: | RLAFile: | Lic.No. 5210043494 |

1461 01/84/050/00688/AM21/ | 52/24/040/00028/AM21/ | Date : 20.08.2020

Decision: The ébmmittee considered the case as ;;er the agen-r;la alc.:;ng.\;-._fi.th other relevant papersand:
' decided to ask the firm to furnish the Complete two sets of hard copy of application. i
‘ {The case stands deferred for re-listing. '

| Case No.:42/3/84-ALC3/2020 " Party Name T Meeting No. | Status:
i ' WEAR WELL INDIA | 3/84-ALC3/2020 [ Deferred and |

1147 i PRIVATE LIMITED. | Date: 17.09.2020 : Re-indexed
| ! {

HQ File :

RLAFile: [ LicNo.0510414974 | |
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O1/84/050/00689/AM21/ | 03/24/040/0024ANBT) | Date:21082020 | |

EDecisiun: The Committee t-c;n.s.i.dered the case as per the agen;;ié a!-bngwith other;cl—cv_aﬂtm pagérs andi
decided to ask the firm to furnish the following: |
' 1. CAD, Image, Measurement chart.

i
'f
| 2. Complete two sets of hard copy of application, |
| The case stands deferred for re-listing. ]r

— e S50~ TR S N = e e S R

Case Nu.:'li's/—s}'sﬁﬁ_cifz_qfiﬁ_rb_" ' .ﬁarty Name ' Meetm?Na_“ R Status: 'l
‘ | LOYAL TEXTILE MILLS | 3/84-ALC3/2020 | Deferred and |

|

il | ; LTD , Date: 17.09.2020 ' Re-indexed |
| | | .

| —— — [ e ——— e PP — g e — |

- HQ File : ; RLA File : - Lic.No. 3210079652 |

lag | 01/84/050/00690/AM21/ | 32/24/040/00040/AM21/ | Date : 21.08.2020 ;

JDecision: The Committee considered the case as per the agenda alongwith other relevant papers emd:J
| |decided to ask the firm to furnish the following: 5
| 1. CAD, Image, Measurement chart.

' | 2. Complete two sets of hard copy of application.
| |The case stands deferred for re-listing,

| CaseNo:aszsaaLCInozg | PartyName | MeetingNo. | Status
. | GROWELIMPEX PVT.LTD | 3/84-ALC3/2020 | Deferred and g
| ! | Date: 17.09.2020 | Re-indexed |
P i : | |
| HQ File : RLA File : Lic. No. 0510414992 | ;
49| O1/84/050/00691/AM21/ | 05/23/040/00140/AM21/ | Date : 24.08.2020 § |

Decision: The Committee considered the case as per the agenda alongwith other relevant papers andl
| decided to ask the firm to furnish the following: '
' 1. CAD, Image, Measurement chart. i
. 2. Complete two sets of hard copy of application. -
. |The case stands deferred for re-listing. i

| [ CaseNo.asisaaLcaoze Party Name | MeetigNo. | Status: |
‘ } | AVANTIOVERSEAS PVT 3/84-ALC3/2020 | Deferred and
. | { LTD Date: 17.09.2020 | Re-indexed
| r=__- i _]TIQ FE e ELA FE:\ S PR, — _L_w” E_, (}504[4593 — —————— |

01/84/050/00692/AM21/ 05/23/040/00145/AM21/ . Date : 24.08.2020

' |Decision: The Committee considered the case as per the agenda alongwith other relevant papers and |
| |decided to ask the firm to furnish the following: ?
1. CAD, Image, Measurement chart. '
2. Complete two sets of hard copy of application.

i

| i
| [The case stands deferred for re-listing.
|| CaseNod63BaALCI2020 | ParyName [ ‘MeetingNo. | Status: |
| RATANMOTI TEXFAB  3/84-ALC3/2020 Deferred and
. (INDIA) PVT. LTD. . Date:17.092020 | Re-indexed
| | | 1
151 | e e S T S S
_ | HQ File : | RLA File : | Lic. No. 3110067833 | i
| | 01/84/050/00693/AM21/ | 31/83/040/00051/AM21/ i Date : 24.08.2020 !

;Decision: The Committee considered the case as per_ the aéenda alongwi_tﬂ"d:_l-];- relevant pap;".'s and |
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decided to ask the firm to furnish the following:
1. Complete two sets of hard copy of application.
2. Complete technical specification of export item.
{ 3. Type of Fabric.

| |The case stands deferred for re-listing.

%

|| CaseNo.473/84ALC372020 | PartyName | Meeting No. [ Status: |
' | E S.B. INTERNATIONAL 3/84-ALC3/2020 | Deferred and |
| ' Date: 17.09.2020 | Re-indexed |
] | | |

152 HQ File : f RLA File : | Lic. No., 0610039593 (“__
! 01/84/050/00694/AM21/ i 06/24/040/00037/AM21/ Date : 25.08.2020 i !
Decision: The Committee considered the case as per the agenda alongwith other relevant papers and

decided to ask the firm to furnish the Complete two sets of hard copy of application.
The case stands defcrred for re-llstmg

Case No. 48}3!84-ALC3!2020 ,_ B Pﬂl‘fy Na_l'l'l_e T = Ef_l;t;mg NO . i"_“étﬂtlls.:
| CENTURY OVERSEAS | 3/84-ALC3/2020 | Deferred and
! 1 | Date: 17.09.2020 Re-indexed |
| | | ! |
! et L - S ST, — .
| HQ File : ; RLA File ; | Lic. No. 0510415008 | '
1 - | 01/84/050/00695/AM21/ | 05/23/040/00141/AM21/ | Date : 26.08.2020 | '

Decision: The Committee considered the case as per the agenda alongwith other relevant papers and
|decided to ask the firm to furnish the following:

1. CAD, Image, Measurement chart.

2. Complete two sets of hard copy of application. |

The case sta.ncls deferred for re- llstmg i

|| Case No.:49/3/84-ALC3/2020 Party Name [ MeetingNo. | Status:
| RADNIK AUTO EXPORTS |  3/84-ALC3/2020  Deferred and

[ | ! i Date: 17.09.2020 | Re-indexed |
sal  HQFile: [ RLAFile: _'i Lic. No. 0510415013 | |
, 01/84/030/00696/AM21/ 05/24/040/00244/AM21/ | Date:26.08.2020 |

I Declsmn' The Committee considered the case as per the agcnda alongwlth other relevant papers a.nd
| \decided to ask the firm to furnish the Complete two sets of hard copy of application.
i The case stands deferred for re-listing.

" | Case No.:50/3/84-ALC3/2020 ;__ Party Name | MeetingNo. | Status: |

i i SURYA TEXTECH, | 3/84-A1.C3/2020 ' Deferred and |
;i Date: 17.09.2020 . Re-indexed |
|

155 . HQ File : i RLA File : | Lic. No. 3010105368
I

01/84/050/00697/AM21/ 30!24!040!’00038!AM21! | Date : 26.08.2020 i !

I

| 069

i De(‘:lsmn The Commlttcc conmdercd the case as per thc agcnda a!ongw:th other relevant papers and |
Idemded to ask the firm to furnish the Complete two scts of hard copy of application.

| [The case stands defcrred for re-listing.
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[ Case N&.:&iﬁﬁ?Afﬁmozﬁ“‘ PartyName | MectingNo. | Status:
. | SPUNWEBNONWOVEN | 384-ALC32020 | Deferred and |
. | | Date: 17.09.2020 | Re-indexed |
: i ' E 3'
!]56 [ HQ File : [T RLAFe: T | Lie.No. 2410043216 | B
| OU/B4/0S0/00699/AM21/ | 24/24/040/00035/AM21/ | Date : 26.08.2000 i_

j !Decisinn: The Committee considered the case as per the ”i-igenda along_with other relevant papel:s;‘-m:a_r_la-!
decided to ask the firm to furnish the Complete two sets of hard copy of application. !

| [The case stands deferred for re-listing, ‘
|| CaseNo.:SI3B4ALCI2020 | PartyName | MeetingNo. | Status: |
! ARVIND LIMITED | 3/84-ALC3/2020 | Deferred and |
|| ! | Date: 17.09.2020 | Re-indexed |
| [ HQFie: | RLAFile: | Lic Ne. 0810148417 ,

157 | 01/84/050/00700/AM21/ 08/24/040/00146/AM21/ | Date : 27.08.2020 ? |

| Decision: The Committee considered the case as per the agenda alongwith other relevant papers and|
! decided to ask the firm to furnish the following: !
| 1. CAD, Image, Measurement chart. i

' ‘ 2. Complete two sets of hard copy of application. |
| [The case stands deferred for re-listing, ;
|| CaseNo.54/3/84-ALC32020 | Party Name | MeetingNo. | Status:

| | AANCLOTHINGSLLP | 3/84-ALC3/2020 | Deferred and ;
| : | Date: 17.09.2020 | Re-indexed |
|| HQ File : [ RLA File : | Lic.No.0510415041 | |
158 | O1/84/050/00701/AM21/ | 05/23/040/00151/AM21/ |  Date: 28.08.2020 | g
| - - e ——— it i e e e—— e —— S —— — :

| Decision: The Committee considered the case as per the agenda and noted that firm has submitted the
thard copy of application. Committee went through the details submitted in this case decided to refer the
case to Sh. RA Lal for examination.

The case stands deferred for re-listing.

| CaseNo.SS3/84-ALC32020 | Party Name ; MeetingNo. |  Status:
| | HINDUSTAN APPAREL | 3/84-ALC3/2020 ' Deferred and
; | INDUSTRIES | Date:17.09.2020 | Re-indexed |
—— l. o e S
- HQ File : I RLA File : Lic. No. 0310837964 !
1397 01/84/050/00702/AM21/ | 03/94/040/00368/AM21/ | Date : 28.08.2020

Decision: The Committee considered the case as per the agenda and noted that firm has submitted the
lhard copy of application. Committee went through the details submitted in this case decided to refer the
case to DCMSME for examination.

| |The case stands deferred for re-listing,

|| Case No.57/3/84-ALC3/2020 | Party Name | Meeting No. | Status: |
L | GAINUP INDUSTRIES INDIA | 3/84-ALC3/2020 Deferred and |
| I PRIVATE LIMITED | Date: 17.09.2020 Re-indexed
160 HQFile: . RLAFile: | Lic. No. 3210079672 )

. 01/84/050/00704/AM21/ 32/24/040/00041/AM21/ | Date : 28.08.2020 .

| Decision: The Committee considered the case as per the agenda and noted that firm has submitted the |
f :hard copy of application. Committee went through the details submitted in this case decided to refer the !
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161

162

case to Sh. Shaish Kumar for examination.
'The case stands deferrcd f‘nr rc—hqtm g !

: Case No.:ﬂfSlSﬂl‘ALEéﬂOll]m% o B Pai:'ty Name . - Meeting No. Status: |
| ARVIND LIMITED 5 3/84-ALC3/2020 | Deferred and |
| f i Date: 17.09.2020 ‘ Re-indexed |
 HQFile: RLA File : | Lic.No.0810148442 |

01/84/050/00710/AM21/ 08/24/040/00151/AM21/ [ Date : 28.08.2020 '

i

Decision: The Committee considered the case as per the agenda alongwith other relevant papers and
decided to ask the firm to furnish the following; |
1. CAD, Image, Measurement chart.
2. Complete two sets of hard copy of application.
The case stands deferred for re-listing.

Case No.:64/3/84-AL.C3/2020 * Party Name Meeting No. | Status:
ARVIND LIMITED 3/84-ALC3/2020 { Deferred and
Date: 17.09.2020 | Re-indexed
| i
: HQ File : j RLA File : | Lic.No. 0810148443 |
; 01/84/050/0071 1/AM21/ 'Q 082’24;‘040!00152}’AM2U Date : 28.08.2020 :

‘Decnsmn' The Committee considered the case as per the agcnda a]ongwnth other relevant papers and
{decided to ask the firm to furnish the following: !
i 1. CAD, Image, Measurement chart. |
; 2. Complete two sets of hard copy of application. '
{The case stands deferred for re-listing.

1163

164

| Case No.:65/3/84-AL.C3/2020 | Party Name Meeting No. Status:
' I ARVIND LIMITED 3/84-ALC3/2020 ' Deferred and

f : Date: 17.09.2020 Re-indexed |
i-_m_w . J—IQw File: :rm_.._ ~ RLAFile: | Lic. No.0810148447 | |
; 01/84/050/00712/AM21/ | 08/24/040/00154/AM21/ . Date : 31. 08 2020 | |

Decision: The Committee considered the case as per the agenda a]ongwnth other relevant papers ancl
\decided to ask the firm to furnish the following:

| 1. CAD, Image, Measurement chart.

| 2. Complete two sets of hard copy of application.

'The case stands deferred for re- llstmg

| Case No.:66/3/84-ALC3/2020 |  Party Name MeetingNo. | Status: |
| RADNIK EXPORTS 3/84-ALC3/2020 ] Deferred and |
i Date: 17.09.2020 | Re-indexed |
[ HQ File - | " RLAFile: Lic. No. 0510415053 | |
' 01/84/050/00713/AM21/ ! 05/24/040/00254/AM21/ Date : 31.08.2020 i

'Declsmn. The Commlttee con51de:red the case as per the agenda a]ongwnh other relevant papers and
'decided to ask the firm to furnish the following:

1. CAD, Image, Measurement chart. I
| 2. Complete two sets of hard copy of application. i
'The case stands deferred for re-listing.
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! Status:

| Case No.:67/3/84-ALC3/2020 | Party Name | MeetingNo. | :
; | SURGEINE HEALTHCARE = 3/84-ALC3/2020  Deferred and
|
|

1 r INDIA PRIVATE LIMITED | Date: 17.09.2020 | Re-indexed |
165[ ~ HQTile: | RLA File : | Lic. No. 0510415055 |
| OUB40SON0TI4AM2Y | 0S24/040/002SYAM2V | Dale:31.082020 |

|DeCISIon' The Committee considered the case as per the agenda alongwith other relevant papers and ‘
|dee1ded to ask the firm to furnish the Complete two sets of hard copy of application. ‘
'T‘he case stands deferred for re- llstmg J

© Case No.:68/3/84-ALC3/2020 | PartyName |  MeetingNo. | Status: |
; 'HIGH SPIRIT COMMERCIAL 3/84-ALC3/2020 ' Deferred and |
? | VENTURES PRIVATE Ltd. Date: 17.09.2020 | Re-indexed

3

Lic. No. 0310837999 |
Date : 31.08.2020

Decision: The Committee considered the case as per the agenda alongwith other relevant papers and
decided to ask the firm to furnish the Complete two sets of hard copy of application.
The case stands deferred for re-listing.

166 HQ File : ! RLA File :
01/84/050/00715/AM21/ 03/94/040/00382/AM21/

| a
|

. ~ Case N0.:69/3/84-ALC3/2020 | Party Name Meeting No. " Status: |
:_ f QUALIANCE | 384-ALC32020 Deferred and |
s INTERNATIONAL PVT.LTD. Date: 17.09.2020 ‘ Re-indexed ‘
% S —— i - SR—— s i o |
,_ HQ File : -; RLA File : i ‘Lic. No. 0310838009 | ‘
167 01/84/050/00716/AM21/ | 03/95/040/00330/AM21/ Date : 31.08.2020 | |

!Declsmn' The Commlttee consrdered the case as per the agenda a]ongwrth other relevam papers and
decided to ask the firm to furnish the following:

; 1. CAD, Image, Measurement chart.

i 2. Complete two sets of hard copy of application.

i

| [The case stands deferred for re-listing.
| CaseNo.:70/3/84-ALC3/2020 | Party Name ‘  MeetingNo. |  Status: |
ANITHAA WEAVING MILL 3/84-ALC3/2020 | Deferred and |
PRIVATE LIMITED ‘ Date: 17.09.2020 | Re-indexed |
| .
HQ File : RLA File : | Lic No. 3210079673 :
01/84/050/00717/AM21/ 32)’24!040!’00042{'AM21/ | Date 31 08 2{}20 E |

168 D SVNN PSRty e gl S S e

Deeismn. The Committee considered the case as per the agenda alongwuh other relevant | papers and
decided to ask the firm to furnish the following:
1. Complete two sets of hard copy of application.
2. Weight of export item.
3. Content of Viscose in export item.
i |T‘he case stands deferred for re-!rstmg

——— |

E Case No.: 71:‘3,"84 ALC312020 - Pa_rty l_ﬂ'ame ] i Meetmg -No_.“ o Eélzatus

i LOYAL TEXTILE MILLS 3/84-AL.C3/2020 | Deferred and |
169 5 LTD Date: 17.09.2020 | Re-indexed |
. [ mQFile: [ RLAFile: | Lic.No. 3210079680 | :
T | 01/84/050/00718/AM21/ 32/24/040/00043/AM21/ i Date : 01.09.2020

53




: Decision: The Cernm:ltee considered the case as per lhe agenda alengwnh other relevant papers andu
\decided to ask the firm to furnish the following:
I 1. CAD, Image, Measurement chart. ?
| 2. Complete two sets of hard copy of application.

| [The case stands deferred for re-listing.

[ Case No.:72/3/84-ALC3/2020 | Party Name | Meeting No. | Status: |
| | | y |

L | SPUNWEB NONWOVEN = 3/84-ALC3/2020 | Deferred and |
| | i | |
- ;  Date: 17.09.2020 | Re-indexed |
' HQ File : :’ RLA File : | Lic. No. 2410043226 | !

1701 01/84/050/00719/AM21/ | 24/24/040/00038/AM21/ | Date : 01.09.2020 |

|

|

|

e ey i e et e SIS §
|

'Declsmn The Committee considered the case as per the agenda alongthh other relevant papers and
decided to ask the firm to furnish the Complete two sets of hard copy of application.
[The case stands deferred for re-lrstmg |

: | Case No.:73/3/84-ALC3/2020 | Party Name "~ MeetingNo. | Status:
i | JUNIPER HEALTH LLP ' 3/84-ALC3/2020 Deferred and
|| | ’ Date: 17.09.2020 i Re-indexed |
| | ? -
; HQ File : RLA File : | Lic.No. 3110067838 |
01/84/050/00720/AM21/ | 31/83/040/00054/AM21/ \ Date : 02.09.2020 | |

Declsmn. The Commlttee conSIdered the case as per the agenda alongwith other relevant papers and |

171 dec1ded to ask the firm to furnish the following:
1. Content of each import item in making of export product.

Complete two sets of hard copy of application.
Number of layers.
Each layer constituent and GSM :
Export item does not say how many layers or constituents clarify how accountability will be ‘
| ensured. f
| The case. stands deferred for re-hstmg

4

v W

|| CaseNo.74/3/84-ALC32020 | Party Name | MeetingNo. | Status: |
| RAS POLYPACK PRIVATE | 3/84-ALC3/2020 | Deferred and |
LIMITED | Date: 17.09.2020 | Re-indexed
. TP e | T T T s
i 01!84}’050;’00?21!}\]‘\&21! | 56:’24!040!000]7:%1\/121! ’ Date : 02.09.2020 |

Decision: The ‘Committee considered the case as per the agenda and noted that firm  has submitted the
'hard copy of application. Committee went through the details submitted in this case decided to refer the
|case to DPIlT for exammatr on. The case stands deferred for re- llstmg

| Case No.:75/3/84-ALC3/2020 i * Party Name ! ‘Meeting No. | Status:
; | RASPOLYPACK PRIVATE | 3/84-ALC3/2020 Deferred and
! | i LIMITED Date: 17.09.2020 Re-indexed
T HQFile: | RLAFile: | Lic.No.5610005930 | |
T 01/84/050/00722/AM21/ | 56/24/040/00016/AM21/ | Date :02.09.2020

| Déélmon__'?he Comrmttee conSIdered rhe case as per the agenda and noted that f' rm has submltted the |
‘hard copy of application. Committee went through the details submitted in this case decided to refer the
'case to DPHT f'or exammatlon The case stands deferred fer re- hstmg
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[ Case Nos76/3/84-ALCIR020 | " PartyName | Meeting No. | status:
| | AKRITI CREATIONS PVT. | 3/84-ALC3/2020  Deferred and |
% ll | LTD. | Date: 17.09.2020 : Re-indexed |
| P i = ia OIS s =T ol | — "
o 1IQ File : ; RLA File : ] Lic. No. 0510415114 |

‘174 01/84/050/0072F/AM21/ | 05/23/040/0014Y/AM21/ | Date:04.092020 |

. |Dec1smn' The Committee considered the case as per the agenda alongw1th other relevant papers a_nd‘
|decided to ask the firm to furnish the following:

‘ 1. CAD, Image, Measurement chart.

| 2. Complete two sets of hard copy of application.
|The case stands deferred for re-listing.

—_— = 2 e e e, [t e = s |

' Case No.:77/3/84-ALC3/2020 | Party Name '1 Meeting No. " Status:

i ' ULTRA NONWOVEN | 3/84-ALC3/2020 ' Deferred and |
| ' Date: 17.09.2020 . Re-indexed |
2s|  HQEile: | RLAFile: | Lic. No. 0310838093 |

01!84!050!{]0?24IAM2 1/ ; 03!95(040f00233f’AM21f Date : 04.09.2020 | !

l 'Demsmn The Comrmttee considered the case as per the agenda alongw1th other relevant papers and
\decided to ask the firm to furnish the Complete two sets of hard copy of application. !
Thc case stands deferrcd for re- llstmg

|| CaseNo.T8/3/84-ALC3/2020 | Party Name . Meeting No. | status: |
! | MAJSTRO FOOTWEAR | 384-ALC3/2020 Deferred and
!. L Date: 17.09.2020 | Re-indexed |
S e 3 - ! . W s

HQ File : '

RLA File : | Lie.No.3310030738 |
33/24/040/00005/AM21/ |

”76, 01/84/050/00725/AM21/

Date : 07.09.2020

Decision: The Committee cons;ciérad the case as per the agenda alongwnh other relevant papers and .
| |decided to ask the firm to furnish the Complete two sets of hard copy of application.
The case stands deferred for re-listing.

[ Case N0.:79/3/84-ALC3/2020 | Party Name Meeting No. [Status: Rejected |
| i PARVEEN WOOLLEN & 3/84-ALC3/2020 ' :
. , SPINNING MILLS | Date: 17.09.2020 ’-
| !
17l HQFile: " RLAFile: | Lic.Ne.3310030739 |
| 01/84/050/00726/AM21/ I 33;24#040{00010%1\421; | Date : 07.09.2020 g

! Decision: Committee considered the case as per agenda alnng with other relevant papers and decided that
no norms can be worked out on the base of waste import. Therefore committee decided to reject the case.
RA concerned may take necessary actmn subject to compllance of other usual condltlons

Case No.:80/3/84-ALC3/2020 | Party Name | Meeting No. | Statuss |
| | RICHA GLOBAL EXPORTS | 384-ALC32020 | Deferred and |
- | PRIVATELIMITED | Date: 17.09.2020 Re-indexed |
78 HQFile: | T RLAFile: | Lic. No. 0510415140 S
| OVBH0S0/00727/AM21/ 05/24/040/00268/AM21/ | Date : 08.09.2020

Decmmn' The Committee considered the case as per the agenda alongwnh other relevant papers and
dec1ded to ask the ﬁrm to furmsh the followmg
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‘ 1. CA [_)_,-'-I'-inagé:ﬂi_easurement chart.
: f 2. Complete two sets of hard copy of application.
[The case stands deferred for re-listing.

| e

|| CaseNo.:81/3/84-ALC3/2020 | Party Name | Meeting No.

1 Status: i
| | i { |
| : | SHRI TECHTEX PRIVATE 3/84-AL.C3/2020 | Deferred and |
| | JI LIMITED i Date: 17.09.2020 i Re-indexed |
[ ! | , i
179 | HQ File : { RLA File : | Lic. No. 0810148507 | ,‘

01/84/050/00728/AM21/ | 08/24/040/00168/AM21/ | Date : 08.09.2020 I 5

- Decision: The Committee considered the case as per the agenda alongwith other relevant papers and
decided to ask the firm to furnish the Complete two sets of hard copy of application.
‘ The case stands deferred for re-listing.

T | Case No.:82/3/84-ALC3/2020 | “Party Name ' MeetingNo, | Status: |
, | GINGER FASHIONS | 3/84-ALC3/2020 Deferred and |
| | PVT.LTD, | Date:17.092020 | Re-indexed
e T e — e Hiee— iy L e s |

, HQ File : | RLA File : Lic. No. 0710116972 | :

180 | OV/84/050/00729/AM21/ |  07/24/040/00149/AM21/ | Date: 08.09.2020 | i

Decision: The Committee considered the case as per the agenda alongwith other relevant papers and!
‘decided to ask the firm to furnish the following: |
| 1. CAD, Image, Measurement chart. _
| 2. Complete two sets of hard copy of application. i
'The case stands deferred for re-listing.

| CaseNo.83/3/B4-ALC32020 |  PatyName | MeetingNo. |  Status:
| | DAKS INDIA INDUSTRIES . 3/84-ALC3/2020 Deferred and |
| PRIVATELIMITED | Date: 17.09.2020 Re-indexed
‘181 ~ HQFile: RLA File : . Lic.No.0510415158 |
01/84/050/00730/AM21/ 05/23/040/0016%/AM21/ | Date:09.09.2020 | ,;

Decision: The Committee considered the case as per the -ageﬁda alongwith other relevant papers and .
| decided to ask the firm to furnish the Complete two sets of hard copy of application. .
‘ 'The case stands deferred for re-listing. -

|| CaseNo.84/3/84-ALC3/2020 | Party Name | MeetingNo. | Status: J

i | TEAM KNITS ! 3/84-ALC3/2020 | Deferred and |

! Date: 17.09.2020 | Re-indexed

E . HQFile: " RLAFile: | Lic.No.:3210079687 | o |
01/84/050/00731/AM21/ | 32/24/040/00046/AM21/ !

. Date : 09.09.2020 | |

Decision: The Committee considered the case as per the agenda alongwith other relevant papers and
decided to ask the firm to furnish the following:

. 1. CAD, Image, Measurement chart.

' 2. Complete two sets of hard copy of application.

. The case stands deferred for re-listing.
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| | Case No.:85/3/84-ALC3/2020 |  Party Name Meeting No. | Status:

| | |
} | EBIIARTIYA NTERNATIONAL | 3/84-ALC3/2020 .[ Deferred and
; | | LTD. s Date: 17.09.2020 || Re-indexed
| : I .
183 | HQ File : RLAFile: | Lic No. 0710116981 !— |
i ' 01/84/050/00732/AM21/ 07/24/040/00157/AM2 1/ Date: 09.09.2020 |

{Decision: The Committee considered the case as per the agenda alongwith other relevant papets and

| |decided to ask the firm to furnish the Complete two sets of hard copy of application. -j
| |The case stands deferred for re-listing. |

|| CoseNo.86/3/84-ALC2020 | Party Name | MeetingNo. | Status: |
[ ] KARAN LETEX LTD | 3/84-ALC3/2020  Deferred and |
| | . | Date: 17.09.2020 | Re-indexed |
- . | i | |
L HQ File : i RLA File : | Lic.No. 0610039605 |

184 | OVB4/050/00733/AM21/ | 06/24/040/00040/AM21/ | Date: 10.09.2020

Decision: The Committee considered the case as
!decided to ask the firm to furnish the following:

_ 1. CAD, Image, Measurement chart. !
2. Complete two sets of hard copy of application. '

The case stands deferred for re-listing.

per the agenda alongwith other relevant papers and

06/24/040/00039/AM21/

|| Case No.:87/3/84-ALC3/2020 |r_' Party Name . MeetingNo. | Status: |
r ' RAHMAN INDUSTRIES LTD | 3/84-ALC3/2020 ' Deferred and
; | Date: 17.09.2020 " Re-indexed |
185 HQ File : l% RLA File : | Lic. No. 0610039607 |
| |

01/84/050/00734/AM21/
| N —

,:liecision: The Committee considered the case as per }he ag;anda a](;néﬁ;r_it_l'x other ré'levant papersand
decided to ask the firm to furnish the Complete two sets of hard copy of application.
The case stands deferred for re-listing.

Date: 10.09.2020

|| CaseNo.91/3/84-ALC32020 | PartyName | MeetingNo. | Status: |
| [ ' BUILDMET FIBRES PVT | 3/84-ALC3/2020 | Deferred and |
[ LTD., Date: 17.09.2020 | Re-indexed i
T — L 5 " = e
| HQ File : _i RLA File : Lic. No. 0710116992 |
{186 | 01/84/050/00738/AM21/ | 07/24/040/00150/AM21/ | Date: 10.09.2020 | |
‘ {Decision: The Committee considered the case as per the agenda and noted that firm has submitted the hard _

‘copy of application. Committee went through the details submitted in this case decided to refer the case to

!DPIIT for examination.

'The case stands deferred for re-listing.
[ { Case No.:88/3/84-ALC3/2020 Party Name | MeetingNo. | Status: |
‘ | VENUS SAFETY & HEALTH | 3/84-ALC3/2020 | Deferred and |
; [ II PRIVATE LIMITED | Date: 17.09.2020 | Re-indexed |
BT e e T R T e —— ;
i HQ File : I RLA File : | Lic.No. 0310838225 | |

i I 01/84/050/00735/AM21/ 5 03/95/040/00309/AM21/ | Date: 11.09.2020

?ﬁeéision: Th;Comrhl;tee oo_r151dercd Ehe cas:: aé pcr ihe agt_s_r-l.da a]b_ngwith other relevant papers and

L3
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Ideﬁc:TE[Ed to_mkﬂ;ﬁm 0 furnish ;l“ié“a;ﬁiplete t;;_élé:[;"c;f“hard copy of application.
|The case stands deferred for re-1 isting.

| CaseNo.893saALCIZOZ0 | PartyName | MeetingNo. | Status:
§ -~ | SHYAMALI EXPORT, | 3/84-A1L.C3/2020 . Deferred and |
| ' | | Date: 17.09.2020 | Re-indexed |
2 r’“ ~ HQFile - 1 RIAFie: [ Lee 0410167058 | |
| 188 | 01/84/050/00736/AM21/ | 04/24/040/00081/AM21/ |  Date : 11.09.2020 [

| [Decision: The Committee considered the case as per the agenda alongwith other relevant papers and"
\decided to ask the firm to furnish the following: !

| 1. CAD, Image, Measurement chart.

| 4 3 Complete two sets of hard copy of application.

'The case stands deferred for re-listing,

|

i“_”_"_c_éise No:90/3/84-ALC3/2020 |  Party Name | MeetingNo. | statws: |
. | JAYANITA EXPORTSPVT. | 384-ALC3/2020 | Deferredand Re- |
| | LTD. | Date:17.09.2020 | indexed |
gl  HOEe: - HAMG. Lic.No.0510415184 | -
| OUB4050/00737/AM2Y/ | 05/23/040/00174/AM21/ | Date: 11.09.2020 |

:ﬁégéibn: The Committee considered the case as per the agéﬁda-;l.éng\;ith other relevant l-aa_pch and decided :
to ask the firm to furnish the Complete two sets of hard copy of application, '

The case stands deferred for re-listing. !
|| CaseNo.923/84-ALC32020 | Party Name [ Meeting No. | Status: |
! | | INDAUTO FILTERS | 3/84-ALC3/2020 Deferred and
. " Date: 17.09.2020 | Re-indexed |
) SEERREETT NI T R
190 | HQ File : RLA File ; Lic.N0.0710116995 |

|| OUB40S0/00739/AM21/ | 07/24/040/001SI/AM2Y/ | Date: 11.09.2020 :'

Decision: The Committee considered the case as per the agenda alongwith other relevant papers and
decided to ask the firm to furnish the Complete two sets of hard copy of application.
'The case stands deferred for re-listing.

| Case No.:93/384-ALC312020 | Party Name .? Meeting No. | status:
| | K.K.P.FINE LINEN | 3/84-ALC3/2020 . Approved |
| | PRIVATE LIMITED ' Date: 17.09.2020 r
|| | .
[ Home: ] RLAHD: . Lic. No. 3210079689 :
| O1/84/050/00740/AM21/ | 32/24/040/00047/AM21/ Date: 11.09.2020 i |

150 1 s g = - oo . S|
! [Decision: Committee considered the case as per agenda along with other relevant papers and went through |

f the details submitted in this case and decided to ratify the norms for above said Adv Authorization as under: _!

‘ Export item Qty. Import item Qty. Recommended
{ MADE-UPS (MADE OUT OF USING | 6667.00 Kg. | 100 PCT HEMP YARN26 7000.00 Kg.
100% HEMP YARN) NM/1 SEMIBLEACHED

. [RA concerned may take necessary action subject to compliance of other usual conditions.
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: " Case No.:94/3/84-ALC3/2020 Party Name - i— Me;ting No. [ Status: I5
i1 | AMARYLLIS HEALTHCARE | 3/84-ALC3/2020 | Deferred and
% PRIVATE LIMITED i Date: 17.09.2020 Re-indexed
HQFile: | RLA File: | Lic. No. 0710116996
192 01/84/050/00741/AM21/ t 07/24/040/0003 1/AM2 1/ Date: 11.09.2020 '

| Decision: The Committee considered the case as per the agenda alongwith other relevant papers and
- |decided to ask the firm to furnish the following: a
1. CAD, Image, Measurement chart, !
2. Complete two sets of hard copy of application.
The case stands deferred for re-listing.

|| CaseNo.:95/3/8¢-ALC3/2020 | Party Name | Meeting No. | Status:

: KABADI SHANKARSA & CO. | 3/84-ALC3/2020 Deferred and |
I ; Date: 17.09.2020 Re-indexed

t _

e — — = 1 e e e i eI |

! HQ File : RLA File : | Lic.No. 0710117001 |

193 l 01/84/050/00742/AM21/ | 07/24/040/00161/AM21/ Date: 14.09.2020 -3

1
e

Decision: The Committee considered the case as per the agenda alongwith other relevant papers and |
decided to ask the firm to furnish the following:
1. CAD, Image, Measurement chart.
2. Complete two sets of hard copy of application. ,
[The case stands deferred for re-listing. i

|| Case No.:96/3/84-AL.C3/2020 il Party Name Meeting No. | Status:

; | GAINUP INDUSTRIES INDIA | 3/84-ALC3/2020 | Deferred and |
! ; PRIVATE LIMITED Date: 17.09.2020 | Re-indexed |
| 5 ! |

'194; ~ HQFile: RLA File: !" Lic. No. 3210079692

|

|
01/84/050/00743/AM21/ i 32/24/040/00048/AM21/

Decision: The Committee_ considered the case a::::“pér the agenda alongw.ith other relevant papersmsi;l_&_
decided to ask the firm to furnish the Complete two sets of hard copy of application.

Date: 14.09.2020

|
{
|
|
1

Case No.:97/3/84-ALC3/2020 Party Name Meeting No. Status: |
GAINUP INDUSTRIES INDIA 3/84-ALC3/2020 Deferred and

. PRIVATE LIMITED | Date: 17.09.2020 Re-indexed |

195 HQ File : ! RLA File: . Lic. No. 3210079693 g'

) 01/84/050/00744/AM21/ i 32/24/040/00049/AM21/ Date: 14.09.2020 ;

| ﬁiecision: The Committee considered the case as per the agenda and noted that firm has submitted the hard

«copy of application. Committee went through the details submitted in this case decided to refer the case to |
Sh. Shaish Kumar for examination. '
The case stands deferred for re-listing,

!l- Case No.:98/3/84-ALC3/2020 | Party Name | - lﬁéeting No. - !  Status: :

| ‘ CENTURY OVERSEAS 3/84-ALC3/2020 ' Deferred and |
|196 | Date: 17.09.2020 | Re-indexed

| | |

e e [ N = s - |
l | HQ File : | RLA File : | Lic. No. 0510415220 g
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[ 01;s4fosomo74smmzw iy = us;z3m40;mnszM2u [ Date: 154 09 200 | '

e ————— . . e e |

*Decnsmn The Commmcc considered the case as per the agenda alongW1th mher re]evant papcrs and
|dec1ded to ask the firm to furnish the following: .:
| 1. CAD, Image, Measurement chart. |

2. Complete two sets of hard copy of application. !

_%The case stands deferrad for re- listing. 3
| Case No.:99/3/84-ALC3/2020 T PartyName | Mecting No. | stats: |
' KABADI SHANKARSA & CO. | 3/84-ALC3/2020 {Deferred and |
| | | Date:17.09.2020 | Re-indexed |
! . .' | |
] L T . T | Lic.No.o710117010 | |
1197 _! 01/ 84!’050!00746/AM21.’ 0?;’24/040/{}0]40!:"\1\/!21:‘ Date: 15.09. 2020 | '

Declsmu. The Committee considered the case as per the agenda a!ongw1th other relevant papers and|
| (decided to ask the firm to furnish the following: '
E 1. CAD, Image, Measurement chart.

| 2. Complete two sets of hard copy of application.

5 The case stands deferrcd for rc-llstmg

f | Case No.:100/3/84-ALC32020 | Party Name | Meeting ﬂ.—"““""'i""' Status: |
| SHYAMALIEXPORT | 3/84-ALC3/2020 Deferred and
i | Date: 17.09.2020 | Re-indexed |
= RO e T SCUSUUSE | SIS |
.' HQ File : : RLA File : | Lic. No. 0410167070 =
198 |  01/84/050/00747/AM21/ | 04124/040/00096/AM21/ | Date: 16.09.2020

| ==

Decision: The Committee considered the case as per the agenda a]ongw;th other relevant papers and'
decided to ask the firm to furnish the following:

1. CAD, Image, Measurement chart.

2. Complete two sets of hard copy of application.
{The case stands deferrecl for re- llstmg
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Minutes for cases under Special Advance Authorization Scheme for Export
of Articles of Apparel and Clothing accessories (Para 4.04A of FTP)
meeting No.03-84 dated 17.09.2020

Actually held on 02.11.2020

[ Case No. 01 M/s. AP.D. Export (SPL)
NC M. No. 03/AM21 Dt.17.09.2020 F. No. 01/84/ 171/00435/AM21/DES-V
actually held on 02.11.2020

Decision: M/s. A.P.D. Export vide their application received on dated 14.10.2020 has requested for prior
fixation of norms for the following export products under Special Advance Authorization Scheme and
committee considered the case as per agenda alongwith other relevant papers. As per written comments
from Sh. RA Lal(Consultant) and other details provided in this case, the Committee approved the input

output norms as under-
S.N. Details of Export Items Qty. (In Details of Import ’_Qty. Allowed |
Nos.) Items
O | Gents Half Sleeve Shirt Made of 12000 100% Polyester Dyed 3.14
100% Polyester Dyed Woven Woven Fabric GSM-79 Sq. Mtrs/Pc
Fabric GSM- 79 (Tolerance + or — 10%)
(Style No. P10542)
02 | Gents Half Sleeve Shirt Made of 7000 100% Polyester Yam 2.95
100% Polyester Yam Dyed Dyed Woven Fabric Sq. Mtrs/Pc
Woven Fabric GSM- 82 GSM-82
(Style No. P14779) Tolerance + or — 10%)
03 | Gents Half Sleeve Shirt Made of 9000 100% Polyester Dyed 2.70
100% Polyester Dyed Woven Woven Fabric GSM-8] Sq. Mtrs/Pc
Fabric GSM- 81 (Tolerance + or — 10%)
(Style No. P22212)
04 | Gents Half Sleeve Shirt Made of 2500 91%  Polyester 99 2.97
91% Polyester 9% Elastane Yam Elastane Yam Dyed | Sq. Mtrs/Pc
Dyed Woven Fabric GSM- 102 Woven Fabric GSM.-
(Style No. P16595) 102
(Tolerance + or — 10%)
05 Gents Half Sleeve Shirt Made of 1500 92%  Polyester 8% 3.10
92% Polyester 8% Elastane Dyed Elastane Yam Dyed | Sq. Mtrs/Pc
Woven Fabric GSM- 115 (Style Woven Fabric GSM.-
No. P16595) 115
(Tolerance + or — 10%)
06 | Ladies Shirt (Full Sleeve) Made 1000 88% Polyester 12% 3.06
of 88% Polyester 12% Spandex Elastane Yam Dyed Sq. Mtrs/P¢
Dyed Woven Fabric GSM-85 Woven Fabric GSM-§85
(Style No. P1 6540) Tolerance + or — 10%)
07 Ladies Shirt (Full Sleeve) Made 2000 70% Polyester 22% 3.06
of 70% Polyester 22% Nylon 8% Nylon 8% Spandex Sq. Mtrs/Pe
Spandex Yam Dyes Woven Yam Dyed Woven
Fabric GSM-99 Fabric GSM-99
(Style No. P 16540) | (Tolerance + or — | 0%)
08 | Ladies Shirt (Full Sleeve) Made 2000 48% Polyester 44% 3.06
of 48% Polyester 44% Nylon 8% Nylon 8% Spandex Sq. Mtrs/Pc
Spandex Yam Dyed Woven Yam Dyed Woven
Fabric GSM-93 Fabric GSM-93
L (Style No. P16540) (Tolerance + or — 10%) | —




[ [709 T Ladies Shirt (Ful Sleeve) Made 1000 92% Polyester 8% 2.94
of 92% Polyester 8% Spandex Spandex Dyed Woven Sq. Mtrs/Pc
Dyed Woven Fabric GSM-11 5 Fabric GSM-115
(Style No. P21734) (Tolerance + or — 10%)

user condition. Imported fabric shall be physically incorporated in the export products of the same
Advance Authorization. Export product description should be declared in full including style number in
| shipping bills.

]

| Case No. 02 Ms. Richa Global Exports Pvt. Ltd, (SPL)
NC Meeting No.03-AM21 dated 17.09.2020 F. No. 01/84/171/00433/AM-21/DES.V
actually held on 02.11.2020

Decision: M/s. Richa Global Exports Pvt. Ltd. (SPL) vide their application dated 19.10.2020 has
furnished size wise export quantity and The firm has pointed out that sharing CIM for each export would
be not at all viable as advised by Norms Committee in its meeting No.01/AM21 dated 30.09.2020 for
requested for prior fixation of norms as per provision of Para 4.04 (a) (1) of FTP. The Committee
considered the case as per agenda along with other relevant papers. As per CAD and other details in this
case, the Committee approved the input output norms as under:

Details of Export List Qty Details of import item Qty
recommended
Ladies Maxi Dress (Style | 2800 (Nos) | 100% Polyester Printed Woven | 4.5 Sq.
No.007562) 100% Polyester Fabric GSM 120 (Tolerance + mtrs./Pcs.
Printed Woven Fabric GSM 120 or -10%)
uTolerance +or-10%)

constitution. Imported fabric shall be physically incorporated in the export products of the same
Advance Authorization, Export product description should be declared in full including style number in

actually held on 02.11.2020

shipping bill. i
[ Case No.03 M’s. Richa Global Exports Pvt. Ltd. (SPL)
NC Meeting No.03-AM21 dated 17.09.2020 F. No. 01/84/171/00436/AM-21/DES-V

]

Decision: M/s. Richa Global Exports Pvt. Ltd. (SPL) vide their application dated 21.10.2020 has
requested for prior fixation of norms as per provision of Para 4.04 (a) (1) of FTP. The Committee
considered the case as per agenda along with other relevant Papers. As per CAD and other detajls in
Llhis case, the Committee decided to ask the firm to furnish the sample for export product (Style

No.560958). |
Case No.04 | M/s. Shahi Exports Pvt, Ltd. (SPL)
NC Meeting No.03-AM21 dated 17.09.2020 F. No. 01/84/171/00437/AM-21/DES-V

actually held on 02.11.2020

Lgecision: M/s. Shahi Exports Pvt. Lid. (SPL) vide their application dated 12.10.2020 has requested for
rior fixation of norms under Special Advance Authorization scheme for export of articles




and clothing accessories as per provision of Para 4.04 (a) (1) of FTP. The Committee considered the
case as per agenda along with other relevant papers. As per CAD and other details in this case, the

Committee approved the input output norms as under:

The copy of the application is being forwarded to the concerned RA for further necessary action and
compliance of other usual conditions. Import of fabric is subject to pre-import condition and actual user
Imported fabric shall be physically incorporated in the export products of the same
Advance Authorization. Export product description should be declared in full including style number in

constitution,

Details of Export List

Qty

Details of import item

Qty recommended

Mens Cargo Trouser (Style
No.115186) made of 100%
Polyester Printed Woven Fabric
GSM 225 and 100% polyester
PU Coated Dyed Woven Fabric
GSM 195 (Tolerance + or -10%)

17500

100%  Polyester Printed
Woven Fabric GSM 225
(Tolerance + or — 10%)

100% Polyester PU Coated
Dyed woven Fabric GSM
195 (Tolerance + or — 10%)

2.25 Sq. Mtrs./Pcs

0.25 Sq. Mtrs./Pcs

shipping bill.

Case No.05

M/s. Shahi Exports Pvt.

Ltd. (SPL)

NC Meeting No.03-AM21 dated 17.09.2020

actually held on 02.11.2020

F. No. 01/84/171/00438/ AM-21/DES-V

Decision: M/s. Shahi Exports PVt. Ltd. (SPL) vide their application dated 13.10.2020 has requested for
prior fixation of norms under Special Advance Authorization scheme for export of articles of apparel and
clothing accessories as per provision of Para 4.04 (a) (1) of FTP. The Committee considered the case as
per agenda along with other relevant papers. As per CAD and other details in this case, the Committee

a

The copy of the application is being forwarded to the concerned RA for further necessary action and
compliance of other usual conditions. Import of fabric is subject to pre-import condition and actual user
Imported fabric shall be physically incorporated in the export products of the same
Advance Authorization. Export product description should be declared in full including style nu

constitution.

proved the input output norms as under:
Details of Export List Qty Details of import item Qty
recommended
Ladies Jacket with Hood (Style | 77800 | 100% Polyester PU Coated Printed 204614 Sq.
No0.126328) made of 100% | Nos. Woven Fabric GSM 150 (Tolerance Mtrs.
polyester PU Coated Printed + or— 10%)

Woven  Fabric GSM 150
(Tolerance + or — 10%) |

shipping bill.

Zer in -
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Case No.06 | MJs. Shahi Exports P, Ltd. (SPL)
NC Meeting No.03-AM21 dated 17.09.2020 F. No. 01/84/171/00439/AM-2 1/DES-V
actually held on 02.11.2020

Decision: M/s. Shahi Exports PVt. Ltd. (SPL) vide their application dated 12.10.2020 has requested for
i i under Special Advance Authorization scheme for export of articles of apparel and
clothing accessories as per provision of Para 4.04 (@) (1) of FTP. The Committee considered the case as

per agenda along with other relevant papers. As per CAD and other details in this case, the Committee
approved the input output norms as under-

Details of Export List Qty Details of import item Qty —J
recommended

Mens Jacket with Hood (Style | 47900 | 100% Polyester PU Coated Dyed | 138910 Sq.Mtrs

No.126329) made of 100% | Nos., Woven Fabric GSM 160 (Tolerance

polyester PU Coated Dyed Woven +or—10%)

Fabric GSM 160 (Tolerance + or

- 10%)

The copy of the application is being forwarded to the concerned RA for further necessary action and

compliance of other usual conditions. Import of fabric s subject to pre-import condition and actual user

constitution. Imported fabric shall be physically incorporated in the €xport products of the same Advance
| Authorization. Export product description should be declared in full including style number in shipping bill.

Case No.07 M/s. Shahi Exports Pvt. Ltd. (SPL)
NC Meeting No.03-AM21 dated 17.09.2020 F. No. 01/84/171/00440/AM-2 1/DES-V
actually held on 02.11.2020

Decision: M/s. Shahi Exports Pvt. Ltd. (SPL) vide their application dated 13.10.2020 has requested for prior_]
fixation of norms under Special Advance Authorization scheme for export of articles of apparel and clothing
accessories as per provision of Para 4.04 (a) (1) of FTP. The Committee considered the case as per agenda

along with other relevant papers. As per CAD and other detajls in this case, the Committee approved the
iry:_ut output norms as under:

Details of Export List Qty Details of import item R Qty T
recommended
Ladies Jacket with Hood 48160 | 100% Polyester PU Coated dyed Woven 81872

(Style No.126328) made of Nos. | Fabric GSM 145 (Tolerance+or-10%) Sq. Mtrs.
100% Polyester PU Coated

Dyed Woven Fabric GSM 145 100% Polyester PU Coated Printed

and 100% Polyester PU Woven Fabric GSM 150 (Tolerance + or 55384
Coated Printed Woven F abric - 10%) Sq. Mtrs.
GSM150 (Tolerance + or —

10%)

The copy of the application is being forwarded to the concerned RA for further necessary action and
compliance of other usual conditions. Import of fabric is subject to pre-import condition and actual user
constitution. Imported fabric shall be physically incorporated in the export products of the same Advance
| Authorization. Export product description should be declared in full including style number in shipping bill.




| Case No.08

M/s. Shahi Exports Pvt. Ltd. (SPL)

NC Meeting No.03-AM21 dated 17.09,2020
actually held on 02.11.2020

F. No. 01/84/171/00441/AM-2 I/DES-V

[ Decision: Ms. Shah; Exports PVt. Ltd.
prior fixation of norms under Special Ad
clothing accessories as per provision of

(SPL) vide their application dated
vance Authorization scheme for export of articles of apparel and
Para 4.04 (a) (1) of FTP. Th
per agenda along with other relevant papers. As per CAD and other d

14.10.2020 has requested for |

e Committee considered the case as

etails in this case, the Committee

2% Elastane (Spandex Dyed
Woven  Fabric GSM 285
| (Tolerance + or — 10%)

approved the input output norms as under:
Details of Export List Qty Details of import item Qty |
recommended
Mens  Cargo  shorts (Style | 58350 | 98% cotton 2% Elastane (Spandex) | 110865 Sq.
No.103652) made of 98% Cotton | Nos. Dyed Woven Fabric GSM 285 Mtrs.

(Tolerance + or — 10%)

The copy
compliance of other usual conditions.
constitution. Im
Authorization,

of the application is being forwarded to the
Import of fabric is subject to
ported fabric shall be physically incorporated in the
Export product description shoul

concerned RA for further necessary action and
pre-import condition and actual user
export products of the same Advance

d be declared in full including style number in shipping

Case No.09

| MJs. Gokaldas Exports Ltd. (SPL)

—

NC Meeting No.03-AM21 dated 17.09.2020
actually held on 02.11.2020

F. No. 01/84/ 171/00442/AM-21/DES-V

output norms as under:

Fabric width 58 inches + or — 5%
GSM 81 + or — 10% Style
No.7157

Details of Export List Qty Details of import item Qty
recommended
Ladies Shirt (Sleeveless) made of | 75000 | 100% Polyester Rip stop woven 125959
100% Polyester Rip stop woven | Nos. | Fabric width 58 inches + or — 5% Sq. Mtrs.

GSM 81 +or— 10%




Case No.10

M/s. Gokaldas Exports Ltd. (SPL)

NC Meeting No.03-AM21 dated 17.09.2020
actually held on 02.11.2020

F. No. 01/84/171/00443/AM-2 1/DES-V

approved the input output norms as under-

Decision: M/s. Gokaldas Exports Ltd. (SPL) vide their application dated 22.10.2020 has requested for
prior fixation of norms under Special Advance Authorization scheme for export of articles of apparel and
clothing accessories as per provision of Para 4.04 (a) (1) of FTP. The Committee considered the case as
per agenda along with other relevant papers. As per CAD and other details in this case, the Committee

Details of Export List Qty Details of import item Qty B
recommended
Women sleeveless Tops made of 30000 | 100% Cotton Denim woven Yarn 47234.57
100% Cotton Denim woven Yarn | Nos. Dyed Fabric width 57 inches + or Sq. Mtrs.
Dyed Fabric width 57 inches + or - 5% GSM 170
—5% GSM 170 + or — 10% +or-10%
|_Style No.677365 ]

constitution,

shipping bill.

The copy of the application is being forwarded to the concerned RA for further necessary action and
compliance of other usual conditions. Import of fabric is subject to pre-import condition and actual user
Imported fabric shall be physically incorporated in the export products of the same
Advance Authorization. Export product description should be declared in full including style number in

=

| Case No.11

MUs. Shahi Exports Pvt. Ltd. (SPL) ]

NC Meeting No.03-AM21 dated 17.09.2020
actually held on 02.11.2020

F. No. 01/84/1 71/00444/AM-21/DES-V

R.A. Lal, Consultant.

[ Decision: M/s. Shahi Exports PVt. Ltd. (SPL) vide their application dated 21.10.2020 has requested for
prior fixation of norms for Style No.103159 under Special Advance Authorization scheme for export of
articles of apparel and clothing accessories as per provision of Para 4.04 (@) (1) of FTP. The Committee
considered the case as per agenda along with other relevant papers and decided to refer the case to Shri
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